o Yol L=No.2
23rd February, 1955 (Wednesday)

LOK SABHA
DEBATES

(Part I—Questions and Answers)

(V1. I contains Nos. 1— 20)

LOK SABHA SECRETARIAT
NEW DELHI

FOUR ANNAS (INLAND) ONE SHILLING (FOREIGN)



CONTENTS

CoLuMNs

ORAL ANSWERS TO QUBSTIONS
Starred Questions Nos. 53, 94, 115, 137, 126, 54 to 61, 64 to 66
69 to 72, 74, 76 to 78, 82 to 85, 87 t0 91,93 . .. 85391
WRITTEN ANSWERS TO QUESTIONS
Starred Questions Nos. 62, 63, 67, 68, 73, 75, 79 to 81, 86, 92,
9s to 114, 116 to 125, 127 to 136, 138 . . 9I=—II§

Unstarred Questions Nos. 9 to 39 . . . . I15—I132



LOK SABHA DEBATES Dgted......L 212425

(Part I—Questions and Answers)

LOK SABHA
Wednesday, 23rd February, 1955

The Lok Sabha met at Eleven of the
Clock.

' [MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS
Mr. Speaker: Questions.

Dr. Ram Subhag Singh: No. 53. 1
would suggest that questions Nos. 115
and 137 may also be taken along
with this question,

Mr. Speaker: Will that be conve-
nient?
The Deputy Minister of Labour

(8hri Abid Al): These are separate
questions.

Mr. Speaker:
separately.

Dr. Ram Subhag Singh: The facts
will be the same. They are much
more important. They should be
taken together.

Let them be taken

Mr. Speaker: The present question
is whether it would be convenient to
take them together. The gquestion of
importance will be dealt with later.

Shri Tushar Chatterjea: Question
No. 126 is also on the same subject.

Mr. Speaker: [s that convenient?
Shri Abid Ali: Yes, Sir.

Mr. Speaker: Numbers 53 and 128
will be taken together.

Shri T. B. Vittal Rao: Question
No. 94 is on the same subject.
Sardar Hukam Singh: Supplemen-
taries will be common in all these
653 LSD
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54
questions. It will be much better
and even convenient to the hon.

Minister if they are taken together.

Dr. Ram Subhag Singh: They all
relate to the same field,

Mr. Speaker: I leave it to the con-
venience of the hon. Minister.

Shri Abid Ali: I have no objection-:
if all these are taken together,

Mr. Speaker: Questions -~ numbers
53, 94, 115, 126 and 137 will be taken
together.

ACCIDENT IN MODEL DHARMABAD
COLLIERY

*53. Dr. Ram Subhag Singh: Will
the Minister of Labour be pleased to
state:

(a) whether it is a fact that a por-
tion of the Model Dharmabad colliery
(Jharia) -and its adjoining area con-
taining the residential quarters of the
miners suddenly caved in on the 2nd
February, 1055;

(b) if so, the number of casualties;

(c) the time at which that
dent occurred;

inci-

(d) thé time when the regular res-
cue work started; and

(e) the causes of that collapse?

The Deputy Minister of Labour
(Shri Abid Ali): (a) Yes.

(b) Nine persons were killed and
six others received injuries,

(c) About 3 pP. M,
(d) About 8 p. M,

(e) Preliminary enquiries show
that the accident was due to subsi-
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dence of underground workings caused
a8 a result of reduction in the size of
underground pillars.

MisHAP IN MODEL DHARMABAD
COLLIERY

*94, Shrl T. Subrahmanyam: Will
the Minister of Labour be pleased to
state:

(a) whether it is a fact that there
was a mishap in the model Dharma-
bad Colliery near Jharia and the
adjoining worker's residential dwel-
lings on the 2nd February, 1955;

(b) if so, the number of casualties;
and

(c) the causes of the mishap?

The Deputy Minister of Labour
(Shrl Abid Ali): (a) Yes.

(b) Nine persons were killed and
six others received injuries.

(c) Preliminary enquiries show
that the accident was due to subsi-
dence of wunderground workings
caused as a result of reduction in
the size of underground pillars.

AcciDENT TN AMLABAD COLLIERY

*115. Dr. Ram Subhag Singh: Will
the Minister of Labour be pleased ‘o
state: )

(a) whether it is a fact that an ex-
plosion occurred in the Amlabad
Ceoal Mine in Jharia (Bihar) on the
5th February, 1955;

(b) if so, how many miners were
kiled in the explosion;

(c) when the work was

started;

(d) how many dead bodies were
brought ont;

rescue

(e) whether any living persons

were rescued; and

(f) when the Mine was last inspect-
ed by the Government Inspector?

The Deputy Minister of Labour
(Shri Abid Al): (a) Yes.

(b) 51 deaths have been accounted
for so far.
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(c) The rescue team and the Sup-
erintendent, Rescue, Stations, reached
the spot soon after the accident
which occurred at 3-30 p.mM. The
Chief Inspector accompanied by the
Deputy Chief Inspector reached there
at about 6 p.M, when they them-
selves took charge of the rescue
arrangements.

(d) 50.

(e) Yes, two injured persons were
recovered but one of them died in
the hospital within a few hours. The
other person is reported to be out of
danger.

(f) May, 1954 by the Assistant
Chief Inspector of Mines,

ACCIDENT IN AMLABAD COLLIERY

*137. Shri 8. N. Das: Will the
Minister of Labour be pleased to
state:

(a) the circumstances in which an
underground explosion occurred in
the Amlabad Colliery in the Bihar
State on the 5th February, 1955;

(b) the total number of persons
killed and injured in the explosion;

(c) the causes of the accident;

(d) whether any inquiry has been
made and completed; and

(e) if so, the findings of the in-
quiry?

The Minister of Labour (Shri
Khandubhal Desail): (a) A Court En-
quiry has been set up to inquire into
the causes of the accident and the
circumstances attending the same.

(b) 50 dead bodies have been re-
covered so far. Two other persons
were seriously injured, one of them
died in the hospital within a few
hours.

(c) Explosion of inflammable gas,
but fuller details will be known only
when the findings of the Court are
available,

{(d) and (e). The matter will be in-
quired into by the Court and its find-
ings will be available in due course.
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Di1sASTER IN MODEL DHARMABAD
COLLIERY

*128. Shri Tushar Chatterjea: Will
the Minister of Labour be pleased to
state:

(a) whether any enquiry has been
made into the disaster that occurred
in the Model Dharmabad Colliery
near Jharia on the 2nd February,
1955;

(b) if so, the findings of the en-
quiry; and

(c) whether any compensation has
been paid to the families affected by

the disaster?

The Deputy Minister of Labour
(Shri Abid Ali): (a) and (b). The
accident is at present being enquired
into by a senior Officer of the Mines
Department and his findings have
not yet been received.

(¢) No information is available but
compensation will be paid as admis-
sible under the Workmen's Compen-
sation Act.

Dr. Ram Subhag Singh: In reply to
part (f) of question No. 115, the hon.
Minister said that it was inspected in
May, 1954. May I know whether that
is the usual procedure that it should
be inspected once in about six months
ago and when the Dharmabad coal
field was inspected by the Mines
Inspector last?

Shri Abid Ali: About the latter
part of the question, I have no infor-
mation. here. With regard to the
former part, generally once a year
the mines are inspected.

Dr. Ram Subhag Singh: May I
know whether the Dharmabad coal
field was inspected within a year or
was it inspected in 19537 What is the
truth?

Shri Abid Ali: That was, unfortu-
nately, inspected in 1953, not in 19854.

Dr. Ram Subhag Singh: My point
is this. Is it the regular proce-

dure according to the Coal Mines
Stowing Act and the Coal Mines,
Rescue Rules that these collieries
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should be inspected once in about 16
months or two years and not regu-
larly?”

Shri Abid Ali: Generally, the lar-
ger mines are inspected more fre-
guently. This is a small mine em-
ploying only 25 persons. Therefore,
the insovection there is not so frequent.

Dr. Ram Subhag Singh: May I
know whether the owner of the mine,
or as a matter of fact, the Inspector
of Mines has recommended the giv-
ing of any compensation to the de-
pendents of these workers in Dhar-
mabad as has been done in the Am-
labad case? I want to know whether
that recommendation has been made
or not.

Shri Abid Ali: Compensation, of
course, will be paid according to
rules.

Dr. Ram Subhag Singh: Whether
that recommendation has been made
or not, I want to know.

Shri Abid All: It seems that the
owner is abscending.

Shri T. B. Vittal Rao: May I know
whether permission wur obtained
from the Chief Inspector of mines
before constructing these quarters in
view of the fact that these quarters
were constructed over coal bearing
surface?

Shri Abid Ali: I require notice for
that.

Shri T .S. A, Chettiar: May I know
what is the law on the point? When
the owner is absconding, how is com-
pensation to be paid to the victims.
Does the Government pay compensa-
tion and collect it from the estate of
the owner?

Shri Abid Ali: Generally, we give
some help to the family of the de-
ceased through the Coal Mine Wel-
fare Fund. With regard to compen-
sation, of course, it is a liability on
the owner and an attempt will be
made by the Inspectorate to collect
it from the assets.
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Shri P. C. Bose: The hon, Minister
said that the accident was due to re-
duction in the size of underground
pillars. May I know when it was
found that the pillars had been re-
duced to a size which would result
in a collapse? Was it before the ac-
tual collapse of the houses?

Shri Abid. Ali: This information
will be available after the fuller en-
quiry report is with us,

Shri Bansal: May 1 know if the
Government have any  statistics at
their disposal showing the incidence
of these accidents in the larger and
smaller m.nes” .

Shri Abid Ali:
formation.

Shri S. N. Das: Arising out of the
answers to Q. 137, may I know whe-
ther it is a fact that the management
of this colliery changed and some
retrenchment was made with regard
te the security measures to be taken
in the mine?

Shri Abid Ali: About retrench-
ment we have no information.

Dr. Ram Subhag Singh: In reply to
part (c) and (d) of Question No. 53,
the hon. Minister said that there was
a time-lag of practically three hours
in rescue operations. May I know,
Sir, when the dead bodies of Amla-
bad coalfields were rescued? Were
they rescued after a time-lag of
about 12 hour! on the 6th February.
and not on the 5th when the accident
occurred? .

Yes; we have in-

Shri Abid Ali: The rescue opera-
tions were, as I stated, started with-
in three hours of the accident, and
the bodies were removed when it was
. possible for the rescue party to go
inside and remove the bodies. These
were not removed all of a sudden.
The process went on for some time.

Shri Kelappan: May I know, Sir,
if the Chief Inspector of Mines has
recommended compensation in the
case of the Dharmabad Colliery?

Shri Abid All: There is no recom-
mendation from the Chief Inspector
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of mines. This matter is attended to
by the Coal Mines Welfare Commis-
slon. .

Shri Chattopadhyaya: What were
the findings of the Chief Inspector of
Mines in the Amlabad accident?

Shri Abid Ali: I have already stat-
ed the result of the preliminary en-
qQuiry. We are awaiting the fuller
enquiry report.

Dr. Ram Subhag Singh: May I
know, Sir, whether the number of
miners who were found on duty on
5th of this month has actually been
ascertained because, so far as the re-
ports go, it has been stated that the
raine owner has given a different
figure and the Inspector of Mines is
having different records in regard to

the number of persons who were
working there.

Shri Abid Ali: The figure that I
have mentioned is on the basis of the
check-up by the Inspector and be-
lieved to be true.

Shri Bansal: The hon. Minister re-
plied to my question that he has got
statistics of the incidents. Is it a fact
that the incidence is greater in smal-
ler mines than in the larger mines,
ang if it 1s so, why the inspection is so
relax in smaller mines.

Shri Abid Ali: I said that I have
got the figures. So far as the break-
up is concerned, it is not available
here. If the hon. Member gives
notice, I will certainly supply.

@5 aww fax : ¥ W AElRw A
= wn w97 % 3t wegn witegdia &
w w78 & I %] AEE gER A
%} wir’ wren w1 o1 @ § 2

st sntwy orelt : anft of =¥ 7 w1 A
g

Shri T. B. Vittal Rao: May I know,
Sir, whether these inspections are
not being done due to the fact that
the inspectorate is completely under-
staffed?
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Shri Abid Ali; We are strengthening
the staff and also revising the rules
so that the inspection may be more
regular, oftener and also effective.

Shri P. C. Bose: With regard to the
Amlabad colliery accident, I want to
know whether the new company
which purchased "this colliery chang-
ed the supervisory staff who were in
charge of the gassysection of the
mine or whether they changed the
mode of operation underground?

Shri Abid All: I require notice.

Shri K. K, Basu: May we know
whether as the result of theq preli-
minary enquiry in this Amlabad col-
liery prima facie case has been made
for negligence againit the supervisory
officer and the manager, and if so,
whether any steps have been taken
against them?”

Shri Abid Ali: Not yet. We could
not come to that conclusion. The
decision of the Government will be
taken after the receipt of the fuller
enquiry report.

Shri Nambiar: When are the rules
going to be finalised under the Mines
Act? :

Shri Abid Ali: Very soon.

Shri Nambilar: What will be the

time-lag? What does very  soon
mean?

STEAMER SERVICE

*54, Shri S. N. Das: Will the Minis-
ter of Rallways be pleased to state:

(a) whether the Government of
Bihar have
Government to introduce Power
Ferry Service between Mahendrughat
and Palezaghat for quicker service;

(b) if so, whether the proposal has
been examined by Government; and

(c) the estimated expenditure to be
incurred thereon?

The Deputy Minister of Raillways
and Transport (Shri Alagesan): (a)
The Bihar Government have made a
proposal for the installation and
operation of a power ferry by the
Central Government on behalf of the
State Government, between Patna and
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Banwarchak, in addition to the al-
ready existing railway ferry services
between Mahendrughat, Dighaghat
and Palezaghat.

(b) and (c). The proposal is still
under examination.

Shri 8. N. Das: When was this pro-
posal made by the Bihar Govern-
ment?

Shri Alagesan: I do not have the
date of the proposal. It is, I think,
a year or two ago. I do not know
exactly just now.

Shri 8. N. Das: What time will
Government take in coming to a deci-
sion in this matter?

Shri Alagesan: It is not as if there
is no ferry service now. The Rail-
way itself is operating a ferry service
and carrying about 5,000 passengers.
It is only the bank to bank passen-
gers who are not carried, and their
number also appears to be small, and
there should be no difficulty if the
railway ferry service carries these
passengers too. I am just now not
able to indicate the time by which
we will be able to reach a decision
on this matter.

Shrimati Tarkeshwari Sinha: May
I know whether the Government have
examined the possibility of construc-
ing a pontoon bridge instead of a
ferry service between Mahendrughat
and Palezaghat?

Shri Alagesan: No,

THEFT OF TELEPHONE WIRE

*55. Sardar Hukam Singh: Will the
Minister of Communications be pleas-
ed to state: :

(a) the number of cases of cutting
of telephone wires registered withe
the police during 1954; and

(b) the length of wire and the
value thereof which has been stoler
and not recovered so far?

The Deputy Minister of Communi-
cations (Shrl Raj Bahadwe?:
- (a) 3.290.
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(b) Length —— 1,136'94 miles
Value— Rs. 8,52,228.

Sardar Hukam Singh: May I know
the length of wire and the value
thereof which was stolen and re-
covered?

Shri Raj Bahadur: That may be
inferred from the reply to the ques-
tion. I have given the length of
wire which has been stolen and not
recovered. I can give the total
The total figures for the year 1954
are: length of wire stoien 1,160 45
miles; value Rs. 8,71,970.

Sardar Hukam Singh: May I know
whether these cases were simple
sporadic cases of theft by ordinary
criminals or was there any gang
foupd which was interested in inter-
fering with communications?

Shri Raj Bahadur: In most cases
it has been difficult to trace the cul-
prit, and as has been evident from
the length of wire not recovered, it
has not been possible to trace the
character of these culprits.
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Shri Damodara Menon: Is there any
age-limit for these boys?

Dr. P. 8, Deshmukh: Yes, Sir.
They should be below 28,

InpIAN AIRLINES CORPORATION—LoOSS
IN EARNINGS

*57. Shri Dabhi: Will the Minister
of Communications be pleased to
state:

(a) whether it is a fact that, as a
result of an extensive and systematic
undercharging of freight, the Indian
Airlines Corporation has, within a
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period of three months, suffered a
loss of Rs. 30 lakhs at Calcutta alone;
and

(b) if so, the steps Government
have taken or propose to take to re-
medy this state of affairs?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) No,
Sir.

(b) Does not arise.

Shri Dabhi: May I take it that the
report about this under-charging is
wholly unfounded?

.

Shri Raj Bahadur: As I have said,
there has been no report about this
under-charging. As for the report
that appeared in The Hindustan
Times, we proposed to
matter with them to ask whether
any Instance has. come to their notice.
Meanwhile, this quest[on came, and
we thought it better to reply to the
question here.

Shri Joachim Alva: Is it true that
there are three private chartered
companies in Calcutta, which operate
between Bengal and Assum carrying
away the major freight?

Shri Raj Bahadur: There are three
non-scheduled companies which take
freight from Calcutta to different
places in different centres in Assam.
But I would not say that they take
the major part of the freight.

RaiLway CLAIMS

*58. Shri Jhulan Sinha: Will the
Minister of Rallways be pleased to
refer to the reply given to starred
question No, 1395 on the 27th Sep-
tember, 1954 and state the number of
claims disposed of during the one
year before the Claims Office was
shifted from Gorakhpur to Calcutta
and also during one year thereafter?

The Deputy Minister of Railways
and Transport (Shri Alagesan): Dur-
ing the one year before the transfer
of some claims work from Gorakh-
pur to Calcutta, 13,794 claims cases
were disposed of in the Gorakhpur
office. During the one year after the
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transfer, 12,281 claims pertaining to
the same area were disposed of by
the Gorakhpur and Calcutta offices.

Shri Jhulan Sinha: May I know
whether the reduction in the number
of claims disposed of is due to the
shifting of the office from Gorakhpur
to Calcutta which is a more inconve-
nient place for those who have
claims?

Shri Alagesan: That is not borne
out by the actual work, though there
is a reduction in the number of
claims disposed of; even that is not
much. The percentage of claims dis-
posed of in both these offices has been
larger. When the office was func-
tioning at Gorakhpur, it was 87 per
cent. Now, there are two offices
functioning at Calcutta and Gorakh-
pur, and in these offices, 97 per cent.
of the claims has been disposed of.

Shri Jhulan Sinha: May I know
whether the experience of the sub-
sequent period, i.e., after one year,
justifies the shifting of the office to
Calcutta?

Shri Alagesan: The hon. Member
knows that after integration part of
the work was done at Calcutta. i.e.,
the work relating to the ex-Assam
Railway; and the ex-O. T. Railway's
work wa: done at Gorakhpur. It is
only the work relating to a few dis-
tricts, that is now being disposed of
at the Calcutta office. We have also
to take into consideration the con-
venience of the staff, the availability
of accommodation, etc. Taking all
these things into consideration, I do
not think I am able to say that we
should shift the office from Calcutta _
to Gorakhpur, N

Dr. Ram Subhag Singh: The hon.
Minister just stated that the question
of accommodation was also taken in-
to consideration, for shifting the
office from Gorakhpur to Calcutta.
May I know whether the accommoda-
tion position is not more acute in
Calcutta than in Gorakhpur, and
whether the dearth of quarters in
Gorakhpur was the one considera-
tion which led to the shifting of the
Claims Office from Gorakhpur to
Calcutta?
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Shri Alagesan: We have accom-
modation in Calcutta. The staff that
would work there had also to be kept
at Calcutta. That was another con-
sideration.

AGRICULTURAL stmncu AND
EDUCATION

*59. Shri T. B, Vittal Rao: Will the
Minister of Food and Agriculture be
pleased to state who  will bear the
expenditure on the Joint Team of
Indian and American specialists ap-
pointed to make recommendations
for strengthening Agricultural Re-
search and Education Institutions in
India?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): A statement giving
the required information is placed
on the Table of the Lok Sabha
[See Appendix I, annexure No. 15].

Shri T. B. Vittal Rao: May I know
the gjualifications of these three
America..8 associated with lhls Joint
Team.?

Dr. P. S. Deshmukh: They are
expected to be senior agricultural
teachers or officers. 1 could give the
names and the qualifications. One
of them is the Director of the Iowa
College of Agriculture, and so on.
They are expected to be experts in
the field in which the enquiry is sug—
2ested.

Shri T. B. Vittal Rao: In the state-
ment, we find that out of the five
Indians, four are Central Govern-
ment officials, and one belongs to the
State Department of Agriculture.
May I know whether the four Central
Government officials are also specia-
lists in agriculture?

Dr. P. 8. Deshmukh: Yes.

Shri N. B. Chowdhury: May I
know whether these American specia-
lists will be called upon to go into
the question of the syllabi in the
agricultural colleges in India, and
make recommendations with regard
to the courses?

Dr. P. S. Deshmukh: Yes. So far
as it is relevant to their enquinr.
this would be done,
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RHEUMATISM

*g0. Shri V. P. Nayar: Will the
Minister of Heallh be pleased to refer
to the reply given to starred ques-
tion No. 1572 on the 23rd December,
1954 and state the steps that are
being taken to encourage the large-

scale manufacture of Indian drugs
considered efficacious for rheu-
matism?

The Deputy Minister of Health
(Shrimati Chandrasekhar): The Medi-
cinal Plants Committee of the Indian
Council of Agricultural Research
have undertaken the cultivation of
certain medicinal plants including
those efficacious in the treatment of
rheumatism.

Shri V. P. Nayar: May I know
whether the effect of the remedy
which was found out in Madras from
the plant known as Alpinia galanga
has been - experimented with refe-
rence to the functional disorders
which are often found to co-exist in
rheumatism?

The Minister of Health (Rajkumari
Amrit Kaur): That medicine is being
experimented with.

Shri V. P, Nayar: In view of the
fact that rheumatism is a widely
prevalent disabling disease affecting
millions of our people, and also in
view of the fact that allopathic re-
medies such as  cortisone are very
prohibitively costly, may I know
whether the Central Government
have taken any steps to popularise
the remedies found from indigenous

pirnts, and if so, what those steps
are?
Rajkumari Amrit Kaur: The fact

that we are growing these indigenous
plants, and are asking for the use of
them, and that a report has been re-
ceived as to how ° these medicines -
have been used, is proof that an in-
terest is being taken.

Shri V. P. Nayar: May we know
the cost of the drug which was found
out in Madras as compared with that
:f the allopathic drugs which are
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now in use for the so-called treat-
ment of rheumatism?

Rajkumari Amrit Kaur: I have no
information as regards the cost of
the medicine.

Wace CoMMISSION

*6l. Shri Gidwani: Will the Minis-
ter of Labour be pleased to state:

(a) whether the attention of Gov-
ernment has been drawn to the sug-
gestion made by the President of the
Indian National Trade Union Con-
gress, for the appointment of a Wage
Commission to decide the question of
industrial workers’ wages, dearness
allowance and bonus in his presi-
dential address delivered on the 1.t
January, 1956 at Nagpur;

(b) whether Government have con-
sidered the same; and

(c) if so, the decision arrived at in
the matter?

The Deputy Minister
(Shri Abid Ali): (a) Yes.

(b) and (c¢). The proposal is under
consideration.

of Labour

Shri Gidwani: Is it a fact that the
Joint Consultative Board composed of
workers and employers, which is
working at present, has not been
able to resolve satisfactorily the
differences regarding the wages to be
paid to workers, dearness allowance,
etc.?

The Minister of Labour (Shri
Khandubhai Desai): It is true tnat
they have not been able to come to
any final decision. But a meeting of
the Consultative Committee is in-
tended to be called very soon, when
this question will again be discussed.

Shri Gidwani: Is it a fact that as
stated by Shri Vasavada the first Five
Year Plan has failed to solve the
question as to what share the workers

could legitimately claim 1n produc-
tion?

Shri Khandubhaj Desai: All these
questions are under consideration.

23 FEBRUARY 19855

Oral Answers 70

Shri Nambiar: May I know whe-
ther Government are considering the
question of fully integrating the
dearness allowance with pay, for the
industrial workers?

Shri Khandubhai Desai: The
Gadgil Committee appointed a year
and a half back has made a recom-
mendation that fifty per cent. of the
dearness allowance should be merged
with the pay, as far as the Govern-
ment employees are concerned. Now,
that Committee’s report had been
sent to the Planning Commission, and
the Planning Commission have re-
commended that the question. should
be looked into in all its aspects,
Government propose to  place this
question before the next industrial

labour conference sometime in April
or May.

HEALTH SURVEY IN INDIA

*64. Shri A. N. Vidyalankar: Will

the Minister of Health be pleased to
state: - :

(a) whether Government have for-
mulated any scheme of Universal
Heaith Survey in India:

(b) if so, the nature and extent
thereof; and

(c) whether the scheme will be
executed by the Government of India
through their own ageney or through

the agency of the State Govern-
ments?
The Deputy Minister of Health

(Shrimati Chandrasekhar): (a) No.

(b) and (¢). Do not arise,

NAaTIONAL HIGHWAYS

*65. Shri D, C. Sharma: Will the
Minister of Transport 'be pleased to
state whether Government have re-
celved any proposal for taking over

more roads in Punjab as National
Highways?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): Not
recently.
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Shri Syamnandan Sahaya: Has any
State other than Punjab made a similar
request?

Shri Alagesan: 1 want notice.

Shri D. C. Sharma: Mav I know
if, in view of the fact that the Punja»
is a border State, some preferential
treatment will be given to it?

Mr. Speaker: It is a suggestion for
action.

Shri D. C. Sharma: May I know
the total length, in terms of mileage,
of the national highways taken over
by the Government of India?

Shri Alagesan: I would like Lo have
notice. I can pass on the information

{o the hon. Member.

Shri D. C. Sharma: May 1 know
how much money was spent on the
construction of nationat- highways in
the Punjab during the last year?

Shri Alagesan: These are all statis-
tics. I shall have to have specific

notice.

Mr. Speaker: He wants notice for
such detailed questions.

IMPORT OF SUGAR

*66. Shri Morarka: Will the Minis-
ter of Food and Agriculture be pleas-
ed to lay a statement on the Table of
the House showing:

(a) the total quantity and value of
sugar imported during the years 1833-
54 and 1954.55 so far,

(b) the names of the parties through
whom it was purchased showing the
purchase price and the country of ori-
gin; and

(c) the quantity that has already
been received and paid for and the
quantity which still remains to be re-
ceived?

The Minister of Agriculture (Dr. P.
8. Deshmukh): (a) to (c). A statement
is placed on the Table of the House.
[See Appendix I, annexure No. 16].

Shri Morarka: From the statement,
I find that 8} lakh tons of sugar worth
about Rs. 50 crores were imported so
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far. Out of this quantity, how much
is sold and for what amount?

Dr. P. 8. Deshmukh: We have never
sold anything for anything less than
a good profit so far. 1 do not have
the exact figure. We made a tota.
profit, of more than Rs. 8 crores. We
always sell at a price higher than we
buy.

Shri Morarka: From the statement,
I find that some sugar was purchased
at £ 36 per ton while, at the same
time, sugar from U. K. wa: purchased
at £ 38/5 per ton. May 1 know what
was the reason for the difference in

price?

Dr. P. 8. Deshmukh: While making
purchases, we gemerally consult all the
Embassies and take a world view of
the whole affair, and we make the
best purchase. There is also differen-
ce in quality.

Shri Syamnandan Sahaya; Have the
Government any profit-making motive
in this transaction?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): No. there is no

‘profit-making motive in the transac-

tion.
Shri Syamnandan Sahaya; Du these

figures include raw sugar imported?

Shri A. P. Jain: Raw sugar is import-

ed on private account and not on
Government account.
BANGALORE RAILWAY STATION

*69. Shri M. 8. Gurupadaswamy:
Will the Minister of Railways be
pleasad to state:

(a) whether it is fact that waiting-
room accommodation at the Bangalore
Station i: not adequate to cope with
the needs of the passengers:

(b) it so, whether any proposal to
construct more  walting-rooms there
is under the consideration of Govern-
ment; and

(c) if so, when it will be done?

The Deputy Minister of Rallways

and Transport (Shri Alagesan): (a)
Apparently the hon. Member is refer-
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rig to both Bangalore City and Banga-
lore Cantonment stations. Waiting
room accommodation at both the sta-
tions is adequate.

(b) No Sir.
(c) Does not arise

Shri M. S. Gurupadaswamy: You re-
fer to lgoth the stations?

Mr. Speaker: He should address the
Chair.

Shri M. S. Gurupadaswamy: I am
sorry. May I know whether it has
come to the notice of the hon. Minister
that the second class waiting room in
the City -station is like a third class
waiting room and the third class wait-
ing room is no waiting room at all?

Mr. Speaker: It is a matter of opi-
nion.

Shri M. S. Gurupadaswamy: There is
no waiting room as such for third class
passengers at all.

Shri Nambiar: Except platform.

Shri M. S. Gurppadaswamy: I want
to know from the hon. Minister whether

he will consider the question vf cons-

tructing waiting rooms in the Cily
station for third class as well as second
class passengers.

Shri Alagesan: I shall certainly look
into this matter. 1 may inform the
‘hon. Member that the City station is
a terminal station. There is plenty of
covered plaiform accommodation avail-
able afd it is used at present by the
passengers without any inconvenienre.
This matter has not been brought to
our notice before, but I am prepared
to look into it.

Shri M. 8. Gurupadaswamy: Is it
hi; intentior that the platform should
be used as a waiting room?

Shri Nambiar: It is heing so used.

STAFF OF P, & T, DEPARTMENT AT
SRINACAR

*70. Th. Jugal Kishore Sinha: Will
the Minster of Communication be
pleased to state:

(a) whether it is a fact that the

staff of the Telegraph Department ai
Srinagar refused to draw their pay
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for Decemnber, 1954 as a protest against
the non-payment of the operatinnal
area allowance: and

(b) if so, the action Government

have taken or propose to take in the
matterT

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) The staff
did not draw their pay on the 3rd
January 1955, the first working day

of the month, but drew it subse-
quently.
(b) No justification exists for the

grant of this allowance.
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CrviL AVIATION DEPARTMENT
INSPECTION OFFICERS

*71. Shri Madhao Reddi: Will the
Minister of Communications be pleas-
to state: ’

(a) whether any decision about the
appointment of Inspection Officers
was recently taken by the Directorate
of Aeronautical Inspection of the Civil
Aviation Department:

(b) it so, whether the appointments
have since been made;
(c) the names of the aerodromes

at which these officers have been post-
ed; and
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(d) what will be their moin duties?

The Deputy Minister of Communieca-
tions (Shri Raj Rahadur): (a) Yes, Sir.
The Union Public Service Commission
has been requested to make recruit-
ment for fllling of 4 posts of Aircrafi
Inspectors, 2 posts of Aircraft Exami-
ners and 11 posts of Aircraft Exami
ner Trainees.

(b) No, Sir.
(c) Does not arise.

(d) I lay on the Table of the T.ok
Sabha a statement giving the required
information [See Appendix I, annex-
ure No. 17]. .

Shri Madhao Reddi: May I know
whether this arrangement will apply
to the aerodromes also? If so, by
what time?

ahri Raj Bahadur: It is being taken
up un a comprehensive departmental
basis, and the services of the new re-
cruits and the other staff will be avail-
able to these aerodromes where we
require them.

FiLM ON AGRICULTURE

*72. Shr1 Randaman Singh: Will ihe
Minister of Food and Agriculture be
oleased to refer to the reply given to
.starred question No. 836 on the Tth
December, 1954 and state:

(a) whether any proposal to pro-
duce more agricultural films is under
the consideration of Government;

(b) whether the comments of the
State Governments have also been in-
vited on this proposal; and

(c¢) if so, whether any decision has
been taken?

The Minister of Agriculture (Dr. P.
S. Deshmukh): (a) Yes.

(b) and (c). The details of the
scheme are being worked out and will
be circulated to the State Governments

shortly for their comments.
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Shri T. S. A. Chettiar: What is the
agency through which these are pro-
posed to be distributed?

Dr. P. S. Deshmukh: So far as our
experience for the present goes, what-
ever fllms we produce, we give to the
State Governments to be shown all
over the country. We also show some
of them ourselves occasionally.

Rairway CoOACHES

*74, Shri Sarangadhar Das: Will the
Minister of Rallways be pleased to
state:

(a) the total number of All Metal
Light-weight Coaches supplied to the

. Railways during the current financial

year till the 31st December, 1954;

(b) Whether all the
imported:

coaches were

(c) if not, the names of the places
where they were manufactured in
the country:

(d) whether any orders for the cur-
rent year are still lying pending; and

(e) if .sn. the reasons therefor?

The Deputy Minister of Raillways
and Transport (Shri Alagesan): (a)
Central 22 and Western 10.

(b) Yes, Sir.

{¢) The question does not arise.

(d) No, Sir.

{eY Does not arise.
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Shri Sarangadhar Das: With refer-
ence to (c), I wish to know the names
of the places where they were manu-
factured in this country.

Shri Alagesan: All these were im-
ported. I said in answer to (¢): 'The
question does not arise’. The answer
to (b), i.e. whether all the coaches
were imported, was ‘Yes’. So the
question does not arise.

Shri Nambiar: May I know when
production in the Perambur factory,
which is under construction, will com-
mence?

Shri Alagesan: I thought the hon.
Member was listening very attentively
to the budget speech yesterday. In that
it war said that it would begin in the
next financial year.

- Shri Nambiar: I put a specific ques-
tion and he is referring me to yester-
day's budget speech.

Mr. Speaker: Whatever it is. I do
not want any argument.

RAILWAY WORKSHOP.

*76. Shri Ibrahim: Will the Minister
of Railways be pleased to state:

(a) whether Government have
finally decided to establish a locomo-
tive workshop at Jagadhari;

(b) if so, whem the construction
work will start; and

(c) the estimated recurring and non-
recurring expenditure to be incurred
on this workshop?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Not yet, Sir.

(b) Soon after a decision to estab-
lish it is taken.

(c) The expenditure. recurring or
non-recurring, will not be available
till the project is finalised.
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Shri T. 8. A. Chettiar: In view of
this, may I know whether the full capa-
city at Chittaranjan has been exploit-
ed?

Shri Alagesan: This is only a locomo-
tive repair workshop; it is not a manu-
facturing shop.

THERMAL ENVIRONMENT HEALTH
CONSULTANT

*77. Pandit D. N. Tiwary: Will the
Minister of Labour be pleased to refer
to the reply given to starred question
No. 349 on the 24th November, 1954 and

state:

(a) whether Dr. W. F. Ashe and his
associates have prepared any data of
temperature and humidity in which
Indian labour can work more efficient-
ly; and

(b) whether Dr. Ashe has paid any
fresh visit to India?

The Deputy Minister of Labour

(Shri Abid Ali): (a) No.
(b) No.

dfew ¥lo Twro Pewrft : w1 W I ww
€ P e o g @it @ Pween @
Py Tt & 2

§ wifs 3% ot I w7 @ It
wefde gt &1 gw Al aw @ Prege o
we & T & A geate W gaew
wd ¢

dtrw dlo oo Pewrdt: armitedzw ot
TR YT T HH W TR & I T P
Wy v wE g §?

s afeg areft : gw I @ Paw o
aiyw s aitew da = of 2 gt
grtae w79 Iwt § £

wtew wio Twro Perwrt : vy & T W
€ s agf @ dwdw o= ghated i
oiramor # Tf ¥ a4 @ Tuw Stw e



79 Oral Answers

% too st Turw gt W oft e andee
#o '

st arfey orelt: o o7, 7 o T w
wgd ¥ Paus Peg Pw ap ow srdamd
g

¥ro wewwrgt: e onft e Pw 9w
2 agf A i g v o ¥ A
& ST A TE ame did 0 @ P
o gt ¥ 2
sht oty el : 27, w3 o g B &
Tuee WELLS

*78. Shri Heda: Will the Minister
of Food and Agriculture be pleased
to lay a statement on the Table of the
House showing:

(a) the number of tube-wells sunk,
state-wise, in 1954 under the Grow
More Food Schemes; and

(b) the programme for sinking
tube-wells under this scheme during
the year 19557

The Minister of Agriculture (Dr. P.
S. Deshmukh); (a) and (b). Tubewell
programmes under the G.M.F. are pre-
pared on the basis of financial years
and not calender years. A s ate-
ment, showing information in res-
pect of the years 1953-54 and 1954-55
is placed on the Table of the Lok
Sabha [See Appendix I, annexure
No. 18].

Shri Heda: Some months be{ore there
was a news item in the Press that a
particular foreign firm is constructing
one tube-well g day. How far is that
correct?

Dr. P. S. Deshmukh: Yes, that is so
actually. If the House would like to
have the figures, I may say that we are
ahead of the programme., We were to
dig 1430 wells in the year 1954-55. Up
to the end of January we were to dig
1397 wells and we have actually done
1607.

Shri Heda: May I know how these
tube-wells are allotted to the States?
‘Were they allotted at the desire of
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the States themselves or were they
fixed by the Centre?

Dr. P. 8. Deshmukh: This war in col-
laboration with the State Governments
at whose desire this was fixed a long
time back. After that agreements were
drawn up and contracts were given.

Dr. Ram Subhag Singh: May I know
whether the Government is aware of
the fact that in this rush of construct-
ing tube-wells the standing crops are
destroyed to a great extent? In that
case, may I know whether the Gov-
ernment will consider the feasibility of
giving any compensation to the culti-
vators whose crops are destroyed or
damaged?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): The tube-wells
are being sunk in order to add to the
production; and, the loss during cons-
truction is by no means substantial.

TRAINING OF INDUSTRIAL - WORKERS

*82. Shri Tushar Chatterjea: Will

the Minister of Labour be pleased to
state:

(a) whether it is a fact that Gov-
ernment propose to launch certain
training schemes for industrial wor-
kers; and

(b) if so. the main features of the
schemes and when they will be intro-
duced?

The Deputy Minister of Labour (Shri
Abid Ali): (a) and (b). Government
propose to launch a few schemes for
giving special training to industrial
workers. These are now in the process
of examination and may be introduced
during 1955-56

Shri Nambiar: May I know whether
the railway workers belonging to the
industrial 'section will also be included
in this scheme?

Shri Abid Ali: The railways have got
separate apprenticeship schemes.

Shri Namblar: In view of the fact
that the railway apprenticeship schemes
are not satisfactory, will that be ron-
sidered?
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Mr. Speaker: Order, order. [t is not
a question.

PosTAL INSPECTORS’ EXAMINATION

*83, Shrimatli Tarkeshwari Sinha:
Wwill the Minister of Communications
be pleased to state:

(a) whether Government are aware
of the representation made by the All
India Postal Employees’ Union—Class
111, (Bihar Circle Branch) to the senior
Deputy Director-General on the occa-
sion of his visit to Patna edrly in
December, 1954 about holding of exami-
nations of the Inspectors of Post-Offices
in February 1955;

(b) whether Government have taken

a final decision on the representation:
and

(¢) if so, the nature thereof?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) Yes.

(b) Yes.

(c) The examination will not be held
in the Bihar Circle in asmuch as the
number of approved candidates on the
waiting list in that Circle is in excess
of actual requirements.

Shrimati Tarkeshwari Sinha: May I
know which are the centres at which
these examinations will be held?

Shri Raj Bahadur: The examinations
for recruitment are held in order to
meet the requirements of additional
staff. In Bihar we have got excess of
approved candidates. In other circles
we do not have. Therefore, in Bihar
we are not going to hold these exami-
nations.
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TRAINING IN AVIATION

*84, Shri K. C. Sodhia: Will the
Minister of Communications be pleased
to state:

(a) the total number of trainees
receiving training at present at the
Civil Aviation Training Cenire at
Allahabad;

(b) the fees prescribed for each
course and the duration thereof; and

(¢) what proportion of trainees in
each course find employment readily?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) to (c).
I lay on the Table of the Lok Sabha
two statements giving the required in-
formation [See Appendix I, annexure
No. 19].

Shrl Sodhia: In the first statement
seven courses are given and in the
second statement only five. What is
the reascn fur this difference?

Shri Raj Bahadur: It will be obvious
that in the first statement the detai's
of the number of trainees, the fecs,
duration and remarks have been given.
In the secong statement, the number
of trainees trained so far, the num-
ber of trainees employed so far and
the remarks ceolumn are added. The
two statements are different.

Shri Sodhia: The number of courses
given in the first statement is seven
and in the second statement it i cnly
five.

Shri Raj Bahadur: In the first state-
ment the commercial pilot's courses
include pilot's courses A and B and
Dakcta conversion course and 0 cn
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and so forth, There are more lLcad-
ings covered there.

Shri Sodhia: What are the gqualifi-
cations for admission to the two
courses?

Shri Raj Bahadur: A statement was
laid cn the Table of the House in
connection with the decision on the
Master Committee Report., It would
be difficult for me to give details now
by memory,

INDIAN SHIPPING

*85. Shrimati Renu Chakravartty:
Will the Minister of 'l'nnlpo;t. be
pleased to state:

(a) the quantity of cargo imported
en Government account from overseas
countries during 1853-34 and the
period covering April to December,
1954 (separately); and

(b) the percentage of the above
carried in Indian Ships?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
and (b). Information is available
only in regard to the Government
stores purchased on F.O.B. basis
through the India Store Department,
London, and the India Supply Mission,
Washington and & statement giving
the required particulars in respect of
this cargo is laid on the Table of the
Lok Sabha. [See Appendix I, annexure
No. 20.] Shipping arrangements for
Government cargoes purchased on
C.ILLF. or F.O.R. basis are generally
made by the suppliers themselves and
no information regarding the tonnage
of such cargoes and the share thereof
secured for Indian ships is, therefore,
available at present.

Shrimati Renu Chakravartty: May I
know what is the full tonnage capacity
of Indian shipping and what is the
reason for not using the full capacity,
since Government {s the biggest cus-
tomer?

Shri Alagesan: From the statement
it wili be seen that 40 per cent. of
this particular type of cargo that I
mentioned has gone to our ships
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Shrimati Renu Chakravarity: My
question was not that. My question
was how much of unused capacity re-
mains and as Government is the
biggest customer, how is it proposed
to use the extra capacity which will
be covered by the next Five Year
Plan also?

Shri Alagesan: It is not as if our
ships are coming empty. They get
government cargoes as well as other
cargoes, Shipping is a very competi-
tive trade ang it being in the private
secior, theéy are doing everything to
get cargoes and we are also trying to
help them, We have suggested to

' State Government and Central Minis-

tries, the India Stores Department,
London, ete., to give preference to
Indian ships, and also supply advance
information to Indian Shipping Com-
panies so that they can go and gt
the cargo.

Shrimati Renu Chakravarity: Has
the attention of Government been
drawn to certain statements which
show that one of the biggest d fficul-
ties which Indian shipping is fac'ng
is that they do not have enough cargo
to carry and that they are coming
empty?

Shri Alagesan: I do not know. It
is a continuous tMing. The shipping
companies have to get cargoeg and we
are doing our best to help them and
we would continue to do that and
see that they get full cargo.

INDIAN SHIPPING

*87. Shri K. P. Tripathi: Will the
Minister of Transport be pleased to
state:

(a) whether the attenticn of Gov-
ernment has been drawn to the state-
ment of the Chairman of the India
Steamship Company Limited to the
effect that “Restrictive Business
Practice” in the shipping world are
affecting the Indian shipping;

(b) if so, what are these ‘“Ros-
trictive Business Practices”; and
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SLEEPING ACCOMMODATION

%88, Shrimati Ila Palchoudhury:
Will the Minister of Railways bo
pleased to state:

(a) whether the facility of sleeping
accommodation provided for Third
Class passengers onh certain Express
trains is being fully utilised by this
_class of travelling public; and

{b) if not, the reasons therefor?”

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
The accommodation is being fairly but
not fully utilised.

{b) The services have been in ope-
ration for vnly a short time and it is
felt that in course of time will gain
further popularity,

Shrimati Ia Palchoudhury;: May I
know whether it is proposed to ex-
tend this facility to all mail and ex-
press trains?

Shri Alagesan: We would like to
extend this, but as I said, we would
like to know the results of the ex-
periments we are just now carrying
on. The ultimate intention is to ex-
tend it to more trains.

Shrimati Ila Palchoudhury: Is not
the charge levied for this facility too
much for the pocket of the ordinary
third class traveller? Could it not be.
reduced?

Shri Alagesan: That has been fixed
at the minimum possible rate. The
rate is quite low, Rs. 3 per night.

Shri Dabh:: May I know whether
it is a fact that the three-tier sleep-
ing berths which are provided for
the third class passengers are so
arranged that pasSengers can sleep
but cannot sit thereon and so cannot
pass the night in an inclining position
because they cannot turn this way or
that?

Shri Alagesan: There is certainly
difficulty with regard to the top tier.
It is true, but the passenger will not
be sitting on the top tier always, but
will be sleéping during the night.
From the figures that I have, passen-
gers are very rarely put to the neces-
sity of getting to the top tier and
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they accommodate themselves in the
bottom and intermediate tiers.

Shri Gidwani: Does it not follow,
therefore, that the upper berth is not
being utilised because on the door
side the distance is_only flve inches?
I have measured it myself.

Bocus RAILWAY TICKETS

*89. Shri Hem Raj: Will the Minis-
ter of Railways be pleased to state:

(a) whether it is a fact that there
is a country-wide gang of ticket exa-

miners who indulge in the sale of

bogus railway tickets; :
(b) if so, the number of ticket

examiners involved in this conspi-

racy; and

(c) the names of the Railways on
which they operate?

The Deputy Minister of Railways
and Transport (Shri Ala:ﬁnn): (a)
The Government is not aware of
this position.

(b) and (c). Do not arise.

_ Shri Hem Raj: There was a news
item in the papers that such a gang
1s operating in the Northern Railway.
Has it come to the notice of the Go-
vernment? .

Shri Alagesan: The ‘question was
whether there is a country-wide gang
of ticket examiners who indulge in
the sale of bogus railway tickets and
the reply to that was in the negative,
On the Northern Railway, during the
last three years there were five cases
of ticket examiners who were found
out to have indulged in this practice.
There were only filve cases in the
course of the last three years.

Bl'nri Hem Raj: May I know what
punishments were meted out to those
persons?

Shri Alagesan: I have got some in-

formation here. In two cases, the
increment was stopped for three
years, and six months respectively.

In one case, the ticket examiner was
reverted as ticket collector.
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Shri V. P, Nayar: May I know
whetker it is a fact that in one par-
ticular section of the Central Rail-
way, from Bombay to Poona, lots of
., bogus tickets used to be issued as
regular tickets and may 1 also know
whether on the directive of the Home
Ministry, the police made any en-
quiries about the possibility of one
of the top officers havmg been invol-
ved in it?

Shri Alagesan: There was an ins-
tance that came to our notice on the
Central Railway. In 1954, four Rail-
way employees were apprehended.
With them there were twelve out-
siders too.

Shri V. P. Nayar: May I know
whether there was any detailed en-
quiry about some of the highly placed
officials of the Central Railway in
regard to their part in the sale of
bogus tickets which were found to
be manufaetured in very large num-
bers in or around Poona?

Shri Alagesan: I should like to have
specific notice, but I remember to
have answered some such gquestion
before and I do not remember the
details now.
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RAILwAY LINE TO KASHMIR

“91, Chaudhri Muhammed Shaflee:
Will the minister of Railways
be pleased to refer to the reply given
to Starred Question No. 465 on the
20th September, 1954 and state the
extent of survey carried out so far
in connection with the proposed rail-
way line from Madhopur to Lakhan-
pur for linking the Kashmir State
with the rest of India?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): A
survey between Madhopur and Kathua
via Lakhanpur has been sanctioned and
the work is being taken in hand by
the Northern Railway Administration.
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COLOURING OF VANABPATI

*93. Shri Nand Lal Sharma: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether the Indian Institute
of Science at Bangalore has made any
recommendation for the colouring of
Vanaspati; and

(b) if so, the steps Government
have taken in the matter?

The Minister of Agriculture (Dr. P,
S. Deshmukh): (a) No.

(b) Does not arise,

Shri Nand Lal Sharma: May I know
the number of Vanaspati manu-
facturing concerns in India and the
quantity produced every year?
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Dr. P. 5. Deshmukh: The detailea
information is not with me and 1
should like to have notice.

Shri Nand Lal S8harma: May I know
the quantity of Vanaspati purchased
by Government for ration to troops,
hospitals, etc.?

Dr. P. 8. Deshmukh: It varies bet-
ween 13,000 tons and 8,000 or 9,000
tons. It has gone down considerably.

Shri Nand Lal Sharma: Is it a fact
that Government is going to import
some butter or ghee from America in
the future?

Dr. P. S. Deshmukh: There is a pro-
posal to import some ghee.

WRITTEN ANSWERS TO
QUESTIONS

ControL or EpipEMICS IN TARAI AREA

*62. Shri Bishwa Nath Roy: Will
the Minister of Health be pleased to
state whether Government propose
to help the various non-official Indian
organisations which have  started
work in the Tarai area of Nepal near
the Indo-Nepalese border for control-
ling epidemics, by providing them
with medicines and other medical
material?

The Minister of Health (Rajkumarl
Amrit Kaur): The Government of
India have not received any request
for assistance for controlling epi-
demics from any non-official organisa-
tion which may be working in the
Tarai area of Nepal.

HYDERABAD—-KAZIPET TRAIN ACCIDENT

*63. Shri Krishnacharya Joshi:
Will the Minister of Railways be
pleased to refer to the reply given
to Starred Question No. 184 on the
10th November, 1954 and state:

(a) whether the Govarnment Ins-
pector of Railways has finalised his
report on the Railway Accident at
Jangaon in September, 1954; and

(b) if so, the action Government
propose to take in the matter?
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The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
Yes, Sir.

(b) Necessary action on the recom-
mendations made by the Government.
Inspector of Railways in this con-
nection, is being taken.

TRAIN ACCIDENT

*67. Shri Raghunath Singh: Wil
the Minister of Railways be pleased
to state:

(a) whether an accident occurred
to the Deheri—Barwadih Down pas-
senger train between Rajhara and
Daltonganj Railway stations on the
4th January 1955, at 15-30 hours; and

(b) if so, what are the causes of
the accident?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
Yes; the engine of No. 2 Down Deheri-
Barwadih Passenger train derailed.

(b) The derailment was caused due
to some small obstruction on the tracx
which caused the froni pair of wheels
of the engide to jump off the rails.

CALcUTTA TELEPHONE DIRECTORY

*68. Shri S. C. Samanta: Will the
Minister of Communicat'ons be p'ens-
ed to state:

(a) when the Calcutta Telephone
Directory was last published;

(b) the intervals at which the late
Bengal Telephone Company used to
publish the Directory; :

(c) the number of complaints re-
garding the delay in publishing the
Directory received so far; and

(d) whether changes in telephone
numbers made from time to time are
intimated to all subscribers?

The Deputy Ministcr of Communica~
tions (Shri Raj Bahadur): (a) In July
1953.

(b) Every six months.

(ec) B80.
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(d) Changes in number are intimat-
ed to the subscribers concérned at
once. The rest are informed.

(1) by the subscribers themselves.

(2) by the enquiry operator when
rung up.

(3) by issue of Directory.

AIR ACCIDENTS

*73. Shri B. D. Shastrl: Will the
Minister of Communications be pleas-
ed to lay a statement on the Table
of the House showing:

(a) the total number of air acci-
dents in India during the period from
the 1st August to the 31st December,
1954;

(b) the total number of lives lost
in these accidents;

the causes of ,all the
investigated; and

(c) whether
accidents were

(d) if so, how many of these acci-
dents were due to the negligence and
carelessness of either pilots or of the
ground engineers?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) to (d).
T lay on the Table of the Lok Sabha
a statement giving requisite informa-
tion. [See Appendix I, annexure
No. 21.]

SuGAR PRODUCTION

*75. Shri V. Missir: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state:

(a) the total production of white
sugar in the country during the period
from the 1st April to the 31st Decem-
ber, 1954; and

(b) how these figures compare with
those of the corresponding periods
in 1952-53 and 1953-547

The Minister of Food and Agricul-
ture (Shri A. P, Jain): (a) and (b).
The total quantity of white sugar

Produced from 1st April to 31st Decem-

ber in each of the years 1052, 1953 and
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1954, was as under:—

Year "~ Preduction
*(tons)

1852 .. 536,205

1953 4,31,908

1954 .. 3,94,506

NaTiONAL WELFARE BOARD FOR SEAFAR-
ERS

Shri R. N. Singh:
Shri Badha Raman:

Will the Minister of Transport be
pleased to refer to the reply given to
starred question No. 338 on the 1st
September, 1854 and state:

(a) whether any decision has since
been taken for the setting up of a
National Welfare Board for seafar--
ers;

(b) what will be the main func-
tions of this Board; and

(c¢) who will be the members there-
of?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
The National Maritime Board referred
to in my answer to starred question
No. 338 has not yet been set up. A
National Welfare Board for seafarers
to advise the Government of India on
matters relating to the welfare of
seafarers is, however, being establish-
ed, :

(b) and (c). The functions and com-
position of the National Welfare Board
for seafarers are @embodied in a
Government resolution, a copy of
which is laid on the Table of the Lok
Sabha. [See Appendix I, annexure
No. 22.]

New Ramway LINES

*80. Shri Damar: Will the Minister
of Railways be pleased to state whe-
ther Government propose to construct
a new Railway line through the
Adivasi areas of Rajasthan and
Madhya Bharat?

The Deputy Minister of Railways
and Transport (Shri Alagesan): It is
presumed that the hon. Member is
referring to the Southern undeveloped
portions of Rajasthan and Madhya

*79.
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Bharat States. Proposals for the con-
struction of Railway lines from
Udaipur tq Himmatnagar and from
Indore to Dohad are being investigated.
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FACILITIES AT AVADI

*86. Shri Punnoose: Will the Min-
ister of Communications be pleased
to state:

(a) the special Postal, Telegraphic
and Telephone facilities provided at
Avadi in connection with the annu-
al session of the Indian National Con-
gress; and

(b) the total expenditure incurred
on these arrangements?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) (i)
Postal—Two post offices were opened
and functioned from 12-1-55 to
25-1-55, one at Satyamurthinagar
where the open Session was held
and the other at Avadi Congress
Camp where the All India Congress
Committee session took place. These
functioned from 1 am. to 8 pm. on
all the days of the week affording all
normal postal facilities to the public.
A Mobile post office was also provi-
ded for.

34 letter boxes were planted in the
area and they were cleared seven
times a day. ’

‘There was midnight clearance of
letter boxes by despatch riders on
motor cycles and mails collected
were taken to the Air port Sorting
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Office to catch the morning air ser-
vices.

(ii) Telegraph—A camp Telegraph
Office was opened for handling the
large volume of press and public
traffic all the 24 hours.

(iii) Telephone—A Temporary tele-
phone exchange was opened at Avadi.
123 Telephone Connections were
given from it.

(b) Rs. 46,266-12-1.
FENCING FOR RAILWAY TRACK

*92. Shri U. M. Trivedi: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that fenc-
ing of the Railway tracks was re-
moved during the last war;

(b) whether it has since been re-
stored; and

(c) if so, at what place?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Yes, Sir to some extent.

(b) and (c¢). No, Sir; according to
the present policy fencing is to be
provided along the railway lines only
in suburbs and industrial areas,
around the Station yards and in the
immediate neighbourhood of import-
ant level crossings.

SLEEPING ACCOMMODATION

*95. Shri R. S. Lal: Will the Minis-
ter of Railways be pleased to state:

(a) the names of the trains that
have been provided with the third
class sleeping cars So far; and

(b) the target fixed for this year
in regard to the proposal to increase
the number of such trains?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
A statement is placed on the Table
of the Lok Sabha. [See Appendix
I, annexure No. 23.]

(b) No target has been fixed. The

services are of an experimental na-
ture and the question of their further
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extension' will depend on the expe-
rience gained.

PurcHASE OF DAKoOTAs

*96, Shri R. K. Chaudhuri; Will the
Minister of Comnunicxtions be pleased
to state:

(a) whether any new
have been purchased
and

(b) if so, how many of them have
been placed on the <Calcutta-Assam
routes?

“Dakotas”
since  1953;

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) No,
Sir.

(b) Does not arise.

MepicaL FACILITIES FOR AGATTI ISLAND

*97. Shri A, K. Gopalan: Will the
Minister of Health be pleased to refer
to the reply given to Starred Ques-
tion No, 461 on the 29th November,
1954 and state:

(a) whether the Madras _Govern-
ment have since opened a dispensary
at Agatti Island;

(b) if so, when;

(c) how many people will be bene-
fited by this dispensary; and

(d) if the answer to part (a) above
be in the negative, the reasons for the
delay?

The Minister of Health (Rajkumarl
Amrit Kaur): (a) No.

(b) and (c¢). Do not arise,

(d) The Government of Madras, who
are concerned with the matter, except
to issue orders for the opening of a
dispensary during 1855-56.

IRREGULARITIES IN ACCOUNTS

*98. Shri Sivamurthi Swami: Will
the Minister of Communications be
pPleased to state:

(a) what action Government have
taken on the Public Accounts Com-
mittee’'s Tenth Report presented tn
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this House in the year 1954 regard-
ing certain irregularities in the ac-
counts relating to the Posts and Tele-
graphs Department:

(b) what steps are being consider-
ed to stop such irregularities in fu-
ture; and :

(c) whether any special officer or
Committee has been appointed to
examine and execute the proposals in
the Report?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) to
(c). A statement showing the action

taken or proposed to be taken on
the recommendations of the Public
Accounts Committee gsubmitted to

the Lok Sabha Secretariat on the Tth
January 1855 for being placed before
the Public Accounts Committee is
placed on the Table of the Lok Sabha
[See Appendix I, annexure No. 241.

AssaMm RaiL Link

*99. Shri Bhagwat Jha Azad: Will
the Minister of Rallways be pleased
to state:

(a) the number of passenger and
goods trains run on the direct Assam
Rail Link at present; and ’

(b) whether the goods trains now
running on that line are sufficient
for Government and commercial pur-
poses?

The Deputy Minister of Ralways
and Transport (Bhri Alagesan): (a)
and (b). A statement is laid on the
Table of the House. |[See Appendix
I, annexure No. 25].

ApmissioN 1IN Mepicar CoLLeces

*100. Shri N. B. Cbowdhury: Will
the Minister of Health be pleased to
state what steps, if any, Government
have taken to accommodate larger
number of students for the study of
medicine in recognised Medical
Colleges in order to remove the want
of registered medical practitioners in
rural areas?

The Minister of Health (Rajkumari
Amrit Kaur): It is proposed to open
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new medical colleges and expand the
existing ones so that a larger number
of students may be enable to get train-
ed as doctors. Several proposais in
this connection are under the con-
sideration of the Government of
India.

AR ACCIDENTS

*101, Shri M. L. Agrawal: Will the
Minister of Communications be pleas-
ed to state:

(a) the number of air crashes since
the beginning of this year in the
country;

(b) the names of the places where
they oecurred and the causes of acci-
dents; and

(¢) the particulars of casualties in
each case?

The Deputy Minister of Communi-
cations (Shrl Raj Bahadur) (a) 2.

{(b) Near Gauhati and near Nagpur
(on the 21st January 1855 and the
2nd February 1855 respectively). The
causes of the accidents are under in-
vestigation.

= (c) Gauhati Nagpur
Casualtics 3 (All Crew) 10 (includ-
ir g 6 pass-

engers)

THEFT ON RAILWAYS

+102, Shri Barman: Will the Minis-
ter of Rallways be pleased to state:

(a) the number of occasions on
which robberies were committed in
the Siliguri—IHaldibari Section of the
North Eastern Railway during the
year 1954 and the loss to Railway on
each occasion;

(b) whether a mail robbery was
committed in the first week of Feb-
ruary 1955 resulting in the murder
of an employee; and

'c) whether any guard is provided
to R.M.S. coaches in this section?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
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The Railway Administration concern«
ed is not aware of any such incident
having taken place in 1954.

(b) The Railway Administration is
not aware of any robbery having
been committed on the Haldibari-
Siliguri  Section in the first
week of February 1855. One such
robbery, however, was committed on
25th January, 1955.

(c) Arrangements for escorting two
trains each way on this section have
since been made after the incident
referred to in reply to part (b). But
the guards are not exclusively for
the protection of R.M.S. coaches only.

CHITTARANJAN LocoMoOTIVE WORKS

*103. Shri S. V. Ramaswamy: Will
the Minister of Rallways be pleased
to state:

(a) the rated capacity of the Chit-
taranjan Locomotive Factory for
manufacturing complete Railway
Engines, spare boilers and loco-fra-
mes; and .

(b) whether
full capacity?

. The Deputy Minister of Hailways

production is up to

and Transport (Shri Alagesan): (a)

120 Locomotives and 50 spare Boil-
ers. Locomotive Frames are includ-
ed in Locomotive production.

(b) Production is to full present
capacity for locomotives but so far
no spare boilers have been manu-
factured. Plans are in hand to in-
crease the capacity.

RAJASTHAN DrSERT

. Shri 8. N. Das:
*104. Pandit D. N, Tiwary:
Seth Govind Das:

Will the Minister of Food and Agri-
calture be pleased to state:

(a) whether Dr. A. Y. Goor who
came to India on special assignment
to report on measures to control the

Rajasthan ' desert has submitted his
renort;
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(b) if so, the important features of
the report;

(c) the steps taken to give effect to
his recommendations; and

(d) whether the financial aspect of
ihe recommendations has also been
considered?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Not yet.
Dr. Goor is drawing up his report in
Rome and will submit it in due
course.

(b) to (d). Do not arise.

BrrTisH MEDICAL DELEGATION

*105. Sardar Hukam Singh: Will the
Minister of Health be pleased to state:

(a) whether any British Medical
Delegation has come to India to deli-
ver lectures at Indian universities;

(b) if so, the authority which spon-
sored it; and

(c) whether the Delegation will
visit all the States?

The Minister of Health (Rajkumari
Amrit Kaur): (a) Yes.

(b) It was sponsored by the Gov-
ernment of India under the Colombo
Plan.

(c¢) No. As the team will be in this
country for a period of two and a
half months only, visits were arrang-
ed to three centres besides Delhi, viz.,
Lucknow, Gwalior and Jaipur.

INDIAN TELEPHONE INDUSTRIES

*108. Shri Jhulan Sinha: Will the
Minister of Communications be pleased
to state:

(a) whether full use is being made
of the entire stock of the machinery
at the disposal of the Indian Telephone
Industries Ltd., Bangalore; and

(b) whether any action has been
taken to make the maximum use of
the surplus machinery and other stock
as suggested by the Public Accounts
Committee in their Tenth Report?
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The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a)
There is some spare capacity at pre-
sent in some of the machines, but
with the increase in production it is
being gradually used up.

(b) Efforts are being made to find
alternative use for the spare capacity
at present available in the machines
and the surplus stocks of equipment
and stores, after retaining one year's
requirements, are also being gradually
disposed of,

Ramwway Cramms
Shri Gidwani:
Shri M. R. Krishna:

Will the Minister of Rallways be
pleased to lay a statement on the
Table of the House showing:

*107.

(a) the total number of claims
received by the Claims Commissioner
arising from the Railway accident at
Jangaon on the 27th September, 1954
and the amount claimed in each case;
and

(b) whether the claims have been
admitted and compensation paid?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
The total number of claims is 220. A
statement giving the further required
information, viz.,, amount claimed in
each case will be laid on the Table
of the House shortly.

(b) Payment of a total of Rs. 1,84,190
has been made in 46 cases as decided
by the Claims Commissioner. 13 Claims
have been rejected. The balance of
161 claims are under consideration of
the Claims Commissioner.

FRUIT PRESERVATION INDUSTRY

_~if3. Shri Biswa Nath Roy: Will
the Minister of Food and Agriculture
be pleased to state: ’

(a) whether any scheme is under
consideration for starting a new indus-
try for the preservation of seasonal
fruits on a large scale; and

(b) whether any State Government
has applied to the Central Govern-
ment for a grant for this purpose?
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The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Yes, the
Government of India has under consi-
deration a scheme for preservation of
surplus fruit produced in Assam. The
Government of U.P. is also reported
to be setting up a large scale fruit
preservation unit at Ramgarh in
Nainital District.
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PAssSENGER TRAFFIC

*110. Shri Dabhi: Will the Minister
of Railways be pleased to state:

(a) whether it is a fact that pas-
senger traffic on the Indian Railways
has shown an upward trend during the
latter half of the year 1954;

(b) if so, the extent thereof; and

(¢) whether Government propose to
fet apart a portion of increased earn-
ings for passenger amenities?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Yes, as compared with the corrispond-
ing period of the previous yecar.

(b) The statement showing the ex-
tent of variation in the number of
passengers booked and passengers
earnings is placed on the Table of the
Lok Sabha. [See Appendix I, anne-
xure No. 26].

(e) The expenditure on passenger
amenities is governed by a definite
policy of Government to earmark
Rs. 3 crores each year for the purpose
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and is not affected by the fAuctuation
in passenger earnings in any particular
year.

Rurar. CrebIT

*111, Shri Morarka: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state:

(a) whether the attention of Gov-
ernment has been drawn to the Report
of Mr. Devis, Consultant to the Ford
Foundation recommending the need
for a strong permanerﬁ central agency
to determine policy, to co-ordinate the
work of the existing agencies and to
take over the permanent direction of
the rural credit system in India;

(b) if so, whether discussions have
been held to decide the form of the
central agency; and

(¢) what conclusions have been ar-
rived at in the matter?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Yes.

(b) No, the question will be consi-
dered in the light of the recommenda-
tions of the Rural Credit Survey Re-
port of the Reserve Bank of India
which has now become available to
the Government.

(¢) Does not arise.

MADRAS CENTHRAL STATION

*112, Shri Madhao Reddi: Will the
Minister of Raillways be pleased to
state:

(a) whether it is a fact that some of
the platforms at the Madras Central
Station do not have covered accom-
modation and the public are put to
great inconvenicnce in the rainy
season;

(b) whether Government propose to
cover them in the near future;

(c) if so, when the work will start;
and

(d) the estimated expenditure to be
incurred thereon?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
No Sir, only some length of the plat-
forms at the North end is uncovered,
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(b) There is a proposal to extend
covering over platforms No. 1 and 2
by 196 ft. and No. 3 by 280 ft.

(¢) The work has been sanctioned
and actual construction would be

(d) Rs. 1,13,000 approximately.
taken in hand shortly.

SUPER Cons-réx.mnons rroMm U.S.A.

( Shri Sarangadhar Das:
Shri Amjad Ali:
*113. /{ Shrimati Tarkeshwari Sinha:
| Shrimati Lla Paichoudhury:
LSl'lrl Ibrahim:

Will the Minister of Communica-
tions be pleased to state:

(a) whether it is a fact that the
Government of U.S.A. have withheld
the export licence for the delivery of
three Super-Constellations which were
ordered in 1953;

(b) if so, the reasons therefor; and

(c) what action has been taken or
is being taken to get an early delivery
of these planes?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) No,
Sir.

(b) and (c). Do not arise.
CoxeE PLANT

*114, Shr! V. Missir: Will the Minis
ter of Labour be pleased to state:

(a) whether it is a fact that the
work in Lodna Coke Plant was stop-
ped by the management on the 5th
May, 1954, .

(b) if so, the reasons therefor;

(c) whether it is a fact that a large
number of workers were illegally dis-
charged; and

(d) if so, the steps Government
have taken or propose to take in the
matter?

The Minister of Labour (Shri Khan-
dubhai Desal): (a) to (d). The No. 2
battery at Lodna Coke Plant was
alosed on the 5th May. 1954 due to
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damages caused to it during the two
strikes in November—December 1953
and February—March 1854 rendering
about 337 workers unempolyed. The
matter came up before the Central
Government Industrial Tribunal
Dhanbad, constituted under the In-
dustrial Disputes Act 1947. The
management of the Lodna group of
Colliery and their workers entered
into an agreement in September 1954,
about the method of absorption of the
affected workers and the Tribunal
gave its Award in terms of the agree-
ment.

LABOUR APPELLATE TRIBUNAL

*116. Th. Jugal Kishore Sinha: Will
the Minister of Labour be pleased to
state:

(a) whether there is any proposal
under consideration to abolish the
Labour Appellate Tribunal;

(b) if so, the reasons therefor; and

(c) whether any decision has been
taken thereon?

The Minister of Labour (Shri Khan-
dubhai Desal): (a) Yes.

(b) There is a large volume of
public opinion in favour of abolition
of the Labour Appellate Tribunal.
The workers’ organisations particularly
have been demanding abolition because

of the long time taken for the disposal

of appeals and the expenditure and
inconvenience caused to them by their
participation in the appeals.

(c) No, Sir.

PURCHASE OF GLIDERS

*117. Shri B. D. Shastri: Will the
Minister of Communications be pleas-
ed to state:

(a) whether any order for the pur-
chase of gliders has been recently
placed with a firm in the United King-
dom;

(b) if so, whether there is any major
difference between the present gliders
and those to be imported from the
United Kingdom,;

(c) what is the tets] value of the
order: and
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(d) whether these gliders are to be
given to the existing flying clubs or
Government propose to utilise them
otherwise?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) to (d).
The Civil Aviation Department has
placed orders for the purchase from
the United Kingdom of 4 gliders at a
total cost of Rs. 60,000, for use at the
Departmental Gliding Centre, Poona
in imparting training in gliding. These
gliders are similar to the ones already
in use in India.

QUARTERS FCR RAILWAY STAFF

*118. Shrl Damar: Will the Minister
of Railways be pleased to state:

(a) whether Government have sanc-
tioned any expenditure on the cons-
truction of quarters for employees on
the Western Railway in 1954-55; and

(b) if so, the progress of this work
po far?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Yes, Sir.

(b) The progress of this work was
about 40 per cent. at the end of
December, 1954.

EMPLOYMENT IN INDIAN MINES

»119, Shri V. P. Nayar: Will the
Minister of Labour be pleased to state:

(a) whether employment in Indian
Mines in 1954 showed an increase or
decrease as compared to the figures of
employment in 1951 and if so, by how
much; and

(b) the number of persons employed
in 1954 in Coal, Manganese and Mica
mines of India?

The Minister of Labour (Shri Khan-
dubhai Desal):- (a) Statistics of em-
ployment for the year 19054 are not
yvet ready. It is, therefore, not possi-
ble to give precise information at this
stage. The indications, however, are
that the employment in mines in 1854
is not significantly below the 1851
level.

23 FEBRUARY 1955

« Written Answers 108

(b) ‘The average daily employment
in coal mines according to an estimate
based on monthly returns is 332, 321.
Figures for manganese and mica mines
are not yet available.

CANTEENS IN RarLway WoORKsHOPS

*120. Shri D. C. Sharma: Will the
Minister of Railways be pleased to lay
a statement on the Table of the House
showing:

(a) the number of canteens that
have been provided in the workshops
of the Northern Railway; and

(b) the names of the places where
they have been provided?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
and (b). A statement giving the re-
quired information is laid on the Table
of the House. [See Appendix I, anne-
xure No. 27]. .

TieBiA CoOLLEGE, ALIGARH

*121, Shrimati Renu Chakravartty:
Will the Minister of Health be pleased
to state:

(a) whether a Commission appoint-
ed by Government recently visited the
Tibbia College, Aligarh; and

(b) if so, the
visit?

The Minister of Health (Rajkumari
Amrit Kaur): (a) No.

purpose of their

(b) Does not arise.

TeLESCOPIC RAILWAY FARES

*122. Shrl T. B. Vittal Rao: Will the
Minister of Railways be pleased to
refer to the reply given to starred
question No. 53 en the 16th November,
1954 and state:

(a) whether the examination of the
proposal for introducing telescopic
scales for passenger fares has since
been completed; and

(b) if so, the nature of the decision
arrived at?

The Depuiy Minister of Rallways
and Transport (Shri Alagesan): (a)
Yes.
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(b) Attention is invited to paras 8
to 10 of the Railway Minister's Speech
made yesterday introducing the Rail-
way Budget for the year 1955-56.

AGRICULTURAL LABOUR

#123. Shri S. C. Samanta: Will the
Minister of Labour be pleased to state
whether Government propose to hold
any further enquiry in regard to the
working and living conditions of
agricultural labour such as was con-
ducted by the Ministry in eight
hundred villages, in other villages
also?

The Minister of Labour (Shri Khan-
dubhai Desal): A proposal to conduct
a further enguiry during 1955-56 is
under consideraticn.

NacrpUuR AIR CRASH

Shri T. Subrahmanyam:
"124 Shri Raghunath Singh:
' Shri Sadhan Gupta:
Shri Maganlal Bagdi:

Will the Minister of Communica-
tions be pleased to state:

(a) whether an accident took place
to the I.A.C. Dakota on the 2nd
February, 1955 at Nagpur;

(b) if so, the causes of this acci-
dent; and

(c) whether compensation has been
paid to the families of those who lost
their lives in the unfortunate tra-

gedy?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) Yes,
Sir.

(b) The accident is under investi-
gation.

(c) As regards the crew who were
killed, the Indian Airlines Corpora-
tion had insured them. Claims have
now been lodged by the Corporation
with the insurers. On receipt of the
amounts insured for, they will be paid
to the dependents of the crew.

As rezards passengers, the Corpora-
tion has not paid any compensation.
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COMPENSATION TO SUGAR FACTORY
OwWNERS

*125. Shri Sivamurthi Swami; Will
the Minister of Food and Agriculture
be pleased to state how much com-
pensation has been paid so far to the
sugar factory owners on account of
the reduction in the controlled prices
of sugar delivered by them during
1954-567

The Minister of Food and Agricul-
ture (Shri A. P. Jain): Although sugar
factories have been asked to keep in
reserve 25 per cent. of their produc-
tion during the current (1954-55) sea-
son for requisition by the Government
at statutory prices, no requisition has
yet been made as the supply position
of sugar at nrosent in eagy ~rd ‘he
prices in the free market are reason-
able. No statutory price has yet been
fixed. As such the question of reduc-
tion in the controlled price during
1954-55, does not arise.
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The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) and (D).
There has been no scarcity of sugar
in the country during the last two
months and the question of taking any
steps to remove it did not arise.

SUGARCANE CULTIVATION

*128. Sardar Hukam Singh: Will
the Minister of Food and Agriculture
be pleased to state:

fa) whether it is a fact that a canr-
paign is to be organised for intensive
manuring of sugarcane throughout the
country during the next season; and

(b) if sq whether the cost of this
campaign and of the manuring will
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be borne exclusively by the Central
Government?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Yes, The
campaign was initiated in the middle
of 1954 and is being repeated this year
for the new crop.

(b) The Central Government is
meeting the entire cost of publicity
literature printed for free distribution
to cane-growers in the areas selected
for the campaign. The cost of addi-
tional staff employed for distribution
of fertiliser is being shared between
the Central and the State Govern-
ments concerned. Ammonium Sul-
phate is being supplied to cultivators
on deferred payment basis, for which
short term loans are made available to
State Governments. .

PosTcARD VENDING MACHINES

*129. Shri Jhulan Sinha: Will the
Minister of Communications be pleas-
ed to state:

(a) the number of postcard vend-
ing machines ‘that have been installed,
and’ the places where they have been
installed, after “Know Thy Customers
Week” in December, 1953; and

(b) How they are working now?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a) None
have been installed yet. Orders have
been placed for 10 machines. The
time of their delivery has not yet been
intimated.

{b) Does not arise.

NATIONAL AGRICULTURAL FINANCE
DEVELOPMENT CORPORATION

*130 Shrl Morarka:
* 3 Shri Bibhuti Mishra:

Will the Minister of Food and Agri-
culture be pleased to refer to the reply
given to starred question No. 1200 on
the 15th December, 1854 and state:

(a) whether Government have exa-
mined the desirability of creating a
National Agricultural Firmance Deve-
lopment Corporation as recommended
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by Mr. Chester C. Davis, Consultant
to the Ford Foundation;

(b) if so, when it will start funec-
tioning; and

(c) what will be the functions of this
Corporation?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Mr. Chester
Davis in his report stated that the
Government Centre-and States will
need to supply most of the leadership
and finances in the fleld of farm cre-
dit. These could be used effectively
only if centrally directed and co-or-
dinated. He also considered that loca-
tion and mobilisation of financial re-
sources would be easier if a National
Finance Corporation was organised
and was in operation. He, however,
felt doubtful whether an All-India
Finance Corporation would be the
most effective form for this country
to adopt at this particular stage.

(b) and (c). The recommendations
made by Mr. Chester Davis in his
report will be considered in the light
of suggestions contained in the Rural

Credit Survey Report which has since
become available.
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The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Yes.

(b) Only one team has been sent
this vear to Arabia for locust control
operations in the region of Kuwait.

(c) The team started operations in
the middle of February 1955. Indica-
tions of its success or failure would be
available after April 1955.
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TrLEPHONES IN MADHYA BHARAT

*132. Shri Damar: Will the Minis-
ter of Communications be pleased to
state the number of towns in Madhya
Bharat where telephone offices are to
be opened in the year 19557

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): About Six.

Dairy RESEARCH INSTITUTE, KARNAL

f Shri V. Missir:

‘133, \ Shri Heda:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether there is any proposal
to establish a National Dairy Research
Institute at Karnal (East Punjab);

(b) if so, whether any decision has
been taken in this regard;

(¢) whether the land and buildings
necessary for the purpose have been
acquired;

(d) the estimated recurring and
non-recurring expenses in respect
thereof; and

(e) when it will be established?

The Minister of Food and Agricul-
ture (Shri A, P. Jain): (a) Yes.

(b) The proposal is under conside-
ratio:_'l.

(c) to (e). Do not arise.

QUARTERS FOR RAILWAY STAFF

*134. Shri D. C. Sharma: Will the
Minister of Rallways be pleased to
state:

(a) the total number of Class III
and Class IV employees on the
Northern Railway who have not been
provided with residential quarters
upto the 31st December, 1954; and

(b) the steps taken by Government
to provide them with quarters?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
71,600. —
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(b) The Railway policy is to pro-
vide quarters for essential staff who
are likely to be called out for duty
at any time and for staff at stations
where there is a serious shortage of
private accommodation. For this pur-
pose Rs. 80 lacs were provided for
construction of quarters on the
Northern Railway during 1953-54 and
1,20 lacs during 1954-55 and a crore
during 1955-56. The position wiH
therefore continue to ease as ore
and more quarters are built.

PONDICHERRY PORT

*135. Shri Madhao Reddi: Will the
Minister of Transport be pleased to
state:

(a) whether any representation for
the improvement of Pondicherry Port
has been received from the people of
Pondicherry;

(b) if so, the main proposals for
the improvement contained therein;
and

(c) the actidn taken or proposed to
be taken in the matter?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
Yes. A representation on the subject
has been received through the Chief
Commissioner, Pondicherry, a few
days ago.

(b) and (c¢). Government have not
yet had time to study the representa-
tion, which suggests the construction
of two new piers with a quay in be-
tween.

CeNTrRAL CouNciL oF HEALTH

*136. Th. Jugal Kishore Sinha: Will
the Minister of Health be pleased to
lay on the Table of the House a state-
ment showing the work done so far
by the Central Council of Health?

The Minister of Health (Rajkumari
Amrit Kaur): A statement showing the
resolutions passed at the meetings of
the Central Council of Health in 1858
and 1954 and the action taken on them
is laid on the Table of the Lok
Sabha. [Placed in Library. See No.
S—36¢55]. The resolufions passed
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at the third meeting of the Council
held from the 23rd to 25th of January,
1855, are at present under considera-
tion.

TRAIN ACCIDENT

[Shri Krishnacharya Joshi:
' Shri Raghunath Singh:

Will the Minister of Rallways be
pleased to state:

*138

(a) the causes of the derailment of
the 450 Down  Lucknow-Kasgunj
passenger train on the North Eastern
Railway on the Tth February, 1855 at
7-15 a.M. near Bhojeepura Junction;

(b) the number of persons killed
and wounded; and

(¢) the loss sustained by the Rail-
way Administration due to this acci-
dent?

e
The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
The provisional finding of the Govern-

ment Inspector of Railways who en- °

quired into this accident is to the effect
that the derailment of 450 Down
passenger at about 7.16 hours on 7th
February, 1955, between Saithal and
Bhojeepura was caused by the break-
age of the left driving journal of the
locomotive that was hauling the train.

(b) 4 persons were Killed; one
person received serious and 17 minor
injuries.

(c) The approximate cost of dam-
uge of Railway  property was
Rs. 50,900/-.

Co-0PERATIVE CREDIT

8. Shri Mornrka:'Will' the Minister
of Food and Agriculture be pleased to
state:

(a) whether Government agree with
the views of Mr. Chester C. Davis,
consultant to the Ford Foundation
that the slow growth of co-operative
credit in India is mainly due to the
lack of emphasis and attention given
to the savings of their members to be
evstomaticelly invested in their share
capital and reserves and the publie
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savings to be invested in their bonds
and debentures through a broad in-
vestment market; and

(b) if so, what steps Government
propose to take in the matter?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) This is only
one of the several causes for the slow
growth of Co-operative Credit move-
ment.

(b) The question of strengthening
the Co-operative Credit structure s
under consideration of the Govern-
ment.

CoO-OPERATIVE STRUCTURE IN VILLAGES

10. Shri Morarka: Will the Minis-
ter.of Food and Agriculture be pleased
to state:

(a) whether the attention of Gov-'
ernment has been drawn to the re-
commendation of Mr. Chester C. Davis,
Consultant to the Ford Foundation
that the team-vwork between the co-
operatives and the National Extension
Organisation is exactly what is needed
for strengthening the basis for co-
operative action in villages;

(b) whether Government have exa-
mined the proposition; and

(c) if so, the action proposed to be
taken in the matter?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) Yes, Sir.

(b) Yes. This and other suggestions
are under examination.

(c) The matter is still under consi-
deration.

Roaps UNDER SEcoND FIVE YEAR PLAN

11. Shri N. B. Chowdhury: Will the
Minister of Transport be pleased to
lay on the Table of the House a state-
ment showing the list of roads recom-
mended by the State of West Bengal
for inclusion in the Second Five Year
Plan?

The Deputy Minister of Railways
and Transport (Shri Alagesan): No re-
commendations have so far been
received from the Government of
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West Bengal regarding the road
schemes to be included in the Second
Five-Year Plan.

Foon PosIiTioN

13. Maulla Abdullabbai: Will the
Minister of Food and Agriculture -be
pleased to state:

(a) the probable food position in
the country in 18557

(b) the names of the States that are
likely to be deficit in foodgrains in
1955; and

~{c) the quotas to be allotted from
the Central Stock of foodgrains to the
deficit States?

The Minister of Food and Agricu)
ture (Shri A. P. Jain): (a) The food
supply position in the country is ex-
pected to remain satisfactory during
1855,

(b) and (¢). With complete decontrol
of rice and coarse grains and restric-
tions only on interzonal movement of
wheat, iiiere is no longer any necessity
of allotinent of quotas of foodgrains to
any Stale. “Foodgrains from surplus
areas would now automatically move
into deficit areas through normal com-
mercial channels. The Government
have, however, established a few Sales
Depots in larger centres for sale of
foodgrains particularly wheat to, meet
the local demand. 7

MapHYA PRADESH RicE

13. Mulla Abdullabhal; Will the
Minister of Food and Agriculture be
Pleased to state:

(a) the total quantity of rice sup-
plied by the Madhya Prudesh Govern-
ment both to the Centre and to other
States {rom 1950 to 1954 separately,

(year-wise); and
.(b) the rates per maund of different
kinds of rice supplied by the Govern-

ment of Madhya Pradesh during the
above period?

The Minister of Food and Agricul-
fure (Shri A. P. Jain) (a) and (b).

053 LSD.

23 FEBRUARY 1055 Written Answers 118

Two statements showing;

(i) total quantities of rice exported
from Madhya Pradesh during the
years 1950 to 1954; and

(ii) the F.O.R. prices of different
varieties of rice- supplied by Madhya
Pradesh during the crop year 1850-51
fo 10538-84 are placed on the Table of the
House. |[See Appendix I, annexure
No. 28].

Foop ADULTERATION AcCT

14. Shri N. B, Chowdhury: Will the
Minister of Heaith be pleased to state:

(a) whetber Government have made
any review of the working of the Food
Adulteration Act affecting the adulte-
ration of Food articles including ghee
and edible oils; and

(b) if so, with what results?

The Minister of Health (Rajkumari
Amrit Kaur): (a) the provisions of the
Prevention of Food Adulteration Act,
1954 have not yet been brought into
force.

(b) Does not arise.
PostaL CONCESSION T0 NEWBPAPERS

15. Sardar Hukam Singh: Will the
Minister of Communicationg be pleas-
ed to state:

(a) the loss in revenue to the Posts
and Telegraphs Department on aec-
count of the postal concessions allow-
ed to newspapers etc, during 1954-53
so far; and

(b) the categories of papers (e.g.
Daily Newspapers, Weeklies, Month-
lies, Cross-word Puzzles, Booksellers
catalogues, Commercial publications)
that are enjoying this concession?

The Deputy Minister of OCommuni-
catiomns (Bhri Ra) Babadur): (a) Loss
during the first six months of 1954-88
is estimated at Rs. 54 lakhs.

(b) All publications, consisting
wholly or in great part of political or
other news, or of articles relating
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thereto. or to other current topics with ‘

or without advertisements, provided
that they are published in numbers at
intervals of not more than 31 days and
they have a bona fide list of subscrib-
ers, Publications giving ecclesiastical,
commercial, sanitary, mechanical,
sporting, medical, and literary news
and publications devoted to Cross-
word solutions and Market Reports
are treated as newspapers.

PASBENGERS AMENITIES

1u. Shri Karni Binghji: Will the
Minister of Rallways be pleased to
state the amount spent for passenger
amenities in the Bilkaner Division of
the Northern Railway during the years
1852-53 and 1853-54¢ classified under
the following heads:—

(i) amenities provided in the rolling
stock e.g. fans, baths, etc;

(ii) remodelling of stations;

(lii) improvement of waiting rooms;
and

(iv) construction of or improvement
of platforms, overhead bridges, etc?

The Deputy Minister of Railways
and Transport (Shri Alagesan):

(In thoussnds of rupees)

1052-53 1953-54
(i) a8 27
(1i) 1,40 13
(iif) 83 44
(iv) 2,08 2,87

Nurses IN Lapy Harornor Hosprran

17. Shri V. P. Nayar: Will the Mini-
ster of Health be pleased to state:

(a) the total number of nurses, in
each grade, working in the Lady Har-
dinge Hospital, New Delhi;

(b) the scales of pay and other
allowances in respect of each category;

(c) the hours of duty they put in
every week; and
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(d) the number of ~ patients each
nurse is in charge of, in various de-
partments of the®hospital, during duty-
hours?

The Minister of Health (Rajkumari
Amrit Kaur); (a) and (b). A state-
ment is laid on the Table of the Lok
Sabha. [See Appendix I, annexure No.
29].

(c) 58 hours a week by day.

48 hours a week when on night
duty.

(d) On an average each nurse is in
charge of 57 beds.

CO-OPERATIVE SOCIETIES

18. Shri D. C. Sharma: Will the Min-
ister of Railways be pleased to state:

'(a) the number of Co-operative So-
cieties of Railway employees and
vendors on the Northern Railway; and

(b) the facilities granted by Gov-
ernment for the efficient working and
development of these Societies?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)

(i) Co-operative Credit

- Societies e T
(ii) Consumer Co-operative
Societies .o 12
(iil) Co-operative Housins
Societies . 1
(iv) C0-0pera1.ive s.ocletles of
Vendors e e 2

(b) A statement is laid on the Table
of the Lok Sabha. [See Appendix I,
annexure No. 30.]1

Post OFFICES IN MIDNAPORE DISTRICT

19. Shri Hasda: Will the Minister of
Communications be pleased to state:

(a) the total number of post offices
operating in the Midnapore District in
West Bengal;

(b) the number of post offices open-
ed there in 1954-55 on an experimental
basis;
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(c) the names of these post offices
that will be made permanent; and

(d) the names of the post offices that
will be made permanent?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur): (a)

Head Office 1
Departmentai Sub Offices 42
Extra Departmental
Sub Offices .. 4
Deparimental Branch
Offices 6
Extra Departmental
Branch Offices .. 3M
ToraL .. 430

(b) 26 Experimental Branch Offices
have already been opened there in
1954-55 so far and about 21 more post
offices are expected to be opened dur-
ing the remaining period of 1954-55.

(c) and (d). The names of post offi-
ces opened during 1954-55 are given
below. Post Offices are made perma-
nent when their annual loss comes
down to Rs. 240 or less. It is difficult
to anticipate now how many of these
will be made permanent.

The :ncome will be watched and the
question of permanency taken up in
due course.

1. Badalpur
Fulgerla
. Dhangaon
Khiraty
Maitana
. Midnapore Collectorate
Sankoa
. Baligaria
9. Ratulya
10. Debipur
11. Kolonda
12. Patharpara
13. Kesiapada

[ - T I N
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4. Bankaghat
15. Siddha

16. Jalchak

17. Krishnaganj
18. Pirakata

19. Putputia
20, Contal Bazar
21. Eranda

22. Begunia

23. Khelinda
24, Kuliara

25. Sarangs

26. Jhetla.

@ afy gi, o g e bl
at

@m) Tt atraeg war givh ?

The Minister of Food and Agrical
ture (8hri A. P. Jaln): (a) Yes.

(b) 10.

(¢) Unmarried girls between 20 and
24 years of age are eligible uhder this
programme. Preference will be ¢i~_un
to Graduates in Home Science. Caxdi-
dates who havé passed the Interme-
diate examination of any recognised
University and possess experience In
teaching or in Social Welfare work
will also be considered.
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Lock-0uts IN FACTORIES

22, Pandit D. N. Tiwary: Will the
Minister of Labour be pleased to state:

(a) the number of workng hours
lost in 1953 and 1954 due to (i) lock-
outs and (ii) strikes in factories; and

(b) the loss to factory owners and
labour as a result thereof?

Che Minister of Labour (Shri Khan-
dubhal Desal); (a) A statement giving
the available information is attached.
[See Appendix I, annexure No. 31].

(b) No information is available.
New RaiLwAy SrtaTIONS

23 Shri Damar: Will the Minister
of Rallways be pleased to refer ‘o the
reply given to unstarred question No.
223 on the 19th November, 1954 and
state:

(a) 'the names of the stations on the
new railway line which is under con-
struction from Dohad to Indore; and

(b) the names of the districts in
which they are located?

The Depuly Minister of Raillways
and Transport (Shri Alagesan): (a)
and (b). No new railway line between
Dohad and Indore is under construe-
tion gt -present. A Preliminary
Engineering and a Traffic Survey for
providing a rail connection between
these two places have, however, been
carried out recently for two salterna-
tive routes—one passing through
Jhabua and the other passing through
Jobat. The survey reports are under
examination.

EMPLOYMENT IN PLANTATIONS
24. Shri V. P. Nayar: Will the Mini-
ater of Labour be pleased to state:

(a) the number of persons employed
{n Tea, Coftee and Rubber plantations
}2 India in 1954 as compared to 1951;
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(b) what percentage ‘of these work-
ers are estimated to have the mini-
mum housing requirements; and

(c) the additional housing facilities,
if any, made available to workers in
the Plantation Industry since 1948 up
to the end of 19547

The Minister of Labour (Shri Khan-
dubhai Desal):(a) The available in-
formatéon is given in the statement
attached. [See Appendix I, annexure
No. 32].

(b) and (c). It was decided at the
meeting of the Industrial Committee
on Plantations held in 1950 that 8
per cent. of the workers resident in
plantations should be provided with
houses every year. However, some of
the bigger gardens are regularly ad-
ding to the number of houses for
workers.

SoiL.  PRODUCTIVITY

25. Sbhri S. C. Samanta: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the steps taken so far to main-
tain and improve soil productivity in
India;

(b) the names of the institutions in
which researches were carried on and
experiments made for this purpose;

. (¢) what were the results of the
cereal and legume rotations; and

(d) the parts of India in which these
results were brought into use?

The Minister of Food and Agricul-
ture (Shri A. P. Jain); (a) Research
on various problems relating to soils
and manures, extensive use of fertili-
sers compost and town refuse and
greater use of green manure wherever
possible has been undertaken. A brief
statement showing the research work
dome under the auspices of the Indian
Council of Agriculturai Research is
laid on the Table of the House. [See
Appendix 1, annexure No. 33].
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(b) The researches were carried out
in the research stations of the State
Agricultural Departments and Central
Research Institutes like Indian Agri-
cultural Research Institute, Central
Rice Research Institute and Jute
Agriculiure Research Institute.

(c) Legumes improve the fertility of
the soil and & cereal crop following a
legume generally gives a better yield
than a cereal crop raised without a
legume.

(d) The results have been brought
into use in almost all the States. In
Uttar Pradesh particularly cultivation
of legume Mune type I before wheat
and barley {5 being undertaken exten-
sively.

THEFT ON RaiLways

26. Shri D. C. Sharma: Will the
Minister of Railways be pleased to
state:

(a) the number of cases of thefts of
passengers’ luggage on the Northegn
Railway in 1952-53 and 1953-54;

(b) how these figures compare with
those of the previous two years; and

(c) the number of such cases result-
ing from defects in or want of safety
devices in psssenger trains during
1952-53 and 1953-547

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)

1952-53 ... 1087
1953-54 ... 9865

(b) There is no appreciable differ-
ence, the corresponding figures for the
previous two years being:—

1950-51 ... 1038
1951-52 < 1017
(c) NilL

Sea FREIGHT FOR IRON ORE

27. Shri Deogam: Will the Minister
of Transport be pleased to state:

(a) the average monthly export of
Iron Ores from Calcutta during
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March/June, 1952, March/June, 1953
and March/June, 1954; and

(b) the name< of the members of
the Calcuttar Continental Conference
Lines, mentioning their nationalities?

The Deputy Minister of Rallways
ang Transoprt (Shri Alagesan): (a)
The average monthly export in Iron
Ores from Calcutta during March/
June, 1852, March/June, 1853 and
March/June, 1854 was 40,000 tons,
54,000 tons and 32,000 tons respective-
Iy.

(b) A state;nent. giving the required
information is appended. [See Appen-

-dix I, annexure No. 34].
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LocAL SELF-GOVERNMENT MINISTERS'
CONFERENCE

29. Th. Juga] Kishore Sinha: Will the
Minister of Health be pleased to state
whether Government have consulted
the States concerned on the recom-
mendations of the Local Self-Govern-
ment Ministers' Conference and taken
any action to implement them?

The Minister of Health (Rajkumari
Amrit Kaur): The Government of
India have forwarded to the State Gov-
ernments the resolutions of the Local
Self Government Ministers’ Confer-
ence, June, 1954. which primarily
concern them for information and
necessary action.
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The Central Council of Local Self-
Government has already been consti-
tuted in accordence with the recom-
mendation made in one of the resolu-
tions of the Conference.

Action 1o implement the other
resolution which concern the Central
Government such as coordination and
collation of Information regarding
local bodies etc. is being taken.

LABOUR MINISTERS’ CONFERENCE

30. Th. Jugal Kishore Sinha: Wil
the Minisier of Labour be pleased to
state the action taken on the wvarious
decisions taken at Labour Ministers'
Conference held in November, 19547

The Minister of Labour (Shri Khan-
dubhal Desai): The following action
has been taken on the varlous deci-
slons of the 11th session of the Labour
Ministers' Conference:—

(i) An Industrial Disputes (Am-
endment) Bill has been drafted
for further action.

(ii) The Committee's conclusions
on the question of rationalisa-
tion have been examined and
will be taken into account in
formulating policy on the sub-
lect.

(iii) Steps are being taken for early
decentralisation of the admini-
stration of employment ex-
changes and training centres.

(iv) Steps are being taken for ex-
pediting the implementation
of the Employees’ State Insur-
ance Scheme.

(v) Proposals are being finalised
for the amendment of the
Workmen's Compensation Act
1923 and the Payment of
Wages Act, 1936.

(vi) A scheme is being prepared for
conducting an enquiry into the
conditions of agricultural la-
bour.

(vii) Steps are being taken for am-
endment of the Minimum
Wages Act. 1048.
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(viii) The views expressed at the
Conference in respect of veri-
fication of trade unjon mem-
bership ard administration of
the Faciories Act 1948 have
been transmitted to the State
Governments for action.

(ix) Necessary action in respect of
verification of trade wunion
raembership has also been ini-
tiated in the office of the Chief
Labour Commissioner.

RaiLway EMPLOYEES

31. Th. Jugal Kishore Sinha: Will the
Minister of Kailways be pleased to
state:

(a) whether it is obligatory on the
part of the Railway employees who
are supplied uniforms to be in uniform
when they are on duty;

(b) whether it iz a fact that a num-

ber of employees put on uniforms only

~on the occasion of the visit of their
officers; and

(c) what' actien is taken against the
employees found on duty without uni-
form?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Yes.

(b) and (c). Reports to this effect
have been received and necessary
instructions are being issued to Rail-
ways to ensure that the staff do not
igncre the rules on the subject which
provide for Disciplinary action in such
cases.

R.M.S. Divisions For NORTH BIHAR

32. Th. Jugal Kishore Sinha: Wil
the Minister of Communications be
pleased to refer to the reply given to
unstarred question No. 271 on the 6th
September, 1954 and state:

(a) whether any final decision has
since been taken regarding a Railway
Mail Servico Division at Muzaffarpur
in North Bihar; and
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(b) how the ‘P’ Division of the
R.MS. will be re-organised conse-
quently?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur); (a) An
R.M.S. Division has since been created
for North Bihar with effect from 15th
February 1855 at Patna. This division
will, however, shift to its headquarters
at Muzaffarpur as soon as a building
is secured.

(b) This Division after re-organisa-
tion will control all offices and sections
on the broad-gauge now in ‘C’ and 'P’
Divisions, on the main and loop lines
with the exception of Burdwan R.M.S,,
Serampur RM.S, (-4 (Howrah-Burd-
wan) Sectiun and four minor transit
Sections C-29 (Howrah-Burdwan),
C-30 (Burdwan-Keiwa), C-35 (How-
rah-Tarakeshwar) C-44 (Burdwan-
Asansol) which ore being transferred
to the Bengal Circle, as they are
wholly in Bengal,

New PostT OFFICES IN JAMMU AND
KASHMIR

33. Chaudhri Mubhammed  Shaffee:
Will the Minister of Communicationg
be pleased to state:

" (a) the number of the Posts and
Telegraphs Offices opened in Jammu
and Kashmir Stale during the year
1954;

(b) the names of the places where
these offices were cpened;

{c) the total rumber of the staff
recruited; and

(d) the expenditure incurred there-
on?

The Deputy Minister of Communi-
cations (Sbri Raj Bahadur): (a)

Post Offices .. 49
Telegraph Offices ... 3

(b) A list showing the names of the
Places is placed on the Table of the
Lok Sabha. [See Appendix I, annex-
ure No, 35).
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(c) 15 Class III.
9 Class IV.

(d) Rs. 24,660/-
VANASPATI

34. Shri Nand Lal Sharma: Will the
Minister of Food and Agriculture be
pleased to state the quantity of Vanas-
pati purchased by Government for
supply of ration to the troops in 1846-
47, 1951-52, 1952-53 and 1953-54?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): The quantities
of Vanaspati purchased by the Govern-
ment for use of troops were as fol-
lows: —

Year Quantity
(tons)
1946-47 13,014
1851-52 9,509
1952-53 8,760
1653-54 9,910

DELIVERY OF MAILS

35. Shri Ram Dags: Will the Minister
of Communications be pleased to state
the number of Postal areas where mail
is delivered once g week?

The Deputy Minister of Communi-
cations (Shri Raj Bahadur); There are
1,42,323 villages in India where mails
are delivered only once a week.

POSTAL STAFF SHORTACE

36. Shri Ram Dass: Will the Minister
of Communications be pleased to
state:

(a) whether there has been any
shortage of staff in the post offices at
district headquarters in the Punjab
during 1853-54 and in 1954 up to
December, 1954, in the various cate-
gories of employees; and

(b) if so, the period for which this
shortage continued at each place?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) Yes.
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(b) A statement containing the re-
quired informationn is laid on the
Table of the Lok Sabha. [See Appen-
dix I, annexure No. 36].

TELEGRAPHIC FACILITIES FOR Thana
HEADQUARTERS

37. Shri Ram Dasg: Will the Minis-
ter of Communications be pleased to
state:

(a) the names of the Tehsil and
Thana (police station) headquarters
in the Punjab that have not so far
been provided with telegraphic facili-
ties; and

(b) the names of the district head-
quarters in Punjub that have not been
provided with telephone exchanges?

The Deputy Minister of Communi-
cations (Shrli Raj Bahadur): (a) Teh-
sil headquarters—None;

Thana headquarters—Information
being collected.

(b) None.
IMPORTED SUGAR

38. Shri Sivamurthi Swami: Will the
Minister of Food and Agricultyre be
oleased to ctate the quantity of im-
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ported sugar distributed in the coun-
try in the year 1954, State-wise?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): The informa-
tion regarding quantity of imported
sugar distributed state-wise is not
available. ’

MECHANISED FARMING

39, Giani G. 8. Musafir;: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government are taking

steps to organise the small land
holders to undertake mechanised
farming;

(b) the number of co-operative
farming societies formed in 1948, 1950,
1952 and 1953 respectively;

(¢) the number among them which
have proved to be successful; and

(d) whether Government have con-
sidered any other programme besides
organizing co-operative societies in
this regard?

The Minister of Food and Agricul-
ture (Shri A. P. Jain): (a) No, Sir,

(b) to (d). Do not arise.
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LOK SABHA
Wednesday, 23rd February, 1955

The Lok Sabha met at Eleven of
the Clock,

[Mr. Speaker in the Chair]

QUESTIONS AND ANSWERS
(See Part I)

12 Noox
PAPERS LAID ON THE TABLE

STATEMENT SHOWING ACTION TAKEN ON
ASSURANCES, PROMISES AND UNDERTAK-
INGS.

The Minster of Parliamentary
Affairs (Shri Satya Narayan Sinha):
I beg to lay on the Table the follow-
ing statements showing the action
taken by the Government on various
assuarances, promises and under-
takings given by Ministers and on
suggestions made by Members during
_the various sessions shown against
each:—

(1) Supplementary Statement
Vo. I—Eighta Session, 1954 of Lok
Sabha. [See Appendix II, annexure
No. 1.]

(2) Supplementary Statement
No. V—Seventh Session, 1954 of Lok
Sabha. [See Appendix I, annexure
No. 2.]

(3) Supplementary  Statement
No. XI—Sixth Session, 1954 of Lok
Sabha. [See AppendixII, annexure
No. 3.]

(4)  Supplementary Statement
Ne. XVI—Fifth Session, 1953 of Lok
Sabha. [See Appendix II, annexure
No. 4]
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(5) Supplementary Statement
No. XXI—Fourth Session, 1953 of
Lok Sabha. [See Appendix II,
annexure No. 5.]

(6) Supplementary  Statement
No. XXVI—Third Session, 1953 of
Lok Sabha, [See Appendix II,
annexure No. 6.]

(7) Supplementary  Statement
No. XXV—Second Session, 1952 of
Lok Sabha. [See Appendix II,
annexure No. 7.]

(8) Supplementary Statement
No XXVI—First Session, 1952 of
Lok Sabha. [See Appendix II,
annexure No. 8.]

(9) Statement No. IV (Sugges-
tions)—Fifth Session, 1953 of Lok
Sabha. [See Appendix II, annexure
No. 9.]

Shri T. B. Vittal Rao (Khammam):
I want to seek a clarification on these
statements.

Mr. Speaker: What is the clarifi-
cation? '

Shri ’Q._;B. Vittal Rao: When we
put a question, it is said that the
tnatter is under consideration, and
then they pursue it and we get the
answer in the next session itself. In
the statements, the information is
given, but it has already been given
two or three months ago. 1T want to
know why there is so much delay
in these things.

Mr. Speaker: The proper course
will be that the matter should be’
brought to the notice of the commit-’
tee on Government Assurances, and
then they will deal with it. St

-~
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SUPPLEMENTARY DEMANDS FOR
1954-55

The Minister of Revemue and De-
fence Expenditure (Shri A. C. Guha):
1 beg to present a statement show-
ing Supplementary Demands for
Grants for expenditure of the Cen-
tral Government (excluding Rail-
ways) in 1954-55.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

TWENTIETH REPORT

Shri Altekar (North Satara): 1
beg to present the Twentieth Report
of the Committee on Private Mem-
bers’ Bills and Resolutions.

—_—

PANEL OF CHAIRMEN

Mr. Speaker: I have to inform the
House that under sub-rule (1) of Rule
9 of the Rules of Procedure and
Conduct of Business, I nominate the
following Members on the Panel of
Chiarmen in place of the Members’
nominated earlier by me on the
Panel:

Pandit Thakur Das Bhargava,
Sardar Hukam Singh, Shri Upendra-
nath Barman, Shri Frank Anthony,
Shrimati Renu Chakravartty and
Shrimati Sushama Sen.

MOTION ON ADDRESS BY THE
PRESIDENT

Mr. Speaker: Now, we will take
up the debate on the President's
Address.

Before I call upon Shri Tribhuan
Narayan Bingh to move his Motion
of Thanks to the President I have to
announce that under rule 21, I fix
that the time limit for speeches shall
be ordinarily 15 minutes and not more,
with the exception of Leaders of vari-
ous groups, and the Prime Minister for
whom 30 minutes or more will be
allowed if necessary to reply ta the
debate on behalf of the Government.
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Shri Mathew (Kottayam): I deem
it indeed a privilege that I have been
called upon to second the motion
that has been made. I labour undér
one slight disadvantage, that I could
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not follow what exactly was said by
the Mover as he spoke in Hindi. But
1 have such confidence in him that
I feel sure that the observations he
made must have been very correct
and very relevant. his reasoning
must have been very cogent and the
conclusions irresistible. There is an
informal understanding which we
arrived at, that he would deal more
with domestic questions and leave it
to me to deal more with questions
of international importance touched
upon by the President in his Ad-
dress.

I suppose nobody would be so per-
verted or narrow-minded as to ask
me why our country should take so
much interest in international ques-
tions when we have got problems,
difficult problems, on our own bands,
If such a question were to be asked,
it may perhaps be treated with the
contempt ‘which it deserves. And
still I am not accustomed to treating
any question with contempt. As a
teacher of some standing it was my
responsibility to treat all questions
from my students with respect. With
regard to this question—perhaps it
is a purely imaginary question as
far as this House is concerned—I will
give a two-fold answer, first, from
the self-regarding point of view of
our nation. It is well known that the
present conditions of the' world are
such that no nation can hope to be
immune against the disastrous eflects
of anything like an  extensive
conflagration, an extensive war.
There is no harm in locking at ques-
tions from the self-regarding point
of view, only that it should not be
exclusively from the self-regarding
point of view. It is proper and right
that we should extend the range of
our vision, that we 8hould deal with
questions and treat them and decide
them from a wider point of view
also. From that wider point of view
it is obvious that we should intelli-
gently follow world developments
and try to shape them, not merely to
follow them: to take a definite stand
with a view to the Ilessening of

23 FEBRUARY 1955

by the President 160

world  tensions, and preventing

world conflagrations.

It is well known to the world at
large what stand we are taking oo
these great, baffling international
questions. During the year under re-
view five great basic principles were
laid down, known to us as Pancha Shila,
basic principles which are more as-
sociated with the name of our Prime
Minister than with the name of any-
body else. The President has rightly
referred to them. It is not for me
to go into the details of the exposi-
tion of these five principles. The last
of them may be selected as a com-
pendium of the whole code as it
were, i.e. the principle of peaceful
co-existence, which is very familiar
to us. I feel I am quife right in tak-
ing it that the whole country is giv-
ing its warm support to this great
code of international principles. It
has met with the acceptance of sever-
al other countries. But I do not ig-
nore the fact that all countries, even
some of the great countries whose
voice is somewhat determinative in
international affairs, have not subs-
cribed to that. It may be that there
are misapprehensions and fears in
their minds. And it is good and right
that we also, instead of facilely as-
suming this code compendiously
known as peaceful co-existence, turn
it round and round, analyse it, draw
out its legitimate implications, In
doing so it may perhaps be that we
shall help some of the other great
countries of the world to regard it
in the proper light without misap-
prehensions and undue fears.

What exactly does this peaceful
co-existence mean? 1 wish to urge
three simple peints. First, of course,
it presupposes systems of govern-
ment which are very much unlike
each other. There are differences in
political ideals, in political Systems.
Otherwise -there would have been no
need to stress this principle of co-
existence. Co-existence is between
States and Governments which have
very different ideologies. That point



161 Motion on Address

is obvious. I need not dilate wupon
that. But I am wvery eager to pass
on to and stress another point aris-
ing from this. If there are different
systems and ways of life and ways
of government, does this principle
of co-existence oblige us to regard
with indifference these  differences?®
Are we obliged to say that it does
not matter to a nation what form
of government it adopts, that we
are supremely indifferent to the
differences between the free demo-
cratic way of life and government
and any type of totalitarianism? 1
wish to assert strongly that these
differences do count. We are not saying
it does not matter. There are differ-
ences, and there are significant differ-
ences, there are meaningful, im-
portant differences; and our country
has deliberately set its feet on the
path of democratic parliamentary
government, the free way of life. And
it is without in any way yielding our
faith in it that we advocate the prin-
ciple of co-existence. I would go one
step further and say that in my own
innermost heart I do cherish the long-
ing that in due course all the nations
of the world will adopt this parlia-
mentary democratic form of govern-
ment. When I speak of democracy 1
mean it literally, the demos meaning
not members of one party only but
all the citizens of a State, That way
of life, that type of government in
due course, it is my longing, would
come to its own in all the countries
of the world. 1 wanted to stress
this point because it is my conten-
tion or thesis that our faith in the
excellence of the democratic type
of government and the free way of
life is quite consistent with our ad-
vocacy of this principle of peaceful
co-existence.

If we cherish our freedom and
our democracy and if we stick to
our faith in the superiority of that,
and if we also cherish the desire that
the other nations of the world
would come to adopt it, if that is
our own attitude, how can we at the
same time, it may be asked, advo-
cate this principle of co-existence?
Here is my answer. It is a simple
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one. The best way of extending
this principle of freedom, the best
way of vindicating this principle of
freedom and democracy is not by
coercing other nations, not by en-
couraging subversive activities in
other countries, not by blasting the
brains of other people. For one
thing, if we explode the brains of
another person we cannot any long-
er put any new ideas into it And
what is true of individuals is true
of nations. The Father of our
Nation rightly stressed always the
inseparable moral connection between
end and means. The end of freedom,
the goal of freedom on the world
stage cannot be striven for and estab-
lished by the method of violence,
the method of war. We have to
vindicate the superiority of the demo-
cratic method, the superiority of the
cult of freedom in our national
life. This demonstration of the sup-
eriority of the type of Government
that we have adopted will be the
best means by which we can popu-
larise this ideal in the world at
large. At one time scientists, es-
pecially biologists, used to speak of
the struggle for existence, and the
law of the survival of the fittest. As
applied to the animal species, Survi-
val of the fittest means the extermi-
nation of the weaker and the less fit
species. It is not so in the realm
of ideas and ideals. In the case of
ideas and ideals, it is by persuasion
and rational demonstration that we
can win over those who hold a differ-
ent ideology, as it were. Therefore,
if you are interested, as we are all,
in the extension of the ideal of free-
dom and democracy, I repeat. the
best way of ensuring that is not by
the method of coercion and war: it
is' only peaceful co-existence that
will provide us with the Congenial
soil in which freedom and democra-
cy can flourish.

Apart from these theoretical as-
pects, some people ask, what assur-
ance have we that other nations who
verbally subscribe to it, who offer
lip serviea to it will stand by it and
we may not be betrayed. I do con-
fess that in personal dealings, there
is an element of risk and trust. That
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is true not only of individuals, but
of nations. To some extent we have
to proceed on trust. Yet, I do not
say that this trust should be a rash
one. I am not discussing the aques-
tion of disarmament and so I shaill
not go 'nto details. Rashness how-
ever is to be distinguished from in-
dispensable risk. There is an ele-
ment of faith and risk, 1 repeat in
all personal (ealings. We who  be-
lieve in the ideal of peaceful co-ex-
istence, must be prepared to face some
amount of risk. We must have
csome hope that those nations which
subscribe to this ideal will also
stand by it. 1 believe that when the
history of the world in this century,
especially of the post-war period
comes to be written, the policy which
India is advocating and the stand
which it has taken will have honour-
able mention. Not that 1 care much
for honourable mention in history.
“That is only a secondary thing. The
important point is that we make the
best contribution in reality. It is
recognised by most nations of the
world that, in our own way, true to
the principle of peaceful co-existence,
we are making some contribution
towards lessening world tension. I
do hope that most nations of the
world, the strongest nations of course
included, will come to appreciate
this stand that we are taking. That
is no insignificant contribution which
we are making.

Though I was dealing with the in-
ternational situation and our own
contribution to peace, 1 want to say
one word about a question of vital
domestic importance. The Presi-
dent has referred to the socialistic
pattern of society. It has been said,
and also honestly felt in certain
quarters that the details of it have
not been indicated, and the stages of
it have not been explained. I do not
think that that could be a legitimate
criticism against the President’s Ad-
dress. He has indicated the goal. The
stages by which it has to be worked
out, the directions in which we have
to push forward, are all matters of
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detail, in the determination of which
this House will have a deciding
voice, We should never forget that
each country has its own peculiar
set up and therefore any system has
to be adjusted to the realities of the
situation. The ultimate goal is the
production of more wealth and more
equitable distribution of that wealth.
Any system, call it by any name,
which is most conducive towards
that and which would best lead to
that goal, is to be tried, and it has
to be adjusted from time to time to
suit our concrete needs. It is not
a gquestion of shouting this slogan or
that; it is a question of taking into
consideration the realities of the
situation and the concrete needs that
we have in view, 1 feel confident
that having subscribed to the great
ideal of a socialistic pattern of so-
ciety, this House will, from month
to month, see how it is worked out
and we shall have an effective voice
in the determination of the stages.

With these words, I wholehearted-
1y support the motion that is before
the House.

Mr. Chairman: Motion moved;

“That the Members of Lok
Sabha assembled in this Session
are deeply grateful to the Presi-
dent for the Address which he
has been pleased to deliver to
both the Houses of Parliament
assembled together on 21st Feb.
ruary, 1955."

I have received notices of many
amendments. I would like to know
which of the amendments are likely
to be moved. I will take one by one.

Shri 8. 8. More (Sholapur): T beg
to move:

(i) That at the end of the
motion, the following be added:

“but regret that the Address
fails to take note of the plight
of the peasantry due to the cal-
amjtous fall in the prices of agri-
cultural produce and the high
prices of manufactured goods;
and also regret that the Address
maked no reference to measures
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motion, the following be added:

“but regret that the Address
fails to respond to the universal
demand of the people of Manipur
for an elected Assembly and
representative Government and
to put an end to the reign of
terror in that State.”

(viii) That at the end of the
motion, the following be added:

“but regret that the Address
has failed to take note of the un-
constitutional and partisan man-
ner in which the Government
of India helped to put the Cong-
ress party in office in the state
of Travancore-Cochin.”

Shri Meghnad 8Saha (Calcutta—
North—West): I beg to move:

that are immediately and urgent-

ly called for, in order to check

evictions and tackle the disastr-

ous fall in the prices of agricul-

wural commodities.”

(ii) That at the end of the motion,
the following be added:

“but regret that the Address
fails to take note of the reign of
terror prevailing in the Portu-
guees occupied territories and
the failure of Government to re-
move the ban on Indians from
participating with their Goan
brethren in the liberation move-
ment."

(iii) That at the end of the motion,
the following be added:

“but regret the failure of Gov-
ernment to take note of the
growing increase in unemploy-
ment and to take adequte steps
to solve the same.”

(iv) That at the end of the motion,
the following be added:

That at the end of the motion, the
following be added:

“but regret that the Address
does not refer to the regrettable
condition of atomic energy deve-
lopment in India and does not
indicate the steps to be taken to

“but regret that the Address
does not disclose any definite
steps on the part of Government
for the purpose of introducing
the socialist pattern of society
in immediate future.”

put an end to the ‘secrecy’ by the
admission of the general body
of scientists in the country to a
share in atomic energy develop-
ment.”

Mr. Chairman: Amendment No. 9

Shri Veeraswamy: not in the House.
Not moved. No. 11. Shri Bogawat:
not in the House.

Shri M, S. Gurupadaswamy (My-
sore): T beg to move:

(v) That at the end of the motion,
the following be added:

*put regrer that the Address
fails to mention that the per
capita income has increased only
by five per cent during the five
years since 1949, and therefore

That at the end of the motion, the
following be added:

only by one per cent per year,
which indicates the miserable
failure of the Plan for the first
three and a half years.”

avl) That at the end of the motion,
tne following be added:

“but regret that the Address
does not state what steps Gov-
ernment intend to take to achieve
technical autonomy in the pro.
duction of iron and steel and
other heavy industries.”

(viii) That at the end of the

“but regret that the Address
does not mention the steps takem
by Government to implement
the main recommendations of
the Press Commission, especial-
ly those which relate to work-
ing journalists and the constitu-
tion of Press Council.”

Shri Sivamurthi Swami (Kusk-

tagi): I beg to move:

That at the end of the motion, the

following be added:

“but regret that the Address
does not take note of the miseries
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and disabilities of the Sche-
duled Castes and Scheduled
Tribes and devise steps for im-
proving their lot.”

Shri Velayudhan (Quilon cum
Mavelikkara—Reserved Sch. Cast-
es): I beg to move:

That at the end of the motion, the
following be added:

“but regret that no mention
has been made in the Address re-
garding:

(a) the steps that would be taken
to build up va socialist pattern of
society in the immediate future;

(b) the unrest and discontent pre-
vailing in Travancore-Cochin State
due to unemployment and under-
employment among a vast majority
of the population of the State;

(¢) the lock-outs and strikes going
on in the industrial and agricultural
sectars in Travancore-Cochin State;
and

(d) the merger of South Travan-
core area to the Tamil districts of
Madras State and the consequential
formation of a Malayalam speaking
State by the inclusion of Malabar
District with Travancore-Cochin
State.”

Shri Damodara Menon
kode): I beg to move:

(Kozhi-

That at the end of the motion, the
following be added:

“but regret:

(a) that the Address fails to re-
cognise the fact that in the absence
of a bold and radical land policy,
the community projects have not
evoked popular enthusiasm so far;

(b) that the State Government
have not been able to bear their
share of expenditure under the Plan;

(c) that in spite of the increase in
production, the living conditions of
common people have not registered
any improvement owing to the fall
of purchasing power; and )
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(d) that no step has so far been
taken by Government in the direc-
tion of reducing inequalities of in-
come in the different sectors of Na-
tional Economy.”

Mr. Chairman: Sardar Hukam Singh:
not in the House. Amendment No. 17.

Shri Anirudha Sinha (Dharbanga
East): 1 withdraw it.

Mr. Chairman: Is it going to be
moved or not?
Shri Anirudha Sinha: Not moved.

Shri Tushar Chatterjea
pore): I beg to move:

(Seram-

That at the end of the motion, the
following be added:

“but regret that the Address
does not take note of the failure
of Government—

(a) to protect the labourers from
recurring colliery disasters;

(b) to solve the problem of re-
habilitation of the displaced perSons
in West Bengal;

(¢) to check the growth of wun-
employment among all ~ sections of
people; and

(d) to ensure adeqguate democratic
rights to labour and other sections
of people.”

Mr. Chairman; Dr. Satyawadi: not in
the House.

Shri V. G. Desbpande: 1 beg (o
move:

That at the end of the motion, the
following be added:

“but regret that the Government
of India has made itsel? open to
the charge of partisanship by con-
sidering the claims of the People’s
Republic of China justified with
regard to Formosa and has there-
by affected the prestige of India in
international affairs.”

Shri Sarangadhar Das (Dhenkanal—
West Cuttack): I beg to move:

That at the end of the motion, the
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following be added: the Indian Union and that the

“but regret the failure of Gov-
ernment to take note of the loss of
crops in Orissa due to ex‘reme
drought conditions of last year,
and to extend to the Guvernment
of Orissa adequate assistance in
the shape of famine relief grants
and loans with a view to meet
effectively the near-famine econdi-
tions prevailing in the drought-
affected areas.”

Shri Nand Lal Sharma (Sikar):
beg to move:

I

That at the end of the motion the

following be added:

“but regret that the Address
fails to indicate the policy of Gov-
ernment regarding the implementa-
tion of the provisions contained in
Article 48 of the Constitution for
the purposes of banning slaugh'er
of cows, calves and other milch
and drought cattle in India.”

Th. Jugal Kishore Sinha (Muzaffar-

pur—North-West): I beg to move:

accession is final and irrevocable;

(b) the Address has taken no
cognizance of the increasing un-
employment, both in urban and
rural areas;

(c) the Address has made no
reference to the sad plight of the
minorities in East Pakistan and
their exodus to West Bengal .and
India, affecting the economy of this
country;

(d) the Address has made no
reference to the demand of the
people of India for complete ban
on the slaughter of cows all over
India;

(e) the Government of India
has not taken any concrete steps
to liguidate the Portuguese pockets
in India and has put obstacles in
the way of peaceful Satyagrahis in
carrying on the agitation: and

(f) the recent elections in India
have not been free and fair on
account of official interference.”

That at the end of the motion, the Sial K1 N Mnkerios, | {(Cakoulty
following be added: North-East): I beg to move:
(1) That at the end of the motion,

“but regret that the Address has
failed—

(&) to take note of the famine
conditions obtaining in the State
.of Bihar; and

(b) to mention any measures
for flood control in the area of
Bagmati and Adhwara system of
rivers in Bihar."”

Shri V. G. Deshpande: I beg to

move;

That at the end of the motion, the

following be added:

“but regret that—

(a)~the Address does not clearly
indicate that the talks with the
Prime Minister of Pakistan will be
carried on the basis of the
clear and unequivocal decision of
the Constituent

Assembly of
Jammu and Kashmir to accede to

the following be added:

“but regret the omission in the
Address of any reference to the
dangers to the freedom and
security of Asia, represented by
the latest moves of SEAT.O. and
particularly the proposed transfer
af its headquarters to Singapore.”

(2) That at the end of the motion,

the following be added;

“but regret that the Address
indicates no tangible steps propos-
ed by Goverament for checking the
problem of unemployment which
has assumed alarming proportions
in towns as well as in the country-
side.”

(3) That at the end of the motion,

the following be added:

“but regret that the Address
ignores the fact of wide-spread
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scarcity and want in many regions
of India and mentions no steps

for relieving the condition aof the
people who are in jeopardy.”

(1) That at the end of the motion,
the following be added:

“but regret that the Address
fails to note the miserable condi-
tion of the workers engaged in the
small-scale and cottage industries,
especially of two crores of hand-
loom weavers, due to successful

(4) Chat at the end of the motion,
the following be added:

“but regret that the Address

only complacently refers to the
electjons in Andhra but gives no
indication of corruption, arganised
violence and intimidation of voters
resorted to in the elections in a
manner which threatens to make a

competition by large-scale indus-
tries, and to find out ways and
means to protect these industries
by providing markets for the
goods produced by them.” '

farce of democracy and popular (2) That at the end of the motion,
rights.” the following be added:

(3) That at the end of the motion, “but regret that the Address

the following be added:

“but regret that the Address
makes no mention of the fact that
the recent disastrous accidents,
causing large scale loss of life,
have taken place in coal-mines on
account of the failure of Govern-
ment to ensure that the protection
to which workers are entitled
under the law of the land, is not
persistently negated by the crimi-
nal negligence of owners."

(6) That at the end of the motion,

the following be added:

“but regret that the Address is
silent on the issue of the recen{
series of attacks by Government
on the fundamental rights of the
working class and other sections
of our toiling pepole.”

(7) That at the end of the motion,

the following be added:

“but regret that the Address
fails to recognise the universal
demand of the people of Manipur
and Tripura for a popularly elect-
ed Legislature and to refer to the
use of repressive machinery for
ruthlessly curbing the democratic
movement of the pepole of these
States for such elected legislatures.”

Bhri Sivamorthi Swami: [ beg to

MOVE;

fails to review the actual progress
of the Community Projects and
National Extension Service areas
which have generally been working
in a far-from-statisfactory manner
to achieve the basic objects of the
Scheme and also fails to under-
stand the real defects of the Com-
munity Projects and National Ex-
tension Service programme and to
emphasize the need for re-organj-
sation and re-orientation of the
whole scheme to achieve the object
of self-sufficiency in these areas.”

(3) That at the end of the motion,

the following be added:

“but regret that the Address
ignores the importance of re-
organjsation of States on linguistic
and other considerations in the
light of the recommendations due
to be made by the States Reorgani-
sation Commission, before piloting
the Second Five Year Plan.”

Shri T. B. Vittal Rao (Khammam):
beg to move:

That at the end of the motion, the

fallowing be added:

“but regret that the Address
does mot refer to the series of dis-
asters that occurred in the coal-
mines recently involving the lives
ot a’large number of workers and
to the steps that are proposed to
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be taken for ensuring safety in
this key industry.”

Mr. Chairman: Amendment No. 38.
Shri Rajabhoj. Not in the House.

Amendment No. 39 by Shri S. V.
Ramaswamy reads thus:

That at the end of the motion, the
following be added:

“and note with satisfaction the
all round progress so far made
and welcome the steps proposed
to be taken to realise the goal of
a welfare State and a society con-
forming to the socialist pattern.”
It is taken as moved.

Now, the original motion and the
amendments moved are for discussion
before the Hous:.

Shri H. N_ Mukerjee: Mr. Chairman,
we have met to discuss the President’s
Address at a time of crucial import-
ance in the history of the world. The
hopes of all peoples for a lasting peace
and real freedom and their fears of a
war unleashed by  imperialists are
poised today, as it were, in a kind of
precarious balance. That is why it
i necessary that our contribution at
this stage should be the utmost of
which we are capable, But, I am
afraid it is exactly at that point that
we find our Government to be wanting.

I am certainly ready to offer a good
few bouquets to the administration
for certain statements which have been
made unequivocally in the President's
Address. We particularly welcome the
statement where it is made categorical-
ly clear that our Government recog-
nises only one Government of China,
i.e., the People's Republic, and con-
siders that the claims of this Republic
are justified. This categorical statement
regarding the justification of the
claims at present being made and
made previously by that Republic is
a statement of very great importance,
and I am sure the progressive sections
of our pepole who are by far the over-
whelming element of our population
;ill welcome this categorical declara-

on.

23 FEBRUARY 1955

by the President 174

I am happy also that stress has been
laid in the Address on the five princi-
ples which we wish that all the world
comes to adopt. I am also happy that
that statement refers to the desirability
of having a ban on nuclear and
thermo-nuclear weapons.

As I said, therefore, I am quite
ready to offer a good few bouquets to
the administration, but the trouble is
we find this Government still wanting
not only because it continues to have
strong and willing links with the
enemies of peace eand freedom, with
the enemies of those wvery objectives
which we say we have at heart; not
only do we still have very strong and
willing links with those enemies of
peace and freedom, but also because
and perhaps as the inevitable basis of
such association, this Government's
internal policy brings unhappinesg to
the pzople, and however much may
be the hypocritical humbug with which
Government leaders speak glibly about
a socialistic pattern of society, it
pursues policies that make a mockery
of democratic rights and popular well-
being and progress. That being so,
you can well understand why we are
not unqualifiedly happy as we wish we
could have been with the contents of
the President's Address.

Now, I would like to go a little more
carefully over the points made in the
President's Address. Reference is
made, first of all, to the Panch Shila,
the five principles. Now, our guestion
is: how is it that Government does not
see in all its implications as to who
are opposed to the Panch Shila. I find
in a copy of the speech delivered by
the Soviet Foreign Minister, Molotov,
on the 8th of February, 1955, a copy
of which weas circulated to many
Members of Parliament I am sure by
the Tass News Agency—I] find in that
speech a reference to the Panch Shila
in these terms. Molotov says:

“The U8SR. cannot underesti-
mate the fact that India and
Burma together with the People’s
Republic of China have proclaim-
ed the five principles of peaceful
co-operation amongst States upon
which the Soviet Union has al-
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ways based its foreigm ‘ﬁlicy and
which have now found such friend-
ly support throughout the world.”
Then, he adds:

“We have a right to ask the
Governments and Parliaments of
all countries: why could not these
peaceful principles formulated
now in the Indian-Chinese declara-
tion of June the 28th, 1954 become
‘a common platform for the
maintenance and consolidation of
peace of all nations.”

And after he made that speech, 1
find also that the Supreme Soviet of
the Soviet Union issued a declaration
to all peoples and to all Parliaments
asking for their co-operation in seeing
to it that the five principles are im-
plemented in action throughout the
world.

This is a very serious matter. It is
very necessary for us today not only
to proclaim from the house-tops our
adherence in theory to the five princi-
ples. but also to know
that the five prinei-
ples are being countered and attacked
and with impunity treated with con-
tempt by certain forces and those ag-
gressive forces have got to be fought
continuously and persistently and in-
sistently; and for that purpose, a cer-
tain wherewithal has got to be ecollect-
ed which I am afraid our
Government is not doing by a very
long chalk. And we have to ask our
Government today; let us find out—
and you know very well the answer
to that question—let us find out who
are against the five principles, who
are going against the principle of
co-existence? And after that, let us
remember how we should formulate
our policy, and let us drift away
from those very undesirable associa-
tions which we have formed obvi-
ously very willingly with those enemies
of peace and people’s freedom who
are now masquerading all over the
world, who are adopting all sorts of
manoeuvres and machinations—and
against those machinations we are
not taking adequate steps.
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Reference has been made a little
Jater in the Address to the Geneva
Conference, and the results of that
Geneva Conference. But we know
very well how the Geneva confer-
ence was sought to be sabotaged and
hindered by the United States of
America. We know very well how
one of the objectives of the Geneva
Conference which was a settlement
of the Korean question was more
or less cold-shouldered because of
the opposition of the United States
as the leader of imperialist reaction;
and we know how after the Geneva
conference they went on to a place
called Manila in order to set up the
S.EAT.O., and we know the activi-
ties of that SEATO. I am sorry I
do not see any reference in the Ad-
dress to the activities of this S.E.A.T.O.
We only read in the papers this mor-
ning about the arrival on Indian soil
of a very high British dignitary who is
on his way to Bangkok in order to
discuss some S.E.A.T.O. plans which
go right against the principles of the
Panch Shila, but we know these
things are happening all the time.
We have read reports about the
transfer of the headquarters of
S.EAT.O. to Singapore and today I
saw in the Statesman a report of an
interview given by Sir Anthony
Eden, the British Foreign Secretary
in Karachi. He was asked whether
East Pakistan had a chance of be-
coming the headquarters of the
S.EA.TO. Council, and he replied:
“There are lots of chances”. There
are lots of chances of the SEATO.
having its headquarters in East Ben-
gal. And we know very well what
perturbation was felt in our country
when the United States-Pakistan
Pact was in the offing and even
before the Pact had actually been
signed. But this kind of machination.
this kind of manoeuvre, is going on
right under our very nose, At the same
time, we make no reference to that
sort of thing, and obviously, as far as
Government are concerned, they
are not taking any steps to counter -
the results of these machinations on.
the part of the imperialists who are
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aching to unleash a war upon the
peacgg‘.ul peoples of the world,

1 PM.

Then, reference is made to For-
mosa and the claims of the People's
Republic of China, which we catego-
rically justify. The imperialist re-
cord in regard to Taiwan is perhaps
the most shameful in the recent an-
nals of cupidity, but this is happen-
ing. What is happening in regard to
Taiwan is something of which we
certainly ought to take very serious
notice, particularly because of the
context of things today, particularly
because of what SEATO is trying lo
do. There is no doubt about it that
there are certain forces operating in
the world today, forces with which
unfortunately we have got into very
close association, and those forces
want to attack the liberation of the
peoples of Asia, those forces want to
endanger the stability of the life of
the peoples of Asia, and those forces
have already mounted their guns
against the People’s Republic of
China. It is in regard to this matter
that 1 wish particularly to draw the
attention of our Government. I wish
Government to come forward and
say that something definite has got to
be done by the world today. I re-
member how in 1950 when the Ko-
rean incidents happened, the United
Nations was called post-haste, and to
our shame, the Indian Government
associated itself with the decision
which was forced by the American
Government on the United Nations,
8 decision which without testimony
and without the evidence which it
was necessary to collect declared
that the North Korean Government
was an aggressor. We know how
that happened. There is no doubt
about it that in regard to the situa-
tion in China and Taiwan today, the
United States Government is very
definitely an aggressor. But we know
at the same time that we have to
sit contemplatively perhaps and ex-
press a few pious hopes. But I do not
think that the peoples of the world
today are so weak; and it is a fact
that today the counsels of India
count for a great deal in the world.

654 LSD.
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There is no doubt about it that India
has followed certain policies which
are very important, which are very
effective, and which have contributed
jargely to maintaining and develop-
fng the peace of the world. And that
is why it is all the more incumbent
on the Government of India not to
forget that it has a heightened role
today, which it must be worthy te
play. But I am afraid it is not prov-
ing its worth to play that heightened
role,

1 know that there are people who
say that the Communists are in a
quandary, because they have to
praise certain aspects of Pandit
Jawaharlal Nehru's foreign policy,
and they are not happy about it, and
they are very half-hearted about it.
I can tell you that there is no such
word as half-heartedness in the poli-
tical vocabulary of the Communist
Party. When we admire something,
we go the whole hog about it. When
we find something is done in the
interests of the people, without
qualification we applaud it, and we
have not hesitated in applauding
certain steps which this Government
have taken in the realm of foreign
policy. But we are not ashamed
about our record, because we have
warned Government for years and
years about the existence of certain
hostile forces, forces hostile to peace
and democracy. And it is a good
thing that in certain regards Gov-
ernment is waking up, and when
Government wakes up, we do not
just obstinately say, we refuse our
applaudings; we do not do that. But
at the same time, we want Govern-
ment to realise that we had to warn
Gowernment throughout; since 1949
and 1950, we have warned Govern-
ment against our association with
those enemies of peace and progress,
and we are warning Government
even today, because those associa-
tions have not been shed, and unless
those. associations with the American
imperialists and with - the - British
Commonwealth are given up for well
and good, we are not going to be
able to play a really constructive,

-
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substantial and permanently useful
part in world affairs in the present
moment,

I now come to the question of nue-
lear weapons, to which a reference
has been made in the President’s
Address. In regard to these nuclear
weapons, we know what is what. We
know what is the position of the
world today. We know who wants
to utilise these nuclear weapons for
purposes of war. We know it very
‘well that the Soviet Union,—which
is so often maligned by spokesmen
of our Government,—before it pos-
sessed the atomic bomb, and after
it possesseq the atomic bomb,
before it possessed the hydrogen
bomb and after it possessed the hy-
drogen bomb, on every single occa-
sion, at every single opportunity,
has asked for a complete ban on
atomic and thermo-nuclear weapons,
and even today it is fighting for this
ban to be put into effect, We have
not taken any real Steps in regard
to that. But what is the attitude of
our friends with whom our Prime
Minister goes to hobnob at the
Commonwealth Prime Minister’s
Conference? It is a good job that the
Prime Minister stayed away from
certain meetings where certain mili-
tary questions were discussed, It is
a very good job that he stayed away,
but it was a very bad job that he
went there at all in order to sit at
the same table with those people.
Once the Prime Minister said that,
perhaps with the Brahminic heri-
tage which I cannot just avoid, 1
have this fear of contamination; the
Prime Minister being a wvery much
more sophisticated and advanced
person has ng fear of this contami-
nation. But it is not mere contami-
nation when our Prime Minister
goes and discusses with Churchill
and Anthony Eden and company
about matters which have been pub-
licised on behalf of the Common-
wealth Prime Ministers, it is not only
that he has the right of dissociating
himself from the views expressed:
but it is also that he has furnished an
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alibi, a moral alibi to these people
who can put us up so to speak as
co-adjustors in a kind of co-opera-
tive endeavour; and that is the found-
ation of your Commonwealth idea.
It is extremely mischievous that we
go and take part in these Common-
wealth conferences. And it has so
many other repercussions, particular-
ly in regard to our economic policy,
to which I shall presently make a
very short reference; and those re-
percussions have certainly got to be
remembered, when we have to make
up our mind as to our behaviour in
regard to external affairs.

Now, the Commonwealth Prime
Ministers have issued a communigue,
—to which our Prime Minister was
not luckily a party,—in which it was
said very solemnly:

“Great progress has already
been made in building up the de-
fensive shield provided by the
forces of NATO, and the Com-
monwealth representatives wel-
come the steps which are being
taken to increase the strength
of these forces by military con-
tributions from Western Europe”—

(meaning thereby the rearmament of
Western Germany, which our Prime
Minister also opposed in Some of
his statements i England). Further-
more,

“They agreed that the over-
whelming superiority of the
Western Powers in nuclear weap-
ons offers at the present time
the most effective and .practical
assurance that world peace will
not be disturbed.”

This is the statement which the
Commonwealth Prime Ministers put
out, and this is the statement with
which we are indirectly associated,
because of our links with the Com-
monwealth. And that is why today
we have to sit mum when we hear
of the transfer of the headquarters
of SEATO to Singapore or even per-
haps to Bast Bengal, which lis the
latost information purveyed through
our We¥yspapers.
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As 1 have said earlier, we have
warned Government before in re-
gard to the wrong steps that had
been taken on the sphere of foreign
policy, and we warn Government
even now, and we wish Government
to dissociate its links with American
and British imperialists, links which
today mean not only that in the
sphere of foreign affairs, we are some-
times driven to perform a role of alibi
for moral perverts and the most mis-
chievous imaginable imperialists, but
also that in regard to the economie
reconstruction of our country, we are
absolutely left high and dry, and we
are unable to proceed in the way in
which we desire.

I turn now to the references in the
Address to the condition of our people.
And it is there again that I am re-
minded that after all foreign policy is
a function of internal policy, and our
internal policy being what it is. we
cannot even be sure of the foreign po-
licy that we pursue, As we applaud
foreign policy in some of its aspects,
we feel we cannot be sure which way
th's Government will go in case of a
real emergency arising, and that is be-
cause our internal economy is develop-
ing in a manner which is extremely
perturbing.

But Government, of course, are, as
usual, highly complacent. The Presi-
dent says, on the advice of his Minis-
ters, of course, that the economic si-
tuation in the country has shown con-
tinued and marked improvement. And
then, of course, the usual reference to
statistics is made in a summary, and
later on, I am sure, we shall be flooded
with a whole spate of statistics regard-
ing the advance in the material condi-
tion of our people. But actually, what
has happened? There is no doubt ab-
out it, that there has been a calamitous
fall in the prices of agricultural com-
modities. In the last three years, pri-
ces of agricultural commodities have
declined very drastically. The index
figures show, for example, that the
wholesale prices have fallen. In re-
Bard to pulses, the itadex number has

fallen from October 1953 to October -
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1954 from 424 to 257; in the case of
rice, from 523 to 463, in the case of
wheat, from 564 to 478, in the case of
juwar from 195 to 166, and in the case
of bajra, from 274 to 213, There has
been a similar fall in the prices of
commercial crops. The wholesale price
index of oilseeds fell by 26'4 per cent
from 548 to 403 and the jute price in-
dex fell from 420 to 400 and that of
raw cotton, from 461 to 442, In this
period—in the period of this fall in the
prices of agricultural commodities—
the index of manufactured articles
rose from 364'3 in January 1954 to
381°1 in May 1954, After that time,
there was a slight fall, and it stood at
377-2 in the week ended 27th Novem-
ber 1954, The price index of sugar
went up from 273 to 301, but Govern-
ment, of course, reduced the price of
sugarcane from Rs. 1-12 a maund to
Rs. 1-7 a maund.

Now, I could give so many other
figures, but these are very eloquent in
regard to the condition of the people.
We find, for example, that according
to the Indian Jute Mills' Association,
the number of workers employed in
the jute mills declined by 40,000 during
the last two years, but ip the same
period, production increased from
722,050 tons to 745,042 tons. The con-
clusion is that monopolists, both Indian
and foreign, are making merry. They
are buying their raw materials cheap
from the peasants, they are employing
fewer numbers of workers, they are
extracting more production by increas-
ing the workload and they are selling
the products at higher prices. We
hear a great deal, for example, about
the improvement in the textile indus-
try. But actually this improvement is
shown in the case of the exports which
we have been enabled to send out to
foreign countries. Actually, the con-
sumption position in our country has
not improved appreciably and it is
only the owners who are now enabled
to make larger exporis—and they are
making greater profits.

In this connection, I may quote fr:m
the 1954 Annual Number of Commerce,
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which is a very respectable organ of
Indian big business, It says:

“The Indian mills were not in a
position to face the competition in
the fine and superfine cloth varie-
ties offered by Japan and the Uni-
ted Kingdom. This is a signifi-
cant fact in that it shows, but for
the subsidy the Indian mills get in
the form of low-priced cotton,
they would not be able to export
such large quantities of cloth, as
they are doing at present, Ironi-
cally enough, the whole of th's
subsidy is being borne by the poor
cotton grower "

This is the position in which the
Indian and the foreign monopolists
are making merry in our country
while the condition of our people is
going from bad to worse.

Now, I am very much intrigued‘?o
find in the President’s Address a very
peculiar  paragraph—paragraph 13—
where in the first sentence there is a
reference to the control secured by
Government over the Imperial Bank
of India, which is supposed to be a
very highly progressive measure, and
this is followed by a statement that
the establishment of the Indian Indus-
trial Credit and Investment Corpora-
tion is expected to prove of great
benefit to the private sector of our
industry. Now, it is very s'gnificant
that the encouragement to the private
sector of cur economy is illustrated by
reference to the Industrial Credit and
Investment Corporation which is the
latest and the most dangerous instance
of the fresh penetration of foreign
cap‘al interests into our couatry.
These foreign capital interests are
carrying on in this country so jubi'antly
because of the wonderful socialistic
pattern of society which is sought to
be introduced by our Government. I
find that our Prime Minister said at
the last session of the Congress at
Avadi:

“In regard to industry, we have
moved towards a socialist pattern
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of society without breaking with
those who represent the old
order. We have sought their help
and co-operation, and received
it in some measure.”

S0 we have moved towards a socia-
list pattern of society and we have
made a kind of pact with the repre-
sentatives of the old order—meaning,
perhaps, the British capitalists—and
we have sought their help and co-ope-
ration, and they have been good
enough to give their help and co-
operation in some measure. Now,
apart from this reference to the socia-
listic pattern of society, the Prime
Minister has been very frank. He has
made a compact with those who re-
present the old order in our economy.
He has sought their help and co-ope-
ration and he has got their help and
co-operation in some measure. And
what, forscoth, is the reason for this
worderful magnanimity on the part
of the foreign capitalist interests to
assist in the advance of our country
towards a socialistic pattern of society?
That is because the British monopoly
capitalist today continues to be in the
same pre-eminent and powerful
position in our economy. I shall refer
only to the British managing agency
firms like Andrew Yule or Shaw
Wallace, Balmer Lawrie or Bird and
Company or Binny and Company or
Parry and Company etc.—the tribe is
very multitudinous. They control jute,
coal, plantation, sugar, textile, mining,
engineering and, what not, other con-
cerns, I find from the Indian Inves-
tor's Yearbook, 1954—I can only give
you a very few figures; there is a lot
of them there which should be com-
pulsorily prescribed for study by those
who are running our administration—
that these comparies like Gillanders’,
Parry and Company, Binny and Com-
pany, Balmer Lawrie and Shaw
Wallace made a total profit as manag-
ing agents, during the seven years,
since 1947, the year of independence,
which in most cases has been double
the share capital invested, and in
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some cases, more than 200 per cent.

This is their takings as managing
agents, apart from profits on the in-
dustries they control. In regard to
industries, I find, for example, that the
Indian Copper Corporation managed
by Gillanders, made a total net profit
from 1947 to 1952—six years—of £. 32.
15 lakhs on a share capital of £. 9.14
lakhs, that is to say, 357 per cent of
the share capital. The Central Pro-
vinces Manganese Ore Company
Limited, a British company, with a
share capital of £. 10 lakhs, made a
tolal net profit of £, 26'98 Ilakhs du-
ring the period 1947-52, that is to say,
270 per cent of the share capital in
six years. The Orissa Minerals Deve-
lopment Company Limited, run by
Bird and Company, which exploits
manganese ore, has a share capital
of Rs. 10 lakhs, but in 1950, 1951, 1952
and in the first half of 1953, it made a
total net profit of Rs. 30°67 lakhs, that
is to say, 306 per cent in 3% years.
The Bengal Coal Co., Limited, run by
Andrew Yule, in four years made a
total profit of 265 per cent on the
total share capital. In sugar and tex-
tiles, which are supposed to be in
Indian hands, the biggest factories are
in British hands, as for example, Par-
ry's East India Distilleries and Sugar
Refineries, which are the biggest in
India, Binny's Buckingham and Car-
natic Mills or the British India Cor-
poration which has giant factories
operating in Kanpur.

1 want also to refer to certain
advances made to Indian Iron and
Steel—a special advance of Rs. 10
crores of rupees. In regard to this,
the Chairman of the company, Mr.
Leslie Martin, said at the annual gene-
ral meeting of the company on the 6th
December 1954 “The special advance
from the Equalisation Fund”—from
Government, of course,—"is unsecur-
ed, hag mo maturity date and carries
no interest during the construction
period, Thereafter, payment of inte-
rest on or repayment of the capital of
the special advance will be made only
to the extent that a special element for
this purpose is.allowed in the prices of
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iron and for steel over and above the
normal retention prices to the
company”,

This was quoted in the Estern Eco-
nomist of the 10th December, 1954.
In this case, Sir, there is no interest,
no date fixed for repayment, no right
of Government to ask for repayment
and if it is ever asked, that payment
can only come from extra “prices
charged to the consumer. Naturally,
these representatives of the old order,
these benevolent British imperialists
are supporting us in our march to-
wards the wonderful socialistic pat-
tern of society which is promised by
the Prime Minister. And I wish our
people all joy if they are going to
believe all these professions (Inter-
ruption). I am sorry to say it but it
is because of this fundamental dicho-
tomy, this basic ineradicable contra-

* diction in the policy of this Govern-

ment, it is because of this that the
Government is so dwarfed and stunt-
ed, so unable to go ahead, sp handi-
capped in arousing the exhilaration
and enthusiasm of the people. That
is seen here in the speeches made
regarding the wonderful change in
the atmosphere all over the country.
But if you go from place to place all
over our wide country, you will never
see the real people, the people who
suffer, the pople who toil, the people
who produce the food that keeps us
going, the people on whose shoulders
our entire civilisation is resting, you
will never see them exhilarated and
really enthused because between the
Government and the people there is
the Chinese wall of separation. That
is why when democratic operations
are set in process those things which
we have heard have happened in the
case of the Andhra elections have
happened. I want to refer to this
because this is a very important
matter which is connected with the
entire future of the policies and pro-
grammes which Government is going
to adopt.

Government swears by parliamen-
tary democracy. We are not so dog-
matic as our Prime Minister, who says
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that parliamentary democracy is the
best suited to our country. We are
ready to give parliamentary demo-
cracy a chance; we are ready to work
parliamentary democracy. But, if par-
liamentary democracy means that un-
der the garb of universal suffrage, it
is controled by Big Money which will
be permitted, if parliamentary demo-
cracy means that in the name of de-
mocracy for everybody it will be the
bigwigs in society who will be enab-
led to dominate over everything in
life, then, Sir, surely the people can-
not accept that concept of parliamen-
tary democracy. We see how the will
of the people is sought to be thwarted
and overthrown by a combination, by
a conspiracy, by a set of manvourings,
by a whole process of corruption and
intimidation and violence by all thoSe
forces which alone can command
really violent elements. Do those
who laugh in this House kiow
that capital has the real where-
withal to command the elements of
violence in this country? You know
very well who are the candidates on
the Congress side in Andhra Desa
and who are the candidates on the
people’s side. You know who are in
a posSition to control all this violence.
You know very well how money talks
and prevents people talking, how
money percolates into the crannies of
administration and corrupts its whole
character. And, all this is happening
in the country at a time when the Pre-
sident has made his speech. 1 have
no hopes about the Government being
conscious of the reality of these
things. They are smug and comfort-
able and complacent. They are very
welcome to their joys and personal
exhilarations. I have no illusions
about them. I wish, at any rate, that
people would be convinced of the
danger, at a time when the President
has made his speech to Parliament,
that the people would realise the lie of
the land today. 1 wish people to rea-
lise that today we have a great oppor-
funity at home as well as abroad and
it is necessary that we all get together
in order to rally, control and advance
the deepest and truest interests of our
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people. But that is something which
I find particularly absent from the
address which the President, on the
advice of his Ministers, has made to
the Houses of Parliament.

Shri L. N. Mishra (Darbhanga cum
Bhagalpur): Mr. Chairman, I would
like to express my deep gratitude to
the President, especially to the refe-
rence that he has made in paragraph
17 of his speech wherein he has
said:

“The great river valley schemes
have shown considerable progress
and a number of new projects
are being started. In particular,
I should like to draw attention to
the public co-operation we are
receiving in many of these pro-
jects. I would especially like to
mention the great public response
in respect of the Kosi project.”

Sir, we people belonging to the
Kosi area are greatly heartened by
the remarks made by the President
in his speech and here I would like
to say something about the way in
which public co-operation has been
made available in that area. You
know the river Kosi has been causing
much devastation to the people, to
more than 90 lakhs of people of North
Bihar living in the four districts of
Bihar. The story of suffering and
devastation has been long and when
the Government of India decided to
tame that river we people had great
hopes. Then the question arose how
was it possible to tame this river
without delay. It was difficult for
the Government or any other agency
to manage it in a short space of time
and the demand for public co-opera-
tion was made. Sir, I remember the
days of October and November when
the President was moving in those
areas and appealing to the people for
public co-operation. I also remember
the days when Sant Vinoba was
moving in that area demanding
Shramdan for taming the river. I
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also remember the day when the
Minister for Irrigation and Power,
Shri Gulzarilal Nanda spent half a
week in that area to enlist public co-
‘operation in the execution of the pro-
ject. The efforts made by these lead-
ers in particular and the local organi-
sations in general are bearing fruits
today. You will be delighted to hear
that the public co-operation that we
have received has been commendable.
We have received not only labour
through the agency of panchayats and
labour co-operatives, but we have
received shramdun also from people
who did not charge even for tuod or
travelling allowances to work for a
week or fortnight. They come with
their rations, they pay their own
travelling allowance and they work
for a week or fortnight, The idea
behind this public co-operation or the
moving force behind this public co-
operation is not just some monetary
gain or to save some money in the
estimated cost of the project. The idea
behind it is to see how the people
can be made to feel that whatever is
being done in the new order of the
National Plan is their own creation
and they should feel that they are
equal partners in the new India in
the making. These #deas have in-
spired the people and it has achieved
Success.

Sir, this public co-operation has
been mainly in three ways. I would
like to say something about each of
them Firstly, we have managed to
secure public co-operation in the offer
of shramdan, that is unpaid labour.
Secondly, procurement of labour
through the agency of Panchayats and
labour co-operatives without the help
of individual contractors. Thirdly,
voluntary procurement of land from
local people for the construction of
the two protective embankments and
temporary labour sheds.

I shall explain how these labour
shramdanis gave labour. They did
not charge their travelling allowance
from you, they did not charge their
food from you but they did work for
you. In this respect, the educational
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institutions and village panchayats
have been of great help to us. The
secondary schools have been send-
ing their students, a minimum of 30
and a maximum of 75, the colleges
with a minimum of 75 and a maxi-
mum of 150 and the panchayats a
minimum of 50 and a maximum of
150, and the minimum period of work
was a week and the maximum a fort-
night. We have taken the responsi-
bility of constructing 18 miles of work
out of the 60 miles of embankment
through the agency of public cc-
operation, For this 18 miles of work
the Bharat Sewak Samaj had to raise
not less than 520,000 labourers on an
average every month to complete the
work within the scheduled time, that
is before the 12th May. Therefore, to
complete the work in the shramdam
sector, that is two miles of work, we
require 3000 shramdanis per day for
120 days and the experience that we
have gained so far has convinced us
that the work will not suffer for want
of shramdanis and we are sure of the
fact that the shramdan sector will be
completed within the scheduled date,
that is 12th May. The Bharat Sewak
Samaj has also decided not to take
any payment from the project autho-
rities for the work done by the shram-
danis. In return, we are getting some
facilities and amenities from the Gov-
ernment of Bihar and the project
authorities. Regarding the co-opera-
tion that we have received, there was
some talk in the papers, especially
The New Age which has been unnece-
ssarily critical of the work done by
the Bharat Sewak Samaj and then it
was also reported in that paper that
no amenities and facilities have been
provided for th: shramdanis, I have
the privilege of working on behalf of
the Bharat Sewak Samaj in that area
and I know what facilities have been
provided by the Government of Bihar
and the project authorities. We have
got accommodation and light arrange-
ments; we have got medical arrange-
ments; we have got sanitation arrange-
ments; we have got” recreational
and cultural facil'ties. Whatever
facilities we demanded have been
made available from the Government
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and I as the representative of the
sharmdanis working there, would not
say that no arrangements have been
made or no facilities have been given
by Government or that Government
has been lagging behind in extending
the facilities needed by them.

I shall say a word about the people
who come through the agency of
Gram Panchayats and labour co-
operatives. You know that up to this
day, the multi-purpose river valley
projects have been mainly done
through the agency of big contractors
or companies or individual contrac-
tors. In Kosi, we are making an ex-
periment how the people can work,
even without these individual con-
tractors, in these big projects and
here we have decided to tap the
resources of Gram Panchayats and
labour co-operatives. In Bihar, 40 to
50 per cent of the villages are covered
by Gram Panchayats, and wherever
Gram Panchayats were not possible
or available, we have organised labour
co-operatives. Each labour co-opera-
tive or Gram Panchayat is obliged to
manage its own labourers, minimum
200 in number, and to take on res-
ponsibility for constructing 1000 feet
nf the embankment, The Gram Pan-
chayats and labour co-operatives who
undertake this responsibility are
given work under this sector. Up till
now, on the work which we have
started on the 16 miles of the embank.
ment, about 16,000 labourers are
working every day and you will be
glad to hear that if we do not multi-
ply the strength of the labourers it is
only because of technical difficulty
and not because of the fact that
lubourers have not been available or
the people’s co-operation has - been
iacking. Up to the 14th February, in
the Bharat Sewak Samaj’s office,
about 90,000 people were kept on the
waiting list. We started enrolment on
the 12th November and it went up
till the 1st of February, and within
that period we could enroll as many
as 1,06,000 labourers to work for the
Kosi project. Now, the enrclment has
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been stopped and still we have got
90,000 people just waiting for call to
go into action. Is it not public enthu-
siasm? Is it not public co-operation?
All these things have been done, not
with force, not with coercion but with
appeal to the people to work for the
achievement of our dreams. Here
the disbursement has been made like
this. Out of Rs. 100 paid to the
Bharat Sewak Samaj for the work,
Rs. 90 is to be paid to the individual
labourers as their wages, and Rs.T#
to the Chief of the organiser of the
labour co-operative or panchayat for
socia, objectives, that is, that the
Rs. T4 will be spent primarily for pro-
vision of drinking water facilities,
educational institutions, construction
of roads for the villages of the labour-
ers who are working on the project.
That means that Rs. 974 go straight-
away to the pockets of the labourers
anda question may be asked about the
remaining Rs. 23. This Rs. 2} is given
to the unit leader for supervision and
establishment purposes. There also
a check is made to see that this 2}
per cent. is strictly spent in giving
to supervision workers who are group
leaders, i.e, Mate or a clerk. The unit
leader hardly gets Rs. 40 a month to
manage his food and he has to remain
there all the 24 hours. In this way,
we have been able to rally round as
many as 4,80,000 labourers on an
average every month, for a period of
120 days. We will be able to complete
the embankment within the scheduled
date, and you will see how organised
human evergy can produce great re-
sults. We have had the dykes in a
number of river valley projects, and
we have been able to complete them
only with the help of machinery,
bulldozers and tractors. In Kosi, only
human energy is being utilised and you
can see the atmosphere of the place,
the morale of the people working there
and how they are organised. You will
also be surprised to find that we are
not using road rollers, power rollers
or even water lorries to complete the
work of consolidation of this giant
embankment—80 to 125 feet in width,
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14 to 22 feet in height and 150 miles in
length, We are doing this gigantic
work with the help of heavy hand
rammers and steel buckets. Nowhere
bulldozers or tractors are being used
by us; we .are using bullock
carts for the purpose of transport.
We are providing employment for
16,000 unemployed people of the
area. That area is susceptible
to flood and drought and there
is unemployment and that problem
of unemployment has been solved
here with the conditions namely that
there will be no increase in the esti-
mated cost of the project and the
project wil be finished within the
scheduled date and in the prescribed
manner and the quality of the work
will also not suffer because of the
fact that human agency has been
utilised. Recently a test was made by
the technical staff of the project and
it was found that the work done by
public co-operation is much superior
to the work done by individual con-
tractors or even by the machinery.

Then, the third co-operation that
we receive from the people is in the
matter of procurement of land from
the people. It has been a problem
for all the river valley project admi-
nistrations to get land in time with-
out going through the lengthy pro-
cedure of land acquisition. In that
area also, it is a fact that some people
are not to be benefited by the project,
and some people have to suffer, espe-
cially those people who come in bet-
ween the two embankments but they
have to give the land because the
embankment is to be constructed in
their area. It was a problem for the
project authorities. Shri Nandaji was
in that area and he was told that it
might not be possible to complete the
embankment in time this year because
the land acquisition proceedings will
take minimum 90 days and by that
time the flood might come in and the
work could not be completed. The
Rashtrapati made an appeal and Shri
Nandaji made an appeal and the res-
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ponse we have got so far has been
commendable, - You will be surprised
tn hear that thousands of acres of land
valued at lakhs of rupees, with green,
lovely mango orchards, have been put
at the disposal of the project without
any hindrance or obstacle from
the people. You have got them with-
out giving even a chit to the people.
It is a fact that they will be com-
pensated because they have got to be
rehabilitated, but today they are
spending their days in sheds construc-
ted by themselves and are working on
that embankment which is not going
to benefit them directly. The amount
of public co-operation that we have
secured through the agency of the
Bharat Sewak Samaj can be seen
from the fact that the land has been
made available to you, thousands of
the labourers are working for you
and several thousand labourers are on
the waiting list. I would appeal to
those Members of Parliament who
criticise the Government or suspect
the relations that exist between the
Government and the people to take
note of this development and I invite
them to come to the Kosi side and
see the amount of commendable work
of the Government that has been done
and the facilities that have been pro-
vided to us both by the project autho-
rities and by the Bihar Government.
Here I would like to congratulate
those people who are working for the
project, and I wish to extend my thanks
and gratitude to the Government
of India, to the Minister of Planning.
1o the Chief Minister of Bijhar, Dr.
S. K. Sinha, and to the project autho-
rities and also to the Chief Adminis-
trator and the Chief Engineer for
their valuable assistance and co-
operation. There is no difference
between Government machinery and
the people there, we all are one in
the pious venture.

There is a lot of talk of the
Chinese river valley projects. I have
made sgme attempt to follow them,
but T would like to know whether
they have been able to get shramdan
which we are getting here, and which
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js undoubtedly the result of the inspi-
ration that we got from Sant Vinoba.
A Chinese Engineer himself came
there. He was with us for a day
or two. He saw the work done by
as and he said that our work has
been really commendable. We have
got the appreciation of those people
also. Therefore, those people who
manage the affairs of the Communist
+ paper. New Age should take note
tefore criticising us. I would like to
‘have this noted, and would like to
have everyone's appreciation for
this work. We are doing a thing
which is quite new and yet the
people are behing us. I will only say
please help us before you criticise us
or condemn us. That is all that I
wish to say.

B
%
1
:

A @ o G T o A g gE e
g4 gt dgtos Aite 2 o F et
ot weatr atg 1 dfwr o & o
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T g ft fud § T 3w aven g o
& o 9 A @ a7 §, s B
apier e M mdmd & B
7@ oy % dim od o srw & W 7w
g% wat #t 9 AEEE wWe &1 99
sy ® gER T wenm @ g it
et & woty A & Ted § Fed
i

“but regret that the Government
cf India has made itself open to the
Charge of partisanship by consider-
ing the claims of the People’s Repub-
lic of China justifiedq with regard to
Formosa and has thereby affected the
prestige of India in international
affairs.”

e, 3% Im g ey W\« ¢

%
.
|
i

fimdgestimwmd ot
wem % oy amdetrates am & =aits
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fegmm @ ot o e ateram be €
Yo Pqar @ Tegmm aw @ § @ P
P =t ow et T d gt €
et & Pggmmt &% o @t agw T
afe gaw @ giva g @ P daw gt
g &, gatwn #° Iy Aite @ atus
wY Tw T W awer dter g
@t Iw g P gEE dwr A 9 =
Jern & It A9 €@ Wi 7 TR
& € 7 3w gw TggEniwal @ fgAmr
atws ot ale st givar & 9 @ o e
aell wEa € g fgwmr ot o o
e gt & @ PevgerT 1 o it
=t ave & & gon €, 7ed I FEn A

T AT

& o afys g aElT =9ER &
aft & # @t feEm & Iwt @A @ P
&, ot ot W Perw o e e TR
§ Tuer gt w6 | @it 9o O
gaEd @ ¢ # P Big AwEd T
frafgmm tr wrw & ol g A &t
AT AT UF § IAS W AT q TR
ggt @ @t G e W € ol Y Wy
=¥ areT ATt | 98 A 31w & Tw |-
foree dewr onmw whamge o ot oW STEE
o ot g oren, gw e A Al
tates oalnl @ o F s o @
fa ale el aifgr # aft ag
®( ¢ W W AT T QSH AWTICS B AT
o § P O IRET A awd awe
TEET M @ ontuE Taww w1 fewm
Fawt TRt T &, Sue tedw w
& att v Paltewew 7 & ag P o
T AT WA AR §, GO AR B g
e & @ o qen WA A e o
T T8 §) o Tt awde warn
aw&dmi‘nahﬁ%ufﬁm&‘gw

dytesr @t W saer waw o, T P
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s tmie #1 @ g S At at # @,
g oft g9t @ gwm & alt o AW
Yo @ agwd gp gwTe & 98 witer
tr mar P Pegmmr @ anfus Pawre
giwieree de &1 ghw o gus Twdt wev
d gt g gw A af auE’ I wifee e
zw qrferame 4 gas! A Paar o aner
at Frate g ot gleen T e, a7
vt Ifew @ ) gatee 4 98 oy
w=AT AT g avt maAde & Pw o o«
gintales ded e wamd =1 §a
F Tust d4n = F o =W TIm W
adt & @ wfesy & Fom A, TRt
#1 o T g e & ame T Anen
aw @<z # g @R ¥, av o= i
e arelt & &t ot 3 FrgE w2 S
§ ot o T o @ WA @ Pew
g AN T &1 2 auw & ag Mg
F&m M5 g7 I 3 At gUR AFIUIT
dm @ g% I F FiUw F a9 A o
AT o war gintae qE # "o
&, amd W= ?7, I w5y FAwe
7 &1 Il avd o Tow A, e
o grar P mar &, wer & Pw v @iw
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[t = dhi]
e At o1 oiw @ dw @ § 9= ok
Q@ gt e | ared T g A ww ww
#:

“For me democratic socialism is
above party.”
W I8 T wwe § T oW 4 aws
s Tt wiytaee dodf o wlead cran
¥ A o3 o w1 owEw e E
W o # Traiew W owEw & aw oo
s w1 Paww gt @ @ @

O AT TeEEt ara agd antys Pratee
@ a7 # g6 & Aue amd vEd @ I

# = =t <ftwr ona =@ T Ak FET
FTei @ a7 gt ar Tl one dee o
a2¥ der g, 5w w% 3w ave @ PradEer
w=t Per v & aw Tm I TR
Il BTE W FTRT LU daee B A
wmeteT § waigT A8 W gwI gw
@iF Tt gH TEET GITEY, A TN L
= day wwew A & @ 9 g Py it
A wm e & IE g @ arAE
foute =t deen =fee) g 97 787 =ed
f& gt wddTwA? Teme  (Split)
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qeAtad g1yl e F ¢ @
TEN & 9WE & A AAIE I H TH
9 Tgw @ A wwd & @ gy ghhw
g5 ghit ) guiae AR T & b §
3w gEma & My e gEely alv
e W JeRIT @ AW 7 e ot Tew
d | g Sifee o o gH IA®
fon Tradamr o wiegm we § o -
¥ w1 agie wp wgw g awi

g9 TeFUTT & ATWUTHOr FT gHdT

ol & |

&R, e gl TR
finfsam)
AT, wte qieg:

HAewE
AT guNte Agigg, agatd & AT
uwor & gEeg # A R oo el
tre & o aEyw & aw F@ £ I
Il A g ot @ ot 9w W
qea % wie ft w & Tagw & Ten amie
wre e €)1 o e ¢ Te W wm
Ui AgT wOHG @ FWO AT FIE AT EH
g # & @d & Tow aw @ P g
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s aft o adt €, ar oft & aeprr
wva & T foest uid ot & s e
warr R 2 dfm Afw F waer &
st ot =W Ten & T A ww fa &
FT9 @ guwr gwbw alt agEET =
& 7 oo a2 ulw wer w1 aw e
W g wfe #1 #° Pelt wEn @ -
AT ol goTa Aoy & R rE M ST
& &9 afe qiay P a1t 3 qFw
A A a9 gmE §) et ot gt
W EFw AT W & T FEA @,
o TW SRV A 1% A ftm FiT A=
Har wmn &, M fow & i gww
i ¢ @ #* wp WwEw £ | Av a®
T & Pw dF ammeiste 97 A amod
ot geta # § Pagee gw dwiw
= I W Tag duia # Pee aw
% T2 T A THT WA F TR W
% t% 7z vhoar & meehe o qart= =t
agd & dww ¥ A wmw g alv
i e g fym & gw o @
@ Fyn PrmEt @i T e e
w3 af g o= @ Paud ofow &
T qee g it tavy & gz & afer awr
% P amer gt sm

o W AaTT yter praw & g wit
dut air gt ® w Al =R
tod Wit Pt #1 = Tamer AW, 7
T =it el @ o e = @t
it rad &, 7 B Pl @ abe gt
wram, Tt wen @ Pt #t andd W
T #1, Pl @ ader avet & gy
w7 F e www o F rwelt &) P
gwar a8 o wef & T% st Ty wbw
P gt warw 3, gw Paelt @ wmr o
T o w st ww ¥, Ao g @
I W ATEW gE I TR A A
wr &) 98 W gETEQ EREE @ T
fraff awd R o ey F &, w A
¢ g e # gEd Al Ay @
#Aw wiae @ Hg & 98 g
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2 P.M.

we FT @ Tar awar & v gl dme
& wiw gwm w000 PeFwor ®mEd gR
it ofgeaft @ A AT B T
amer fogd ar w@AE &, e @
Ft=rw AW 7 62,268 [T WT ATQ |
o @ e, aoft of o ot aw
7 oy agft aft ot & Pee uww
arER & A AT R & gurdlt gws F
2T aren T g Tamar #5461 1 g9 ot P
% A v g AgTe &, gww vl &
e & a3 fod Pt owdt Tw A
sraw e A o ey A i
e & 78 MU § ISt § AW AR w2 Al
T UER @ €7 1 3 uEe ded W o
@ & ot avd wae F wwEew  wer
Frad W R &) A g8 @@ uwew & w

@ & i et o ol gEEr amwd
e P s A aiweT @ e
TACT qET AW AT A FIAE M w=@wT
bear | #E 2 @ wRTE wTR AT P
TG WA | WR AW awww awt
Tofitas @@ # afER aiEEE ®
T I T 3 o /Ee of | o A
aiis T § W qmr & oae
aw 3 w7 Paw o Pee @ dfewr
e wEe & Pw 4 w1 & omew Paw
AW dawzw Ale wIE Had
FEms A awsand e o
Fadt o & af ot ® afved
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Peeett omd & | onw &7 wradie Agd ot
®EEE & AW W, FWEHR © g W,
freera gmafe & o & afv gEd @t
AWME § 99T B AW A gl & ) AT o
fogaw & 37 W 9 gw @ T §
Twar e g ot @ fagra mfaw 2
amr w Yegmm ot s o, &=
T T Ir | @Y gET W e '@
TEw Am 1 yUATYEt 4 I @wr P
st 3 Jrn g P wegi= Preee Poemg =
gt agt @ fagrw & wf = amn, gw
Yo &t g7 #1 woar when 7@ =
urdtr T=an Wt gE wEr a@t wd
IS T W T T WTE TR 2 A
gl &, AgA o W e gW Ee amen
7 ¥ Tawwia @miw @ geme it
o AE & e &1 g §w wel & g
w7+ % T9% 0% & sAw & o w6
fogmw & a8 & o e S 1=
4 a3 Tvww & =g P aw rwe
WA owm o wed ool owd E
g 3w w3 &1 AT @ % & Pwogew
it & aw aigen Hft w27 wite, dteT g
e & T= amoet dtard, e T, et
FEMZAT Al A e ACA TT T AT
9 Taurea &t J9ar 21 o & adfiw &
. TAGT B AT B THA W AT TAR 7T
T HT B AT W, IAH QE A RS T
% g AFT @ a oW a% amwt @i
Wt ga ale = P awlt et &
# aEw € T% gaw dw wor ei
i e § # oawdl g @, Pt
=% weg @ Bt 3 Pew A, ates o
stewat #t va1 % Perg qof =@ & =W
& da At ¥ T o qu A 9% o oy
3 Fft aem W

ot iy ot A s aww g o ¥
M gote & Prww o, d@taue w1 cudtt
um % A o, Tews aEn ag wiew &1
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e ¢ aft 9y amw fewr o § T
ait g B wewnt @b e 3 P e
= M A W T WA w1 3w F o
#"’

“The State shall take steps for prohi-
biting the slaughter of cows and

calves and other milch and draught
cattle of India.”

g 3w W @ g ¥ P onw ot e
e @ @iw, o, shw, A= ol TEw
Tearts = Pty gt ver & ot oW ame
# ot ait xew A @ wwaAmn o £
W A w1 g Ps o sl wer e @
TITEE AW A @ At "ElRw |4 0%
T # Tm A @ & W WS A TE
o & wmaR # Tew w®@E AEEE
¢ ot swwmewdwrA NwdwA sy

alv & #  afgdt @ wed
d 1 wm ogw fw ¥ faw
wy @ gufe s wmé A o
ot agigw & = P gwet wren
g ah Pagie v &)1 orEmn @t g A
71 ot ghen & P Poreelt o, avag’ o, e

Temiear # dig’ o ago
W ol e ad
F1gT @ Imt we

1318s
.
52

111

-,

E

g

Fi|

a,

afy 7§t wm e &) W oWy
o AE wwe ) g @ wwq
Yo o' ax % Pag o7 & ot W v A
AW &7 T & | W T GEE @t A
¥ P warw g @i @ g P A @
w0 I # Al wt T AR 9w ok A
w dar gt @ gust fuid gren Wt &
@ Yo e @ dis' g & A g
wrer & T® A aw Peeel mo ot F
Tt P o9 w @@ @ = g gu oft
gwt 7w P awr §1 @ v § P
a=a wAE d gw g A @1 99
a'at ®t 7 Py v &1 T T A
& fm ot arem W W W At

%
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aff € ot 7§ Twwt gED W A Wi
Peuie g4 amenr &1 #° qo dio wTER W
@ T W R et aw e WR
W g Tt ot ww wm W
Pear art =% wiwon &t " F 1 A wEm
h!’rﬁmﬁ'ﬁﬂ'mlﬂ’i{o dto =T
FEew = At AvA gt ot AW ww
& ® WIS | GO WIER ® 6
& w3 ¥ o § Pwoowd ot gw oA A
iz W Jom ¥, wmaw g & A At
g € 7% TE4 o8 W W oA dw
7 Paw vt aiwt F @ qw wiwl &
wies At aoar 1 @t #@ ot g et
=t @iterwr &1 &1 @ B # eeEw
o agew & A 7w dwosww
g Tt et @t we Pafew emw
& ur afh dam wvER A wiF A aw T
= &

Mr. Chairman:. The same law was
there in British times also. Even to-
day, it is the same as before and
there is no question of licence at all
so far as the general slaughter of
cows is concerned. Every villager is
entitled te slaughter cows unless
prevented under rule III made under
section 43 of Punjab Laws Act
casually only for prevention of riots,
affrays and the like, The statement
that cow slaughter is banned in the
Punjab is not warranted by law.

st sy ot : H TR W
gER war €M% It A g et
T qU-ATYA AT &1 9 W e w1
g awit 72t ¥ T aw Twr © geeEe
= T o g WY | ot A At ¥ P om
T WA Al &7 SHA ST g5 & | gun
# wigwn e A ot T et & ond

¥ Pe=p ool & o anfa #
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Mr. Chairman: 1 am very sorry.
The rule that was read out by the-
Speaker this morning was that the
téme-limit womld be fifteen minutes
and not more. I am very sorry I
cannot extend the time.

oft iy srw qraf : @t 5 ST AY =T
P Paer perat 37 ol & F gwEr am
T aw d i w IRt #
a7 meata ® owumEer I @wTT
#Td ER gEE WA K

sitrelt wwey wtw (e A
oivew 7 faer fegd reTre o Paer P
Ae-TH: AAT AGE, qE qg av

der wet & e AR @ # A o B
EW ®RIT 3T AT T W R &
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[sfereht wrelg; whe el

Tgel g7 AwH St 33w & Teg o
atus wae Pwnr s wfeon @@ #
AT WA T A

TF AW A AU o T § alt awern
=gt & % g 9@ & oo Fo wwo
M alt T qeTe 9w @ § 9%
Terg grwn 4 ot wafw sea Yo §, owe
Tee #° gven &1 a=gag A g Aty
vad oF T@ givew ww @ @ § Pw
< weat o wd aet F wet
&1 & st ow T #dt e
et 9t wshtr et @ § g9 Pawior 2
T aven o wafw g Pear & ol gess
wE & | At W # et I @
& g at ¥ g Pw g atr =
F P oo uwm Fet afaviEm T ¥
FIW0 TP IAITIT AN W QAR
A gt wwow ) 3w owwg | woU A
wow dfw & @ & ogwwm S g
artgnl

o aw w8 & V% @ gheaw abr &
! qate 7T A A AR g @ §
ad FE A T AT ATAT A T
5tz vy wr g4 & IO Gwenw gw
=gt gt | gaw @ s el e
won 7} 733 Ht Paeeh aen | STEtaa
TF AR AT W GET T AOH AR TR A
dzm | |7 A T IR w9t g
e a A%t Ie@ wA0 @it @ uhr
st @ et an vt § ol g R
gter &1 ot g9 wen @ ale g ad
1 gaiee 53 dar 9w g wiige B
Towd 3=t wp arates 733 TRa 91

wF A Ak & Tewwt ok gun meate
Tasie e 79 F) dw Pagawe ¥ Pe oot
R
Toem gar aifer = wgy IS
#1 taaft zodt & 1 ool g @ 99
warst wt s Tnee o g gE Al €

23 FEBRUARY 1955

by the President 208

foed & @ afe gt ot @ it
wdefty ae: & agw whenr Tt F 3w
s TR ® W e awd £ ga
siteaEe # vl aw g guof
T Fo # aft a5 ware ah & ) andt
guR wut ot 3 gud At F wmy &) g
agT F1 AT @TER A TEwt aud wiw
7 ¥ FTF TG YW IoW0 & | THE

:ﬂl-ﬁ‘.'

urr @ artgn dber dar W= R e
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g ot mmd o g w R
tearteat 4 F @ w0 & # TR A
W o TS % 1 getan s, o o
TEA q2 AW TE T &1 EW aARd
®3 g aigu) aw gud a6 any et

gaft aw Tewst ahk & awer w@e
femast g Red e dw
it mon B agE o' & 9w
W F pan agute A @3 T@ o §
o @ 97 F goet @ & T o gAwt

af=a T A" GTER ® au @t TE
st € PE o9 @t & o anfuw
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¥ 7w % fod oo TR F HuwWE Ay
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st gRanR i/ ;. W aER @ H
#yive wee & 9@ @t dF @ 0g T -

That at the end of the motion, the
following be added:

“but regret—

the failure of Government to
take note of the loss of craps
in Orissa due to extreme drought
conditions of last year, and to
extend to the Government ot
Orissa adequate assistance in the
shape of famine relief grants and
loans with a view to meet effec-
tively the near-famine conditions
prevailing in the drought-affect-
ed areas "

79 yEE F Ty F79 gR oee A
a8 FE 9 & T o¢ Ty off Ao oo
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s & alt &g = @ faw @ aer
# F & wp el oft o & 9 o
aex o foed ww wewws a7 mor &
v ¥z & 1 wm gy & mer dien
o e & e AT & 0 7w Tee Peret
ﬁﬁﬁﬁ#ﬁfﬁ?ﬁﬁmﬁﬁ
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T Fgw Tw g daw & § Yo
# ' & &7 & gW FOR FFE
g ot ag ft gt ot arw o aww & e
IR | AR FUA aAE Agt gm o ®
s & T avER F 989 4 ud awen
# R ¥ dfsr o gewn & g feeEn
T & PF 2 w2 9 Gren gt 99 %t
s ats & &d Toar wrdm, god @R
T It few @ Twogww §w &
TUHR EHT | TR T ¢ agT @ AT Awr
AT Aiedt # @mm o9 g tawd IS
e o g A 3w | 99 ue @
sty g& gr FT wew g

Shri D, C. Sharma (Hoshiarpur):
Mr. Chairman, Sir, I speak to Support
the Resolution which has been put

forward so ably by Mr. Singh and
supported so well by Mr. Mathew.

I want to speak not as a Member
of the Congress Parliamentary Party
or as a member of any political group,
but 1 want to speak as an Indian, a
pure and simple Indian; and when I
look at this Address from that point
of view, I would say that by reading
this Address I get a happy sense of
achievement at home and an exhila-
rating sense of added status to our
country abroad. And I say all this
in the light of my journey to Turkey
as a Member of the Indian Parlia-
mentary delegation. I say this in the
light of my experience, culled by me,
member of the Estimates Committee.
And I say this because during the last
intersession period I had the good
fortune to be in my constituency for
a pretty long time and to see people
at work,

An hon. Member just now spoke
angd I tell you, Sir, honestly I did not
understand whether he was speaking
in this land of India addressing an
Indian audience, addressing an Indian
Parliament or he was talking from
some other platform for some other
audsence or gathering. 1 tell you, Sir,
tkat my disappointment was great. He
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talked also about the Chinese wall
between the Government and the

people.

In this Address, our achievements
in the international field have been
listed, and I say with a sense of
humility, and with a due sense of
respect, that they have been listed in
a very colourless way, though per-
haps a colourful and decorative way
would have been better and a less
bald statement could have been made.
1 would say that the Address errs on
the side of understatement. All the
same, it is an Address which is meant
for intelligent perscns, and is to be
read by intelligent persons. By
reading this Address, they can know
one thing, namely that our achieve-
ments in the sphere of foreign policy
are very great. I may tell you that
the greatest achievement that the
foreign policy of India has had is
this, that the foreign policies of all the
countries of the world have been
taken away from the rusty chancel-
lories of the world, and brought
home to the multitudes that consti-
tute the nations of the world. Some
time back, I was reading the war
memoirs of Lloyd George, and there
Lloyd George had said that the for-
eign policy of a country was an occult
business, some kind of an esoteric
thing, and that # was fit to be a thing
for manipulations, manoeuvrings and
machinations; and thus, there was
some kind of an unhealthy odour
about foreign policy. But today I
am conscious of the fact that even
if India has not made any big con-
tribution, yet India has made great
contributions towards Solving the
problem of world tension. If India
‘has not made any other contribution,
a' least it has made this contribution,
namely that the foreign policy is not
now a policy which is to be under-
stood only by a junta of politicians,
but the foreign policy of a country
and of a nation is a policy which is
understood by its people, which is
for the people, which is acceptable to
the people, and which is understood
by everybody in this country as well
@as abroad.
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When I was in Turkey, I could see
how the people there were grateful
to India for the role that she was
playing. Of course, I could see that
from the very looks of the people.
I could see that by listening to some
of the Deputies there. I could, there-
fore, say that the role which India is
playing is a role which has not only
enhanced the prestige of India among
the countries of the world, but which
has also given the people freedom
from fear, freedom from a Sense of
insecurity, and freedom from all
those threats which make for the
unhappiness of mankind. I think,
this is not a small achievement.

Coming now to the production side
of our Government, I might say that
for the last nine or ten days, we have
been examining the wvarious concerns
run by our Ministry of Production.
I know that those concerns are our
national undertakings, and of course,
we are taking the help of the nation-
als of other countries also. But I
want to ask one question. Which
country is there in the world which
has not taken the help of the nation-
als of other countries, when they have
had to embark on an enterprise,
which is new and which is of a highly
technical and specialised nature?
There is no such country of the world
which has not taken that kind of help.
Therefore, 1 say that we are not
ashamed that we are taking the help of
other countries in building up our
nat'onal undertakings. On the other
hand. I am happy that we are making
use of the experience, the wide ex-
qerience. and the cumulatva expe-
rience of other countries. for building
up a prosperous and happy India.
And what have I found during our
examination? I must say that I am
a student of history in a very lim¥'ed
way only.

Shri Velayudhan: Teacher also.

Shri D. C, Sharma:When I came %o
the House, I forgot that I was a tea-
cher. I am now a student.

I was saying that I was looking at
the progress reports of those indus-
tries, and I tell you that I am very
haopy as an Indian to see that ships
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are being built in our country, cables
are being prepared, and so many other
things are being done, and that India
is being put fast on the map of those
countries which are self-sufficient. So
far as the means of production, and
so far as the sinews of production
are concerned India has become self-
sufficient. I am sure that that sense
will fill anybody with pride, unless he
is a jaundiced member of some politi-
cal party, which will not see any good
anywhere.

It has been said that a Chinese wall
is there between the Government and
the people. I should say that there
is no Chinese wall of any kind be-
{ween the Government and the people.
In my constituency alone, there are
three national extenskon service blocks,
and I am a member of two of these
blocks. I visit these blocks sometimes,
and I go about the villages in my
constituency and elsewhere when I
find time, and what do I find? 1 find
that if at all there is a Chinese wall,
it exists only in the imagination of
some persons who see mnocthng but
walls around them, and who see
nothing but this kind of encirclements
about them.

An Hon. Member: You go to the
wall.

Shri D, C. Sharma: So, there is no
Chinese wall at all. The national
extension service schemes and these
community projects have generated a
kind of enthusiasm amongst our
people, which I am sure is going to
be a very good augury for the future
of our country.

People say that we are not doing
all that we could in the way of em-
pioyment potential of our country
and that our production is not as
satisfactory as it should be. I would
ask those people to go to the people
themselves, without any prepossessed
ideas and without any dogmatic atti-
tude, If they go to the people them-
selves, they will see how the face of
the Indian villages is changing on
account of these community pro-
jects and national extension service
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blocks. I know that only one-fifth
of India is at present included in
these community projects and exten-
sion service schemes, and that is so
because we are limited on account
of funds and everything else. But I
do not see any reason why we should
despair of the achievements that we
have to our credit. Looking at this
Address, from the point of view of
India, I should say that the country
has made great strides towards
achievement not only within but also
abroad.

There is one sentence in the Pre-
sident’s Adress, which is full of great
significance, and it is this:

i

.+....the threat of war again
darkens the future of humanity.”

It is not a small threat which is
there. This sentence has been over-
looked by many persons, and they
have not understood the full signi-
ficance of this seatence, which says
that the threat of war again darkens
the future of humamity. [ would
ask: Who are the people that are
creating this kind of war hysteria in
the world? Who are the people that
are trying to bring about peace in
the world? I do not want to allot
blame or praise to any country, but
1 must say that anyone who looks
at this problem very dispassionately
will come to the conclusion that it
is India that is trying to build a
bridge of peace between the two
blocs in the world—if I might use
that expression. It is India that is
making great efforts to bring about
peace. And I must say that the con-
ception of peace which India has
given to the world is the conception
of good neighbourliness, the con-
ception of having good relations with
one’s neighbours. It is a policy of
good neighbourliness that India has
advocated, and 1 believe this policy
of good neighbourliness is bearing
good fruit. I was glad to find that
even those who have tried to criti-
cise the President's Address very
stringently have said that this policy
of good neighbourliness which Indis:
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has advocated, and which is being
commended by every country in
this world, is bound to lead to good
things.

3 P.M

I would, therefore say that this
Address, even though it does not give
us all that we want, is an Address
which will fill every Indian with a
sense of achievement and with a
sense of pride. 1 will also say that
those people who have been talking
about the fall in prices and this and
that will find that in this Address it
has been said that something will be
done to stop the fall in prices. I feel
that this Address gives us in a very
very small compass the shape of
India as it is today and the road
which lies ahead of us and the gos! for
which we are striving. I think, Sir,
this Address is an Address which gives
us self-reliance and hope for the
future, and we should be thankful to
the President for it. With these
words, I resume my seat.

s wwawew Pey (@efiawre-
aiyew): wnate wEigw, 15 o W AT
T wER g & P wgm Pt € A
#h ah arr wr gieTw gan F o
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W e e W T, R oaa E T
#f ah o wr Theww gan €
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o www # e |

wy wwewrae oy : | aw d oy @iw
o & gewl d @ gwo T
el FT AT WWO EA, TH T TG
g, 5w F Wi W Aee 7 AT §E W
Tran o g9 & | 4% T9e W AWA §,
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T st g ¥ A awmEw € a A
shewg af | g Pad oo wne T
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T TE gt I9 & I S T G g
T 77 & g § T Paw wen o g
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g et @y @1 awnn § T gw @t agE
et Bt g Wi |9 TE @ aE WL
2 ag aum TSt wew #1 AFE &
TET W ALGIAR AN U | AR W oar
vt I T W e el ahn @t
Tu 1 vE@d @ Ped ¢ e qgw ur
st 57 At Aww @ w I AT @i
o gEAT wvd o gid w1 W
T AT A wEr 9w §, W A v
T & | 9 wp wd mIR s o
TH geaT & o e ft | R F ol
W g m e e s 4
¥R g1 gAY aguly &F @ g9 Paum
e g o oo w w owwrw ¥ 8
o d w  geled @Ew € wumly
7giga, fo A4 oft aw of 1w we &
79 @lw o0 # g5ed & | o Pew aww
oW Fud & P gty ond & sl v @
Y FP qeedt F @ o § faw e
e & ot & 9w W dw A a
o am a arht & Pu oS g
¥, IF g dw e w, 9w www faw
YHR @ T WS o o, atew o
¢ gt e @ o ol @ v ¥ 1 @ e
fod wof & o & zobod 29 m oww
#t aiwar ghm

# wEd &1 q® FAww 7@ tu A
T o, wgate Fw o W ¥ gw
& T T ard ahew aw aw ard il W
Ft wiww ¢ IvEw § 9% g awd
17w d g5 1 ol aw AT ) dfw
fow avg & omt # % o g = W T
#Wlwﬁhﬂmm
I o @ a® @ R a9
fed ot o, 97w midam= F o =
gt P e v T A W om

-



2 Motion on Address
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[arg mrmrE )
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e €7 @l gw F dw = = gy
detm @ & I A %% o ¥ Iws A
# aft da @t Paem & P& 9w oaw o
daim ®e Fw wA T Q@ waeT @
wvd ol o o gear aw F F g
T BT &S qw a% 9w S g I Ew
T

Mr. Chairman: It appears that
Shri Rajabhoj and Sardar Hukam
Singh were not present at the time
the amendments were moved. They
sre anxious to move their amend--
ments. As a special case, they may-
move their amendments,

Shri P. N. Rajabboj (Sholapur—-
Reserved—Sch. Castes): 1 beg to
move:

(i) That at the end of the motion, .
the following be added:
“but regret that—

(a) the Address hag failed to:
propose measures for satis-
fying the urge of the common
people, particularly the
Scheduled Castes viz., each
man to possess a piece of
land of his own;

the Address has not taken
note of the large-scale un-
employment prevailing in
the  country, particularly
among the wurban middle
class and has failed to suggest

(b

—

a concrete and exlensive
programme for the solution
of this problem;

-

the Address, while announc-
ing the objective as the es-
tablishment of a socialist pat-
tern of Society has failed to
point out concretely as to
how that objective is going
to be brought into practice;
(d) the - Address has failed to
show the measures by which
the standard of living of the
common people is proposed to
be raised; ang

the Address has failed to
recommend the establish-

(c

(e
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ment of a separate Ministry
for the Scheduled Castes
and Scheduled Tribes in
order that a concentrated
effort may be made to solve
the problems of these down-
trodden people.”

(ii) That at the end of the motion,
the followng be added:

“hut regret that the Address fails
to point out that the Five Year
Plan has brought no immediate
relief to ‘he toiling people and
therefore needs proper revision.”

‘Sardar Hukam Singh (Kapurthala-
‘Bhatinda): I beg to move:

That at the end of the motion. the
following be added:

““but regret:

(a) the failure of Government to
implement the recommenda-
tions of the Press Commus.
sion so far;

{b) that non serious considera-
tion has been given to the
eradication of corruption in
services. which is on the in.
crease;

{c) that no mention has been
made of the increasing un-
employment, and the methods,
this Government has in view,
to counteract it;

{d) that so far nothing has been
drne to arrest the rapid fell
in the prices of agricultural
commodities;

«e) that Government has failed to
negotiate a settlement on

evacuee property left by
Hindus and Sikhs in Pak's.
tan; and

{f

the delay in working out the
final scheme for compensation
and disbursement of ,the
ool ™

Mr. Chairman: These
are also before the House,

amendments
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wte & & alr watd #1 ek e @t
@ &1 358 Ay & T Aw i
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Shri Nambiar (Mayuram): You are
tlandering us,

Shri M. P. Mishra: You will have
mecre of it.
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Mr. Chairman: Let there be no in-
terference. I reqguest the hon. Mem.-

‘bers to listen to him patiently,
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Shri Velayudhan: Having read the
speech delivered by the hon. the
President the other day, I was feel-
ing that the President's speech was a
reiteration of the achievements of
the Government not in an exaggerat-
ed way but, I must humbly submit, in
a moderate and conservative way,
From this point of view, I again read
the speech delivered by the hon, the
President. and I am happy to say
that the President has been pieased
te mention there the great achieve-
ments of this great nation since in-
dependence. It is my humble view
that the achievement of India since
Independence is not a small one. Per-
haps. I must tell you that in my
opinion, it is one of the greatest
achievements in the world. as far as
India’s achievements are concerned.
When we sit in a corner of India—
even in a small village—we can see
with great pride that there is a great
national activity going on in almost
all corners of India even among the
humblest of the citizens of this
country. It is in this background
that we have to assess our achieve-
ments within a short span of seven
vears after attainment of indepen-
denve. 1 must in this connection pay
my humble tribute to the Prime
Minister for raising our status in the
international sphere within the past
seven years. It is not only his per-
sonal achievement, but also, in my
opinion, the achievement of the
people of India as a whole. I am not
going to give credit for these achieve-
ments to the Congress Party. I think
an average Indian iz in no way in-
ferior to the average citizen of any
other country in the world. Visit
some of our major industrial centres:
Sindri, the machine tool factory or
the Hindustan Aircraft. I may say
that the boys who are engaged in
these facteries are in no way inferior
to the boys in any country having
such industries. We have got the
resources, Perhaps our resourceg are
larger than any country of comparable
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size, We have got the men who can
do wonderful things. So, judged
from this aspect, the achievements of
our couatry as mentioned in the Pre-
sident’s address are based oa
& moderate  estimate. We are

engaged in a great national
undertaking, in a great eflort io
build a prosperous India in the

shortest span of time. The pace at
which we are proceeding js not fast
enough and we have to be swifter,

As far as our internal economic
position is concerned, I cannot help
saying that millions and crores of
our countrymen are on the verge of
a revolutionary change, and wnless
constructive channels are found for
the diversion of their energies, we
will not be able to tide over the crisis.
It is from this angle that we have
to view the achievemenis of the Gov.-
ernment during the past six or seven
years,

Of cuurse, the achievements of our
Prime Minister in the sphere of
foreign policy have been great ang he
has put our country on the map of
the worla., At the same time we
have not been able to achieve in the
domestic sphere as much as we have
been able to do in external affairs
sphere. Sir, a country's greatness,
its prestige, or achievements, should
be gauged or measured from its
achievements in the domestic field,
Let us not, therefore, foreget facts;
let us not be sentimental; let us mot
live on imagination; let us be realists
and face facts as they are, and analys,
the actual position of an average
citizen today.

The President has not mentioned
many of the facts existing in the
country. He has only spoken sbout
our achievements I must tell the
House that the socio-economic struc-
ture of India will have to be
changeq as soon as possible. The

majority of the forty crores
of citizens of our country
live below subsistence level; unem-
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ployed or uder-employed, steeped
in illiteracy, ignorance and supersti-
tion, It is a colossal problem which .
we have to face. But, unfortunately,
the manner in which Government is
run in the Centre as well as in the
States is not conducive to the utilisa-
tion of the great enthusiasm and the
spirit ‘of co-operation which is evident
among the people. The achievements
of a nation cannot be gauged or
judged from its foreign policy alone;
it must be evident in every sphere
of activity; in every household,

Now what is the position in South
India. I come from the State of
Travancore-Cochin  which is called
the problem State, The volume ot
unemployment in my State is greater
than in any State in India,

Shri Achuthan (Crangannur): What
about West Bengal?

Mr. Chairman: The hon. Member
can proceed on.

Shri Velayudhan: 1 know the hon.
Member is not unemployed. He is
employed all right, But the wvolume
of unemployment is the largest in
my State and | am sure wy hon.
friend will agree with me.

Shri §. S. More: Membership is not
employment.

Shri Velayudhan: It is a profession,
if you take it honestly. The problem
of unemployment and under-employ-
ment # it is not tackled in
time may lead to a crisis, not only
in my State but all over India. Ever
since the achievement of Independence
my State has passed through a series
of crises. The uncertainty that was
prevailing when we got freedom is
still prevailing there. We had the
General Elections; we had defeated
the Congress Party in our State so
utterly that I never expected that it
would dare come back to power
again. Even in the last elections the
Congress Parly was defeated miser-
ably and it dared not come out openly
to office at that time., I do not know
why it has done so now to take up
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a minority Government in my State.
it was not a fair thing,

Shri N. M. Lingam (Coimbatore):
What was the alternative?

Shri Velayudhan: It was not fair
for a pgreat organisation like the
Congress to stoop to such a low level,
to manoeuvre and intrigue to come to
power for a short while, The people
of my State have given their verdict
and if a re-election were to take
place, I must say that the Congress
will not get even the 45 seats which
it is having today: it will not get
more than 25 to 30 seats.

Shri Achuthan: Poor calculétion!

Mr. Chairman: Why should the hon.
Member make these forecasts?

Shri Velayudhan: I had forecast
the results at the General Elections:
again I made a forecast before the
tecond elections: this forecast I am
making today. My hon. friends will
realise it when the next elections
iake place.

Shri N. M. Lingam: Are you sure
you will survive the next elections?

Shri Velayudhan: I do not know
who will survive, but India will sur-
vive, the people of my State .will
survive. 1 am more interestej in
them. I am not interested which
particular party comes into pewer,
But the people should be given what
they want; they must be given food:
they must be given employment; they
Must be given what they yearn fur in
my State, No Government that has
come into power in my State has been
able to achieve these objectives. The
P.S.P. had a short span of life there.
But there was a regime almost of
terrorism and oppression.

Mr. Chairman: Why should the
hon, Member be so particular of dis-
russing the regime of one party or
the other? The State as a whole must
be discussed.

Shri Velayudhan: I am speaking of
my State. I represent a humble
State: I represent a State which had
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no stability of administration till
now, even though it is now more
than seven years since we achieved
independence. No government could
last for more than one or two years
there. There were always difficulties
there, You yourself admitted, Sir,
that it is a problem State.

Shri N. M. Lingam: What is the
solution for it?

Mr. Chairman: It shoulg be for the
people there to elect a suitable party
and not for us here.

Shri Velayudhan: 1 am requesting,
through you, Sir, the Treasury Bench
that the remedy lies with them. If
they had been fair enough there would
not have been a minority government
there as it is. a government taken
hold of not by very goog men, by
men who have had a very bad record
in the past.

Then I would like to mention one
thing more, Not only do I represent
a State but I represent a community
of seven crores in this country; I
mean the Harijans, We had a Bill
in this Parliament. I hope that Bill
would come up this time., I was a
Member of the Select Committee on
that Bill. At the same time it is
my humble opinion that even if that
Bill is operated it will not be able
to remove this inequality that is
existing in India. The crux of the
prcblem in India is not only the
building up of heavy industries or
organising cotlage industries, The
crux of the problem facing India to-
day is a change in the outlook of the
people. Without that change I do
not think we will be able to achieve
even the cherished hope of the Prime
Minister, [ mean a socialistic pat-
tern of society, We all agree that
the Prime Minister is anxious to build
up a socialistic pattern of society in
our country., But I have my own
doubt whether he can change his own
party fo  that socialistic  pattern.
Because it depends upon a change of
the mental attitude, It does not de-
pend upon a show of hands either
in Parliament or at the party meet-

-



247 Motion on Address

[Shri Velayudhan)
ing. but a change of the attitude that
India was following for centuries; I
mean a communal change, a change
of our own past. Unless that is
eflecteq India is going to build up
neither a socialistic pattern of society
nor a communist pattern of society
mor even a democratic pattern of
society. Therefore, as the President
has now pleaded with us, let us
change the pattern, let us change our
‘outlook, and then think of other
things.

Mr. Chairman:  Shri
Menon,

At worte (o gl
'hﬁ""\'iwﬂﬂ' ﬁ'f?ﬂ'q‘i’): g
#ETa, T g I ¥ dhad w5t oft g
T g F¢ w1 wwr e Taewt
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Shri Damodara Menon: My amend-
ment deals with four matters referred
to in the President’s Address. The
President has spoken of the commu-
nity projects ang the National Exten-
sion Services that have done a great
deal of benefit to the country. I rec-
ognise that the community projects
have done some good to the people
in those areas where they have been
functioning. But I do not agree with
the hon. Members who spoke in such
high praise of these projects. My
friend Mr. Sharma said that the
people are enthused by the work that
is done in the community  project
areas, My own experience is that
there is very little popular en-
thusiasm. The rerson for that is
that the Government have not made
the tiller of the soil feel that he
stands to benefit by what is done un-
der the community project scheme.

Damodara

It is true that the Congress Govern-
ments have been speaking of land
reform. Several Governments have
appointed committees, and in one or
two States some Bills have also been
introduced. But if we look at the
question from an all-India point of
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view, it must be stated that no radi-
cal land policy has so far been evolv-
ed, It would appear that the Con-
gress  Governments generally are
having some kind of satisfaction at
the bhoodan movement that ls being
carried on by the illustrious leader,
Shri Vinoba Bhave. 1 wonder whe-
ther the Congress Government are
taking refuge under the bhoodan
mowvement and shirking their res-
ponsibility of implementing a bold
and radical land policy at an early
date. Severai years of consultation,
committee formation, and all these
things have been going on, and we
fail to see any result from all these
deliberations. I wonder when the
Congress Government will be in a
position to implement their declara-
tion that the land belongs to the til-
ler and that he will enjoy the fruits
of his labour. Until a bolg land
policy is implemented I am afraid
that the people in the community
project area will not have any kind of
enthusiasm. As a matter of fact, in
my own district the taluk where
community project is today func-
tioning is the Palghat taluk. That
area has been a surplus district In
point of food. and today the Malam-
puzha project is bringing water for
irrigation purposes to the cultivator.
In spite of that I can say here that
the ordinary tiller of the soil is not...

Shri Kasliwal (Kotan-Jhalawar): In
spite of that?

Mr. Chairman: Let the hon. Mem-
ber proceed uninterrupted

Shri Damedara Menon: If my friend
will hear me he will understand. The
ordinary tiller of the soil is not able
to reap the benefits of the irrigation
scheme or even the wther benefits
that the Government want to confer.
As a result of that, it was only re-
cently that in the district board eler-
tions that were held—it may surprise
some of the Congresg Members who
are laughing at me to know—out of
the seven Seats in the ares, which
ordinarily must have derived the bene-
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fit of all these schemes which
have been introduced by the Gov-
emmment, out of the seven seats the
Congress got only one seat and the
remaining six seats went to the Com-
munist Party. And even that one
seat went to a big landlord, the Raja
of Kollengode,

If we have to understand a lesson
from that, it is this, that the ordinary
tiller of the soil has not felt any be-
nefit out of these community projects.
And that is because a bold and radi-
cal land policy has not been imple-
mented in that area. We find there
are many intermediaries between the
tiller of the soil and Government,
Between the ordinary tiller and
Government we find there are three
or four, and sometimes five, interme.
diaries. Therefore, it is not possible
for the vrdinary tiller to get the bene-
fit of the schemes that Government
have introduced. I hope that it will
be possible for the Government to
implement their declarations regard-
ing land policy at an early date,

4 P.M.

The second point I want to touch
is in most of the States the State
Governments have not been able to
meet their share of expenditure un-
der the Plan. As a result of that,
when the Centre makes any grant it
is not possible for many of the
States to take full advantage of that.
In regard to Central grants for many
of the schemes there js a condition
there that the States must take half
the share of expenditure, that at
least fifty per cent of the expenditure
must be met by the State., Under
that condition it is not possible for
many of the States to utilise the grant
that the Central Government  is
giving. Even in respect of educa-
tional schemes the Central Govern-
ment have imposed this condition that
half the grant will have to be by
the State or the agency that re-
ceives the grant. Therefore, 1 have
always found that it is not possible
for any private agency or even the
Siate Government to make full use of
the Central grant because of this
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condition. Very often whatever grant
is made by the Centre is not utilised
and is reversed back, i.e., it lapses.
That state of affairs also is not
healthy for the development work
under the plan, It is true that we
can show in the Central Budget that
the Centre is making a provision for
beneficial schemes in the States., So
long as this condition remains;, it
will not be possible for the States to
take full advantage of the grant be-
cause the rescurces of the States are
limited. I do not know what is be-
ing done by the Taxation Enquiry
Commission. but our experience is
that thase grants made by the Centre
are not properly utilised because of
the inability of the States.

My next point refers to the fall in
the purchasing power of the common
people. The President in his Address
has referred to the increase in pro-
duction both in the agricultural and
industrial fields. That is true
There has been increase in produc-
tion; but if the people generally
should feel the benefit of the increase
in production. it must be possible for
them to purchase in order to get the
benefit of this increase. That is not
possible because, as a result of the
fall in the purchasing power of the
common people, they are not able
to get the ordinary things that they
require, The point has been raised
in this debate once before that prices
of agricultural products have fallen
and that has hit hard the farmers.
It has also been pointed out by many
speakers that the unemployment situa-
tion has worsened. So long as the
people are nct employed, it will not
be possible for them to have the
necessary means to purchase the
things that they want and that are
necessary. So, in spite of this in-
crease in production both in the agri-
cultural ang industrial fields, we flnd
that there is misery and want and the
people are really dissatisfied. It is
wrong on the part of the Government
to feel some kind of satisfaction that
statistics show an increase in DTO-
duction. That may be true. but the
benefits must come to the common
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pecple, 1t is really sad that the
common people are still suffering un-
der the burden of poverty and all
other ills that come out of proverty.

I come to the last point that I have
mentioned in my amendment and
that refers to the socialist pattern of
society which to-day the Congress has
accepted as its goal. The Avadi Con-
gress hag passed a resolution .hat the
'Congress will try to establish im this
country a socialist pattern of society.
It was a Welfare State that they plac-
ed before the people before, but now
they have expanded it a little and
have accepted as their ideal
a socialist pattern of soclely.
It is well and good. But when
a party that is in power makes
a declaraticn of its objective, it is
basef on a challenge which is, in a
sense. more acute and more serious
than the challenge thrown out by a
party that 1s not in power and that
makes a declaration of its policy,
When a party that is in power makes
a declaration of its policy and goal,
it must implement it, because it is
running the Government of the
country and hence it has the power to
do it. So. when the Congress which
is running the administration of this
country makes a declaration that it
stands for a socialist pattern of
society, it is its duty to implement it
as nearly as possible, I am sorry to
say that so far no indication has
come from the Congress Government
that they mean anything serious by
the declarations they have made, I
point out only one thing and that Is
about the inequalities of income in
the different sectors in national eco-
nomy. This has been  discussed
several times here before, but in the
public service we find people drawing
huge salaries as well as people draw-
ing very small salaries. There have
been suggestions made here that this
inequality must somehow be bridged
and that there must be considerable
reduction in the salaries that some
officers are drawing and also a corres-
ponding increase in the salaries of
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ill-paid servants., When that sugges-
tion was made here, it was pointed
out by the responsible Ministers that
if the salaries of the higher officers
are reduced and if the money is dis-
tributed among the low-paid servants,
then the increase in the salaries of the
latter will be very small and negli-
gible. We have to see the psycholo-
gical aspect of it and it is here that
the Government have to appreciate
the urgent necessity of bringing down
the income of some of the high-
salaried officers of the Gecvernment.,
When I say that, the guestion may be
asked, if we do that only with regard
to the public servants, what about
the other sectors of national economy:;
there are industrialists who are mak-
ing huge profits and also merchants
and people engaged in business who
are also making huge profits. It has’
been pointed here during the debate
regarding the Bank Award that
there are certain bank managers who
are drawing Rs. 20,000 as salary
without any responsibility to pay in-
come-tax, Several businessmen and
industrialists draw huge incomes
when their own employees are receiv-
ing a pittance as wages., The enor-
mity of the difference is something
that we cannot brush aside as mo-
thing, especially when the Congress
to-day has accepted as its ideal a
socialist economy and a socialist pat-
tern of society. There is mno justifi-
cation to have this inequality. I am
sorry the President’s Address contains
no reference practically to any steps
that have been taken or contemplated
by Government in this direction.

Shri G. H. Deshpande (Nasik
Central): Mr. Chairman, I rise to sup-
port the thanksgiving motion and to
oppose all the amendments.

Shri Sarangadhar Das: That you
must.

Shri G. H. Deshpande: That is my
view and I will hold it. I have to
act according to my conscience. That
lesson I have learnt under demo-
cracy.
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Mr. Chairman: The hon. Member
shall continue to address the Chair.

Shri G. H. Deshpande: Thank you
for the suggestion. If we go through
the record of our achievements in the
national and international field during
the recent years, I think there is
every reason for every Indian to be
satisfied and be proud of that record.
This is the eighth year of our freedom
that we have won. During the last
seven and a half years we had to
solve several problems. We  were
faced with very serious prob.cms and
we have solved them; we are  still
on the way towards recovery.

Nobody can challenge the fact that
during the last year under review, we
have made all-round progress. Look
at the economic progress that we
have made; look at the industrial pro-
gress that we have made. It is no use
trying to minimise it. Somebody may
say that :zomething more could have
been done. That is another thing,
but what has been done is mot little.
What has been done is certainly a
thing which can encourage people
for doing more in the coming years.
During the last seven and a half years,
the main problem that we have been
trying 1o tackle is the removal of
poverty., We want to remove poverty
and poverty in this country can only
be removed by producing more and
more wealth. The main question be-
fore us to-day is not distribution. It
is not that we have emough wealth
and .it hag only to be fairly and
equitably distributed. I do not want
to mininise the importance of the
auestion of distribution: but the main
question before the nation is the
removal of poverty, because we have
not got sufficient wealth. Unless and
until we increase production, we
cannot remove the poverty of the
country. There must be something to
distribute. Unless there is something
to distribute, it is no use simply
clamouring for distribution. If we
iook at our achievements from this
point of view, we will find that in
this country and everywhere, there
gre two means of production—one
is agricultural and the other iz in-
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dustrial. So far as agriculture is
concerned, we have made good pro-
gress during the last seven and a half
years and especially during the last
year., We can make more progress.
There is much enthusiasm amongst
the people for developing agriculture.

I was very sorry to listen to my
predecessor when he said that in the
community project in which he was
also interested there was very little
=nthusiasm. My experience is quite
the contrary. For instance, in my
district there is a block in which I
sm working, in my own humble way,
with my colleagues and my ex-
perience is quite the contrary, What
we had placed before us for achieve-
ment during three years has been
achieved during two years. The
money that was allotted for  being
spent in three years—we have al-
ready spent in two years and Wwe
have asked for more money. I have
found in my district and I am very
glad to note even in the backward
areas where the population is pre-
dominantly Adivasis that there is a
great enthusiasm for local schemes
of development zuch as roads. drink-
ing water tanks, irrigation tanks.
school buildings and all that. There
is great enthusiasm among the people
and they are coming forward in an
organised manner. I do not think
there is lack of enthusiasm. If
people themselves have no enthusiasm
they could not create enthusiasm
emongst the masses. All the improve-
ments that we have done in  agri-
culture had not been done without
any enthusiasm amongst  agricul-
culturists themselves.

When prices were going high up,
there were agitators to tell the people
that the prices had gone up and that
the people should organise them-
selves and agitate. Now the same
people are agitating and organising
people for direct action because the
prices are going down. They are
never interested in solving the pro-
blems. There is a section in the
society which is always interested in
putting some difficulties in the way
of development. If that sort of
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attitude is given up by every Indian,
1 think more progress will be made.
& better atmosphere will pe created.
If in the coming year, every Indian
is imbibed with a constructive atti-
tude, I have no doubt that we will
have greater achievements than what
we had in the pa:t year.

So far as industrial progress is
concerned, we have maintained the
pdce of progress. Every year we are
progressing in our industries and we
are producing more and more goods.
I do not want to say that what has
been done is enough. Much no doubt
remains to be done. But it can be
done only by  constructive attitude;
it can be done by working hard under
difficult circumstances. You cannot
expect a huge nation like India to
solve all its problems within two or
three or four years. Seven years in
the life of a nation are not much
though they may be much in the life
of a generation. But even during
these years under review, we have
done much and nobody can say that
we have failed.

We have placed before the country
a socialistic pattern of society. It is
nit 2 new. thing that has been placed
before the nation; it is working in
those lines ever since the leadership
of the nation was taken up by the
Father of the Nation. Some people
want to talk in hot words and hot
terms. These few adventurists are
not there today; they are trying to
shout at the top of their voice. You
will find, gradually and with deter-
mjnation, the entire country is on
the move for the achievement of that
aim.  There is a radical change in
the thinking of the people. If we
all try sincerely, with a constructive
attitude for the implementation of
all the schemes of the Five Year
Plan, I have no doubt that in the
coming year we will have achieved
much.

Though there is more production,
it is said, there is no proper.or equal
distribution., There is so much stress
laid on equal distribution. My pre.
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decessor, for instance, said that there
is no enthusiasm among the villagers
because they do not think that the
tiller of the :0il is the owner of the
soil. I do admit that today that
stage has not come. But nobody can
refuse that very important steps have
been taken in that direction. During
the last 74 years nobody can deny
that landlordism in India has been
done away with nor can  anybody
deny that sufficient protection has
been given to the temants. If we
read the history of other mations that
tried to solve such problems we will
find that more difficulties were creat-
ed by the violent methods with which
they tried to solve their problems and
their production went down. We
have been wise on account of our
expirence and the merit of the
methods which we have adopted is
that our production has not gone
down. It is going up and up. It is
a great thing to our satisfaction. I
do not want to say that every thing
that we contemplated regarding land
reforms had been achieved and I do
want to say that immediate steps
must be taken for fixing a ceiling in
every State and we must take steps
to see that no individual owns land
beyond a particular acreage and that
the surplus land is distributed among
the labourers and landless people and
that they are also supplied with means
to cultivate that land. 1 was very
glad to note a reference in the
Addres; to rural credit. Enough is
going to be done in that regard.
There is also a reference that some-
thing is going to be done regarding
the cottage industries. We have not
made much progress in that field.
There is now sufficient consciousness
and people want that this question
of unemplovment must be solved.
Government are trying their best. It
is a very difficult and heavy pro-
blem and I have no doubt that if
everyone took a constructive attitude,
substantial progress would be made
within two or three years in solving
this question of unemployment. We
must lay more and more stress on
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the means of production. The means
of production must not be man-
saving but manabsorbing. If we

improve our old cottage  industries
by using modern technigues that will
give employment to enough people;
that would produce things which are
required by the society and it  will
ultimately lead to the benefit of the
society as a whole.

In the sphere of agriculture as well
2s that of industry some progress has
been made. Notable progres: has
been made in the past year. If we
try to continue that with more vigour
and determination, I have no doubt
that in the coming year we will make
more progress than we were able to
do in the last year. Taking a review
of all our achievements—in the
national field—there is reason for
satisfaction.

Looking in the international field,
the hon. Deputy Leader of the Com-
munist Party tried to blame us be-
cause we are not siding with  the
communists entirely. He is a com-
munist him:elf and he says that we
have not done the right thing. In
this world we do not want to  side
with any particular bloc: that has
been our policy ever since we were
independent. We have always tried
to side with those whom we  think
are right at that particular moment.
We have sometimes sided with the
communist bloc. When we thought
that on a particular point they were
right we have sided with the Ameri-
cans and the British. That is a policy
which we have followed and we are
not sorry for having followed  that
policy. Nobody in the country thinks
today—perhaps besides the com-
munists—that there need be any
change. When a suggestion comes
from the Communist Party, I do not
know how we can give a response to
it because the unfortunate thing in
this country is this: the Indian com-
munists are not their vwn masters;
they are not at.liberty to take their
own decisions. The declzions are
framed for them in some other coun-
tries and they are always required
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to obey. They have never got the
liberty of asking ‘why’... (Inter—
ruptions).

Shri Nambijar: It is ignorance to
say so.

Shri G. H. Deshpande: It is difficult
even for Indians to respond to their
suggestions. Whatever criticism has
been levelled against our foreign
policy by the communists confirme
that impression. From their criticism.
I do think that because they think
that we are in the wrong, the fact
exactly is that we are acting in the
right direction and on proper lines.
Therefore, nationally and inter-
nationally, the record of the last year
is such that every Indian ought to be
proud of it and that is why I  sup-
port the motion before the House.

Pandit § C. Mishra (Monghyr
Nort-East): I thank you for having
given me a chance to speak at the
end of the day. Certain individuals
like me keep on sitting without tak-

ing our lunch; but even then the
Chair’s eyes are rarely caught. There-
fore, I shall certainly thank the
Chairman.

Ceming to the President's Address,
at a glance, it looks more, not like
a Rashtrapathi's speech, but an
anthar-rashtrapathi's speech, an inter-
national President’s speech.

An Hon. Member: An achievement.

Pandit 8. C. Mishra: It is a gooa
achievement, no doubt. We know of
certain husbands who dread their
homes.

An Hon. Member: Hen-pecked hus-
bands.

Pandit S. C. Mishra: The conditions
there are so awful that the only
course for them is to keep rambling.
There are homes like that. The con-
ditions inside are also awful to the
husbands. I do not know whether
it is the same thing with our Gov-
ernment also. The Cabinet is  the
best body to answer this question. It
seems that the more difficult the in-
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ternal situation becomes, our Prime
Minister has recourse more to out-
side remedies, I do not blame him
for that. If he thinks that the con-
ditions in India are so :atisfactory
that he can devote all his time out-
.side, I would have had no objection. 1
think that the conditions inside the
country are harder and so it was
-opportune that the Cabinet, our Gov-
.ernment and our friends backing the
, Government, have tried to satisfy
themselves more with their achieve.
ments abroad than with their achieve-
ments inside the country,

[SHRIMATI SUSHAMA SEN in the Chair]

One great departure, at least in
“this speech, iz this. As we under-
.stood, the purpose of these speeches
was to give a glimpse of the future.
‘Unfortunately, the same trend which
‘drives our leaders outside the home.
drives thermn not to give any glimpse
of what is to come in the future. Of
course, the whole speech is like a
recounting of the past. 1 know and
all our friends know that Shri
.Jawaharlal Nehru was a  great
.historian.

Some Hon. Members: He is.

Pandit S. C. Mishra;: He was and
he is. But, the task that faces him
today is to make hislory and rot
write history.

Some Hon. Members: He is making
+istory.

Pandit S. C. Mishra: I see some of
+ny enthusziastic friends saying that
;he is making history. 1 say he is
‘making history for himself, he is
-making history for the Asiatic coun-
stries. But, he is not making any
Aistory so far as our nation is con-
«erned.

Bhri L. N. Mishra: For humanity.

Pandit S. C. Mishra: The history
-making of our nation is very dull.

What I stress on my friends is,
-come back to the home front, why
run away?

My hon. friend spoke at. length on
‘what he is doing in the Kosi area
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and about the co-operation that he is
receiving from the countryside. I
remember one thing. Our  Minister
for Irrigation and Planning had in-
vited the people to come and offer
their mite for the project. I was one
of the people who had offered. 1
know that these people cannot rise
one inch above their very pettv
partisan spirit.

Bhri L. N. Mishra:
partisan spirit in this?

Pandit S. C. Mishra: At any stage,
whenever you :ay that you want to
do anything at a national level, you
are utterly unable to do so.

Shri L. N. Mishra: Why don't you
come? You have not joined.

Pandit S. C. Mishra: You can ask
of your Nandaji.

Shri L. N. Mishra: I invite you.

Pandit S. C. Mishra: The names
are there, everything is there. But,
you do not want anybody. We shall
offer our co-operation. Qur policy
is clear on that point. Asked for or
not, whenever you take up any con-
structive thing, we shall contribute
our mite.

Shri L. N. Mishra: Thank you.

Pandit §. C. Mishra: We are not
enemies of the nation; we are not
enemies of progress.

Shri L. N. Mishra: Who said so?

Pandit S. C. Mishra: Whether you
say so or not, you act like that. You
may not say like that. You behave
like that.

We have seen a great apologist of
the Government in another Mishra.

An Hon. Member: You are yourself
a Mishra.

Pandit S. C. Mishra: He began by
recounting everything. Where did he
end? He said, in each and every
village, wherever we go, all the old
men come with one prayer, could
you, my lords, employ all the young
men that are sitting idle in the
village. He says, in each and every
village. We saw the greatest apolo-

What is  the
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gist of the Government ending with
a condemnation. I do not think there
can be any greater condemnation than
that remark. I say, friends, it is high
time that you put your heads  to-
gether and do sometking.

You say that you have taken up
the socialistic pattern of society. For
two years you kept the people wait-
ing and hanging on the term Welfare
Sture. I do not know whether a
Welfare State has been accomplish-
.ed. It is the second step that you
are going t» have a socializtic pattern
of society, It is not a socialist patterr.
It is a :ocialistic pattern. That is a
.good thing. Just as when a man
does not want to be precise and does
not want to bind himself, he is
‘ingenious in choosing such word:, our
mriends there have chosen such a
word.

We saw for the last two years that
the minds of the people were being
.agitated on the land problem: whether
any lands are going to be re-distribut.
«£d; nothing has been decided. Sud-
placed, etc. Nothing has been achiev-
red; nothing has been decided. Sud-
denly it has vanished from the agenda
papers of the Congre:s and from the
Party papers, the Party which says
‘that it rules India. Ruling is nothing.
You say you lead India. Your lead-
‘ing is like this. You do mot achieve
:anything; you do not accomplish any-
‘thing. The matter suddenly vanishes
“from the agenda.

You say, “you cannot see anything
good in whatever we do”. That is
what you say. I say I am ready
.even to give the devil his due., Why
should we not give you your due?
‘But, when you want more than your
-due, certainly it is for the nation to
find out whether you deserve it. 1
-ask seriously whether it is not high
‘time that you sit together and con-
‘sider how to deal with the situation.

I think that the President’s speech
-should have been a work budget for
the next year. That is what it is
‘meant to be. If it is the work budget
<of the coming year, certainly you have
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given us nothing. 1 do not want to
be very harsh. I say that they should
come back and take note of the things
happening around. Here. my hon.
young friend says that certain coun-
tries have made achievements quick-
1y and this was because they were not
democratic countries, but authoritarian
countries and what they achieved in
a certain period they lost in the next
period. So, the meaning is you are
really going very fast on the demo-
cratic construction, but I can say
only two things. Only two days ago,
the Congre:s President made an
appeal at Kanpur: “Socialists and
Communists now come to us”. How
do you differ from Stalin or from
any other totalitarian country? The
only difference is whereas they
achieve it by the sword, you wish tu
achieve it by the word. You do not
wish that any critical party should
be existing in the country. I say
you are very good people and you
invite us to share the table with you.
Yes, that is good, but then the hunger,
the longing inside is the same: that
there should be no other party left
in the country to criticise you or to
put the bare facts before the nation.
Therefore, you wish to achieve that
same authoritarianism with some
sweetmeats.

About gram panchayats one friend
waxed eloguent. But you are con-
taminating the very souls of this de
mocratic pattern. I know that in 99
per cent. of the panchayats in Bihar,
the elections have been held with
pressure from above, and a class rule
exists there and you are trying to
establish a higher middle class rule
on these villages with the tilting of
the balance that you have taken in
your hands, and therefore certainly I
say that with all these things, for
some time no result will accrue.

Shri L. N. Mishra: In panchayats?

Pandit S. C. Mishra: 1 am talking
of panchayats. I have seen election
of mukhiyas and panchayats in
hundreds being turned down because
a man of your party was not elected.
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Perhaps my friend does not know how
a panchayat election is held. It is
not done by a show of hands. not by
ballot papers, but by marking ticks
against the names. The villagers
come and say: We have voted for this
gentleman., whereas the ticks have
been counted for that gentleman.”

Shri Nambiar: Horrible.

Papdit 8. C. Mishra: What I  say
is that in every village a pattern of
capitalistic society, a pattern of the
upper layer of society is being im-
posed. I would not mind even if the
Congress had said that only such men
who conform to certain ideas shall
be allowed to stand as mukhiyas or
be elected as mukhiyas, viz., who do
not believe in untouchability, who
do not believe in purdah etc. You
have not laid down any of these con-
dition:. You simply bring men with
the old outlook, for instance Thakore
sahebs. Everywhere Thakore sahebs
are being imposed on the villages, and
you wish to rule over the villages with
these Thakore sahebs. That is the
pisture of the country.

Shri Algn Rai Shastri: Are these

facts or fiction?

Pandit S. C. Mishra: It is always
the same thing. What is fact to one
who enquires becomes a fiction to one
who wishes to close his eyes. He who
does not wish to see finds in facts
only fictions, but he who wants to
probe inside will find what I speak
are only facis.

Once more, I thank you and I thank
my friends for having heard me so
patiently.

st srete w: daedw wElRw, T
ufe &t @ o st 8 A w2 i@ g,
g W TUE aF W & e w8
witer ot #) gw wEw & ot ot of A
gid & § & = wgedy &) 1 ant
#® WA & wd oud Peandt aged g
w7zt arwteem w1 e i | Paw e
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The Lok Sabha then adjourned till
Eleven of the Clock on Thursday, the
24th February, 1955,
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